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LOK SABHA

Wednesday, March 24, 1985/Chaitra 3,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEARER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Oil Traffic and Indian Tankers

+
o543 J Shri Yashpal Singh:
" | Shri Bhagwat Jha Agad:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether his attention has been
drawn to the speech delivered by the
Chairman of the National Shipping
‘Board in Calcutta on the 29th Decem-
ber, 1964, wherein he demanded that
urgent steps should be taken to en-
sure that oil traffic is diverted from
foreign to Indian tankers so as to
conserve the foreign exchange; and

(b) if so, what steps are contem-
plated to see that at least public sec-
tor refineries utilize Indian tankers?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) Adequate Indian tankers for

the transport of crude onil are not
available at present, Thesc will be
utilized as and when aveailable for

carrying the oil traffic at competitive
rates.

oft o feg: Wit g® fead
<qA G HT gHAE gar § i
2562 (Ai) LSD—1.

5430

TR I w9 éFa A ¥ fade
FA R YT & Ay g e
9T JTEAT AT gTaT § |

Shri Humayun Kabir: There are
many foreign tankers in use and I
ask for notice.

st quame fag : AT wgA w7 wAET
ag & f ot el wgaw 3 fors frar §
% WA &1, 39 § gH foawr o
AT AT g4t § |

Shri Humayun Kabir: I have asked
for notice, because it will require
detaileg calculation.

st qaemw fag: @ W W owW
R f5 w9 a5 fegam @ awr ¥
¥Ien afefde & sm ?

Shri Humayun Kabir: It is difficult
to say when we will be self-sufficient.
But we want to build up our tanker
strength as quickly as possible, I
have also suggested that since the
tanker can pay for itself in about 4
to 5 years, it would be a good invest-
ment to go in for more tankers as
early as possible.

Shri Heda: May I know whether
any private shipping company or com-
panieg have come forward with any
offer and whether they have asked
for any concession? If so, may
I know whether government is con-
sidering them?

Shri Hunmyun Kabir: There is the
Jayanti Shipping Company, who have
two oil tankers. If any other requests
are made, we will certainly consider
them.
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Shrimati Savitrl Nigam: May I know
how 'much money we pay every year
specially in foreign exchange in the
form of freight?

Mr. Speaker: He has already asked
for notice.

Shrimati Savitri Nigam: He
not be knowing the capacity,
he may be knowing the rate.

may
but

Mr. Speaker: That was the ques-
tion put by Shri Yashpal Singh, ag I
understood it,

Shri Kapur Singh: That wag in
Hindi; this is in English!

Shrimati Savitrl Nigam: How much
freight are we paying? This is an
obviousg question.

Mr. Speaker: Has the Minister got
this informdtion or not?

Shri Humayun Kabir: As I said,
1 cannot give the exact figures, But
T can give the rates. The tota] amount
actually paid would depend upon how
many ships we use, and this varies
from year to year.

Bhri P. C. Borooah: What is the
amount of crude oil and petrol we
are going to bring from outside and
what will be the amount carried by
Indian tankers?

Mr, Speaker: Next question.

Pyrites and Chemicals Ltd.

*544. Shri D, N. Tiwary: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
work of Pyrites and Chemicals Deve-
lopment Company Limited, New Delhi
is not proceeding according to sche-
dule;

(b) if so, the reasons therefor; and

(c) the fime by which construc-
tion of wvarious units will be com-
Pleted and production starty
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The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No, Sir. The two
projects of the company viz. the
Mining Project for an annual pro-
duction of 2.4 lakh tonnes of pyrites
ore at Amihore in Bihar and the
project for setting up of a sulphurie
acid plant of 400 tonnes|day capacity
based on pyrites at Sindhri were ap-
proved by Government in January,
1965.

(b) Does not arise,

(c) Both the projects are expected
to go into production in April, 1967.

Shri D. N. Tiwary: What will be
the production capacity of these
plants?

Shri Alagesan: As I xaid, it is min-
ing of 24 lakh tonnes of ore at
Amjhore. For the sulphuric acid
plant, the capacity will be 400 tonnes

per day.

Shri D. N. Tiwary: What is the
cost involved?

Shri Alagesan: For the sulphuric
acid plant it is Rs, 201.51 lakhs and

for the mining project Rs. 439 lakhs.

Shri Sham Lal Saraf: May I know
if any more pyrite deposits have been
located, if so in what place and
whether some of these are going to
be handed over to this corporation?

Shri Alagesan: Just now it is in
Bihar—Amjhore. ! am not aware
whether it has been located in any

other place.

off siferT & deEr: & oA
aeaT £ fF wmT oww ¥ A fRe
ggmar Y M 1 afe A aE gt
foaet slT f&@g &

The Minister of Petrolenm and Che-
micals (Shri Humayun Kabir): There
will be no foreign collaboration in the
case of the sulphuric acig project.
Messrs Simon Carues of UK. will be
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the contractors. For the mining pro-
ject there is no collaborator, but we
have placed orders.

Shri S. C. Samanta: May I know
how many places were surveyed be-
fore giving the approval for these two
projects?

Shri Alagesan: We had a report
from the Indian Bureau of Mines and
as a resalt of that we came to kmow
about the approximate deposits there
and the quantity that can be mined.

Menmorial to Pandit Nehru

+
( Shrimati Savitri Nigam:
*545. { Shri Surendra Pal Singh:
 Shri R. G. Dubey:

Will the Minister of Education be
pleased to state:

(a) whether any specific plan has
been drawn up for the establishment
of national memorials to perpetuawe
the memory of the late Shri Jawahar-
lal Nehru; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The Gov-
ernment have drawn up no specific
plan for the establishment of national
memorialg to perpetuate the memory
of the late Shri Jawaharlal Nehru
other than the establishment of the
Nehru Memorial Museum and Library
at the Teen Murti House, the resi-
dence of the late Prime Minister.

Sir, may I add something to this
answer g6 that it is complete. The
question mentions about gpecific pro-
posals. We have also under consi-
deration a proposal to institute an in-
ternational awarq known as ‘“Nehru
Award for International Understand-
ing” on the pattern of the Nobel Prize
for Peace, As it is not a specific plan
I did not mention it in the main
answer, but I think it would be fair
to the House to mention this.
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Shrimati Savitri Nigam: Ag our
late Prrme Minister and beloved
leader had always loved children
very much, may I know whether this
Comrmittee has ever given any thought
to establish homes for the crippled
children?

Shri M. C. Chagla: Yes, Sir. It is
not a governmental gcheme, but apart
from the governmental scheme, the
Jawaharlal Nehru Memorial Trust has
also a scheme for the establishment
of Jawahar Bhawans for the cultural
and recreational benefits of children.
With regard to the question of the
hen. Lady Member, I shall put it to
the Trust sub-committee, that they
should also think of crippled children.

Shrimati Savitrli Nigam: Who are
the members of this Trust and may
I know whether they are inviting any
particular schemes from various social
workers or welfare organisationg for
this purpose?

Shri M, C. Chagla: I have not got
the list of the sub-committee here,
but I think the Vice President is the
Chairman, Mrs. Pandit is one of the
members and there are some other
members also.

Mr. Speaker: I am one of them.

Shrimatf Savitri Nigam: Then we
hope that crippled children will also
get something.

st forw areaw ;. & ey welt &
AT wgaT § fF o dfed Agw
# At T99T ¥ T w @ T W
ORITY FATHC T d A & fod
9RI® ¥ &7 & o FW & fAR g )

Shri M. C. Chagla: Well, Sir, a lot
of research is going to be made not
only into the life of Nehru but the
times in which Nehru lived, The
library that we are setting up is a
library for modern Indian history
which will deal from the time of Ram
Mohan Roy right up to the present
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time. Therefore, 1947 up to the pre-
sent day will also be covered.

Shri R. G. Dubey: As our late
Prime Minister wag a national hero,
may I know whether there will be
memorials of a similar nature in other
partg of the country?

Shri M. C. Chagla: Yes, Sir. As
far as the Jawaharlal Nehru Memorial
Trust is concerned, what will be done
in other parts of the country is that
there will be Jawahar Bhawans and
also erection of Nehru Rocks on
which will be engraved the sayings of
the late Prime Minister appropriate
to the place where the Rock will be
set up,

Shri Hém Barua: It transpired some
time back that a portion of the Teen
Murti residence of the late Prime
Minister would be also used as a re-
search centre for foreign scholars on
international affairs. If that is so,
may I know what hag happened to
that suggestion?

Shri M. C. Chagla: I have just rece-
ived a project report of the whole
scheme. The scheme is like this. We
will have this library which will
gpecialise in this particular period and
we will also have scholars both in
India and from abroad to do research
in thig particular period of Indian
history. I am afraid, we have pro-
duced very few Indian historians and
now India is to have some more Indian
historians writing on this subject.

st wdw fog fagrelt: w7 g9
T GUZTAT F  H= A gfag™
& W F1 NFAAT FA AN A WA
giefafs & wa § ag R & R F
foare qar fess WY @ s@T av
T 7

Shri M, C. Chagla: No, Sir. As far
as the museum is concerned, it is the
Nehru Museum. It will deal with the
personality of the late Prime Minister
—his writings, books and so on.
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Shri R. Ramanathan Chettiar: As
our late Prime Minister was a great
advocate of international understand-
ing, may I know what steps Govern-
ment will take to have an institute ot
international understanding for fos-
tering peace?

Shri M. C. Chagla: There is a pro-
ject to have a Nehru Academy. But,
ag I pointed out, we are going to have
a prize which would be similar to the
Nobel Prize to be given each year to
a person who has done the most for
the advancement of international
understanding.

it femm eaTaw : #9T qTER Y
g fagarg A & 5 a7 ekt faar
W|F arg W fggera & A &
RIA S e T fags WarT § ?

Shri M, C. Chagla: I am sure that
even without memorials the memory
of Nehru will always remain in the
minds of the people. But I think
a grateful nation should also have
memorials.

Model University Act

+
[ Shri Sidheshwar Prasad:
Shri J. B. Singh:
Shrimati Renu Chakravartty:
Shri K. C. Pant:
Shri Ram Sewak Yadav:
Shri Ramachandra Ulaka:
Shri" Dhuleshwar Meena:
Shri D. C. Sharma:
Shri Rameshwar Tantia:
Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh:
Shri R. S, Pandey:
|_Shri Uikey:

Will the Minister of Education be
pleased to state:

*546. 7

(a) whether the Committee on
Model University Act has submitted
its report;

(b) if so, the 'main proposals of the
Committee with regard to modification
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in the existing law governing the

universities:

(c) whether Government have exa-
mined these proposals; and

(d) if so, the decision taken thereon?

The Ministey of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) A statement ig laid on the
Table of the House. [Placed in Lidb-
rary, see No. LT-4043/65.]

(c) and (d). The
under consideration.

off fagvat s : =iwA, @wr
©H 9T W faaw @y T g, S %
ey & & wreeiig welY oft ¥ ag s
g § & o favafeawa &2 &
s § 3 fawafaaraal o3 ¥ fawfor
¥gi aF AW wY v &N § 7

proposals are

Shri M, C. Chagla: Fortunately, the
Banaras Hindu University Bill is in
the Select Committee. To the extent
that we are going to accept these
proposals, we will try to incorporate
them in that Bill.

sft fagzaT wura : s, 1@ faaon
% Freafrererdi & wfrfom oRERTTS
wifaal & @vaew & W aga ¥ gEE
o< fawrfenr & vy 1 & ag S
g g frw fawfa & earg &
T g0 W favafaera) «1 sar
sfafr § 51X @ avaw § fig &
M FHAE FA F fg a@R N
TRy wrfFmmargra?

Shri M. C, Chagla: As my hon.
friend can see from the statement, the
report of the Model Committee was
submitted hardly a month ago. We
have sent the report to the various
States and universities. We ourselves
have not taken any fina] decision, We
are awaiting the reaction of the State
Governments to the proposils made
by this Committee.
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Shri D. C. Sharma: In the last
paragraph of this statement it is men-
tioned:

“Student-Government is one of
the forms of training that should
not be ignored in a university”,

May I know if it is only a platitude
or the Ministry have given some
serious thought to it? Because, a
student government is visualized in
terms of unions, and those wunions
have been sources of indiscipline. 1
want to know what exactly is the
connotation of the term “student-
government” which this Committee
has coined?

Shri M. C. Chagla: As I understand
it, every good university should have
a students’ union, a co-operative
society and a mess committee which
should manage the affairs of students,
what food they eat and so on. I take
it that it is in that sense that the
Model Committee has used this ex-
pression of self-govemiment for stu-
dents.

Dr. L. M, Singhvi: May I know
whether Government is actively and
favourably considering the propasal
to invest the President with visitato-
rial jurisdiction in the matter of all
universities gnd whether Government
proposes to circulate this Model Act to
all State Governmentg for their adop-
tion by all universities?

Shri M. C. Chagla: As my hon.
friend will see from the recommenda-
tions, it is not suggested that the
President should be a visitor for every
university; it is only for Central
universities, Universities is a State
subject and it ig rather difficult for
the President to be a visitor of State
universities.

Dr, L. M. Singhvi: The Sapru Com-
mittee has recommended it.

Shri M. C. Chagla: Not for all States
as far ag I can see.

Shri Ranga: That does not
that you should not do it.

mean
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ot ATy qmig: @l F Y
M1 & %37 747 ¢ e F3ET argq I}
Fr fagfer & aX & w1 o e A
qaar gedt | 39 & for w% TR
#H9E § | F S wTgar § e
7o ®7 ¥ agw wiewx wt fagfa
& qr ¥ fow o7 gamal oT fa=
W AR fer w & R s S
@y !

Shri M, C. Chagla: The Committee
has made two suggestions. One, what
it calls, for new Universities, and the
other for older Universities, My
own reaction at present is that the
method of selecting a Vice Chancellor
which has been accepted by the Delhi
University has worked very well
That is what we are going to propose
in the amendment to the Banaras
Hindu University Bill which is before
this House.

Shri 8. N. Chaturvedi: May I know
whether the Cohrmittee has consider-
ed the setting up of autonomous col-
leges which are of high stature, with
the same emoluments and facilities to
teachers as are employed by the staft
of the Universities?

Shri M. C. Chagla: As far ns emo-
luments are concerned, the Univer-
sity Grants Commission has just sub-
mitted a proposal for revising the
scaleg for college teachers. But there
is no suggestion either in this report
or in any other report that I know of
where a recommendation has been

made to make colleges autonomous.

That is the system in the United
States where some colleges occupy the
same position as that of the Univer-
sity. That gystem has not been adop-
ted in our country,

st vy feord : & foer welt &7
& 14 (F) & A @7 g g
foq & g w21 T g fF wfes
AT FOF WX AT AW W
F a ¥ W A A g JE
ifgQ | wrorRe frem & e § Sy
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B AT 8N & 5 #ifae & /a7
F AR aw AT favwe @rm,  w@ifE
AT qgT SqTRT §, W F F WA N
g AT AFY @ FQAE N qT
1 qU s ¥ fag v forer el ar
ug #aer fawfar s & fog da= @
f gz wifosr & @@ &1 s ww w7 9
fawrr &Y 7

Shri M. C. Chagla: I agree with my
hon, friend. There is a tremendous
demand for higher =ducation gna
there is a tremendous pressure on
Universities with the result that the
standards are falling. Therefore, our
scheme is to-push forward as fast as
possible the correspondence courses
and also to have part-time colleges,
both morning and evening colleges.

ot aF: AN WA R Afew
T R gfaacfadts #t foié s +
I wt § T o ¥ wER i
fedw dexw & a@Ww a1 gAY
Wit miasgafeidagamfe
Tgi & WK $Iw gfrafadsr & o
o™ qft wEew 7 owg g fF

model Act is meant for federal Uni-
versities.

Shri M. C; Chagla: No, Sir. It is
not 'meant for federal Universities.
A copy of the report has been sent
to every State Government and the
idea is that to the extent the State
Government agrees with it, it should
re-model its own University legisla-
tion to bring it in line with the recom-
mendation made by the Committee
which will be approved by the Cen-
tra] Government. Delhi University is
partly a federal Univei.ity, Thig re-
port does not deal with federal Uni-
versities.

st gusilare omww ¢ o
Fifest & W gfradfedisr & e
I F 97 G ATF  WEET I
T W, ) odEr T w3 F fod
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LT G TN § | T qg AT
g g & sy & §, afx &, &t
waflgeRr s @ g ?

Shri M C. Chagla: We have three
schemes for printing and publishing
cheap text-books, one in collaboration
with USA, the other in collaboration
with UK, and the third in collabora-
tion with U.S.S.R. We feel that our
students cannot afford the price which
hag to be paid for text-books used
in colleges. But as regards the pre-
scribing of the text-books, every
University is autonomous and it is
for the University to do it. Well, as
to whether the students read the text-
book or the cram book, that, I am
afraid, nobody can regulate,

Salary Scales of Teachers

+
( Shri P. R. Chakraverti:

| Shri P. C. Borooah:
*547. ! Shri Sidheshwar Prasad:
Shri K. C. Pant:
Shrimati Ramdulari Sinha:

Will the Minister of Education be
pleased to state:

(a) whether Government favoured
the idea of reducing the existing gap
between the salaries of University
and college teachers and that Dbet-
ween the college and school teachers;

(b) whether the University Grants
Commission was agreeable to give
financial assistance towards the salary
revision of teacherg in new colleges
set up during the Third Plan; and

(c) the terms of such grant of as-
sistance and the period for which it
will be made available to the insti-
tutions concerned?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The University Grants Commis-
sion has been providing financial as-
gistance to new colleges set up during
the Third Plan period to improve the
salary scales of their teachers.
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(c) The University Grants Commis-
sion’s assistance for the scheme s
limited to a period of five years with
effect from the date of its implemen-
tation on a sharing basis viz. 50 per
cent in the case of Men’s Colleges and
75 per cent in the case of Women’s
Colleges.

Shri P, B. Chakraverti: While recog-
nising the fact that teachers are the
last persons to indulge in all sorts of
strikeg and satyagrahas, may I know
whether the hon. Minister with his
erudite scholarship has pointed out
to the universities that it is essen-
tial to behave well?

Shri M. C. Chagla: I have always
been saying that teachers should set
an example to the students about dis-
cipline, and it is absolutely wrong for
teachers to indulge in direct action. If
our teacherg have no discipline, I do
not know how we can expect disci-
pline from our students.

Shri P. R. Chakraverti: In view of
the fact that the teachers are over-
burdened with the pressure of the
students, may I know whether the
hon. Minister has pointed out to the
universities that there must be a
teacher-student ratio fixed, andq there
must alsg Be provision for recreational
facilities for the teachers and the
students?

Shri M, C. Chagla: With regard to
the first part of the question I agree
that the student-teacher ratio is very
high and it should be less, but that
means finances and personnel. With
regard to the second part of the ques-
tion, we have many projects both for
students’ welfare and teachers’ wel-
fare, ang the University Grants Com-
mission is helping colleges and uni-
versities for this purpose.

Shri P. C. Borooah: May I know
whether the National Development
Council’s committee on social services
has expressed dissafisfaction about the
inadequate salaries to the teachers,
and if so, the defects that the com-
mittee has pointed out in the pay
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structure of teachers, and what steps

have been taken to remove those de-
fects?

Shri M. C. Chagla: The position is
this that the University Grants Com-
mission revised the pay scales during
the Third Five Year Plan only for
the university professors. 1 have just
now received a report from the Uni-
versity Grants Commission revising
the pay scales of college teachers.
The other important recommendation
is that there should not be any dispa-
rity as far as possible between the
salaries of the university teachers and

those of the college teachers if the.

qualifications are the same, in other
words, that a university or college
teacher should be paid according to
his qualifications and not by reason
of the fact that he is teaching in a
unjversity or in a college, But the
report has just been received, and we
have taken no action on it yet.

Dr. L. M. Singhvi: On a point of
order. The main question related to
the revision of pay scales not only
of university and college teachers but
also to the revision and upgrading of
the pay scales of school teachers and
the removal of the gap between the
university teachers’ pay and the school
teachers’ pay. That part of the ques-
tion has not been answered.

Shri M. C, Chagla: The University
Grants Commission ig not concerned
with the school teachers. But I can
give the facts to my hon. friend as to
what we have done with regard to
school  teachers. Throughout the
Third Five Year Plan, we have been
giving 50 per cehf assistance to every
State which is upgrading the salary
of teachers, and many States have
availed themselves of this offer.

sft fadzaT s : vy welt Y A
ot fe& foewl & Igacac s ST
FA ¥ fau a@R TET TEEEE
WYY &) T T qTERT A § GWT 92 9
¢ gar faawr @ g ¥ ag g
a9 o f& o9 ¥ og A qgyr ¥
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AT W T T < AT W u feafr
71 ¢ | Toa) & favafaeraa) i ¥
#F favafaaeal ¥ oo & oveg AT OB
faaaT wvax a1 WX w7 59 ¥ feawn
TR g 7

WEIw WY ¢ W7 WA oY 9y
aTer 9z &7 faaw & wwy § 7

Shri M. C. Chagla: Does my hon.
friend want the scales of university
teachers and college teachers or of
primary or secondary school teachers
or of all of them? I shall prepare a
statement and lay it on the Table of
the House, I do not know what my
hon. frienq wants.

=t fag o waw: forer w5 o
J IaemT fe I FUEX gue fear
fe FtaFyagacsna &
ST wvgar g fF Qar af faaor
WY 9 9 TR M I Ay I A
Y 3B T & g wgy v & &% ?

usIw WA ag T
uF el ¥ W@ & I o

Shrimati Ramdulari Sinha: May I
know in which State the gap between
the pay of university and college
teachers, and college and school
teachers’ is the biggest and what
would be the estimated requirement
to fill up such gaps?

Shri M. C. Chagla: As far as I know
the lowest paid teachers today, I
mean primary teachers, are in U.P.
That I can deflnitely say.

Ag regards the gap between uni-
versity and college teachers from
state to state, I will have to work out
the figures.

Shri D, C. Sharma: There are three
denominations among college teachers:
teachers who belong to central uni-
versities, teachers who belong to state
universities and teachers who belong
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to affiliated colleges. There is a
wide disparity in the scales of salaries

among these categories. Will wny
attempt be made to bridge the gap
between one and two and two and

three during the Fourth Plan?

Shri M. C. Chagla: Yes, I have al-
ready answered that question. Our
aim and object is to pay to every
college teacher according to his quali-
fications. If he has higher qualifica-
tions, he should get a higher salary.

Shri Tridib Kumar Chaudhuri: The
hon. Minister stated that it was the
policy of the Central Government to
give 50 per cent matching grant when-
ever any state government wants to
upgrade the pay scales of secondary
school teachers q Which are the states
which have not upgraded and which
have refused to take the matching
grant?

Shri Ranga: And why?

Shri M. C. Chagla: I think every
State has taken it, not only for sec-
ondary but also for primary, The
problem is: they ask for more aid
from us, they say they are not in a
position to pay the 50 per cent which
they have to pay. As a matter of
fact, I can give these figures. For the
Third Plan period, the provision of
funds for increase in emoluments of
teachers was approximately Rs. 8.34
crores for elementary education and
Rs. 3.3 crores for secondary educa-
tion. In fact, the actual expenditure
on these schemes is very ‘much more,
Rs. 22.94 crores for elementary teach-

ers and Rs. 14.63 crores for secondary
teachers.

ot gew wx wgE ;& S
gt g f g g o et A
95 whrwa ag@ar & st § "W S9
THY & AEATIH] F1 JTEATE A e
g, aaEag 7 faea & Freor 9w 3y forer
fawm & fgFfal # fo? s@ §
A UF AR §E2 & WA qeeq Y
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I agr a1 F ule W § fF
B F FIE FATE F AT A 99 TG
3% g, ¥ g 1 A0 & frweran
g, ¥ &Y A A aWr & g
FA AT FHAUE T I HEATIEN,
%1 faeamar T %) 9w 98 39 7 foe
@ Ifaw am ¥ W@ @vgfewa
FEATEY 78 Y FWifF IT o aI A
gfere & WY & T wg & @ ?

Shri M. C. Chagla: 1 am not con-
cerned with the schoolg in Delhi . ..

weqw WEWY : I8 9T aY a=d
T & g F IR ¥ 91 A g
geeg @t foeam ofs & a) ¥ Q@
®RE?

St gWW W $EAW:  qF HUAT
qEATg Y WA wQ § 9 w97 A
freeft & .. ..

Shri Hem Barua: The UGC has
offered matching grants to universities:
and colleges for a specified period
after which they withdraw the mat-
ching grants. Are Government, parti-
cularly is the Education Minister,
aware that some of these colleges and'
universities are facing a new pro-
blem because of the withdrawal of
these matching grants after the spe-
cified period, and teachers are asked
to revert back to their original sala-
ries?

Shri M. C. Chagla: Yes, I am
painfully aware of this problem.
Deputations of many teachers from
private colleges had come to meet me.
The idea was that when this match-
ing grant was withdrawn, the state
would step in and supply the 50 or
25 per cent. But I know of cases
where the gtate has not taken the
place of the UGC. But after all, the
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UGC’s resources are limited. It was
made absolutely clear to the State
Governments and to the universities
and colleges that the grants would
be only for five years and after that
it shoulq become a committed ex-
penditure on the part of the State.

Shri Kapur Singh: May I know
whether Government also favour the
idea of reducing the existing gaps of
talent, qualifications and responsi-
‘bilities amongest various classes of citi-
zens of India? If so, when?

Mr. Speaker: Shri Vasudevan Nair.

Shri Kapur Singh: The Minister
seems willing to answer.

Mr. Speaker:
‘that.

I wag not feeling like

Shri Vasudevan Nair: Are Gov-
.ernment aware that the private affi-
liated colleges in many universities
.are much more than the government
colleges, and that a number of tea-
chers in those colleges are suffering
a lot, due to various reasons, one
.of which is the exploitation by the
managements?

There is a feeling among them that
‘there is nobody to look after this
large number of teachers in the pri-
vate colleges. May I know whether

the Government is stepping in and
trying to do something in their
favour?

Shri M. C. Chagla: I am fully

aware of the fact that 85 per cent, a
majority of the students doing higher
education are in private colleges, and
that is why 1 suggested to the Uni-
versity Grants Commission to revise
the scales. I know that many of
them are very badly paid. They are
greatly handicapped, and I think we
cannot improve our higher education
till we improve the gtatus of the col-
lege teachers.

Shri Jaipal Singh: Tn view of the
fact that many States are incapable of
facing a matching grant, why does
not the Government change the ratio?
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Shri M, C. Chagla: We are giving
serious consideration in the Fourth
Plan to the question whether we
should not substitute some other
method for the maiching grant. In
my opinion, the matching grant has
not worked, because the States are
not in a position to pay whatever
they have to pay in order to match
the grant given by us.

Shri Shivaji Rao S. Deshmukh:
May I know what lessons the hon.
Minister proposes to learn from the
most economically and socially and
educatiomally backward States in
Africa which ‘manage to pay the high-
est pay scales to their teachers?

Shri M. C. Chagla: I am always
prepared to learn, and I agree that
we should treat our®eachers better
than we treat our chaprasis.

=it forer aromror : wor Aw F wE
gal ¥ qgww fawen § fewvew 9
& FTO07 99 F TIEw I @ L)
ot fegfa & s foem s W@ aw
* faqg & § & s feggem
W ¥ foer w1 JveEee wXO&F S99
WA g AT ?

s WERW I a1 gdfed
¢

sft g fag: w1 ¥R FY
aew & fF go dte ¥ yRwilfeuz
FTH B @ N AT w) e &
I waTHl & 7 X faem andr
ey faedt @ WX 98 @9 w@Ar
w9 ¢ fF agl g9 %1 agg F =g
wgrew frr & § o IR oE-
frdwes 1 e fer & aft e,
a T femifer 1 @ v & fag
AT FIT HTH 3T @r & 7

ot o wo wmrT: 4 o Yo
@R N w51 § f5 2@ d=9 &
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TRE WY AT g I§ K q9E
T I | W 9§ 9T 6T § SATAT
e I Raagirsgr g fw
fresi ®1 T I FTAT wwST
SCU

After they have withdrawn the direct
action, we will give every sympathetic
consideration to their demands.

ot ey aqedw:  foam @ A
qamT § & S IO RW G
w1 %y g 5 a8 59 AN 9w e
agrar & | & ag wwar T g
forrl & W w qU F@ & fag
I T @ FY qTH & T 7AW
Ll

Shri M. C. Chagla: The amount is
very large, but even apart from 50
per cent, I promised the Education
Minister of U.P. that we will give
sympathetic consideration ang see
whether we can treat U.P. as a special
case, but the first condition must be
that the teachers must withdraw this
direct action. The U.P. Education
Minister hag also 'made an appeal to
them. The Prime Minister, myself
and the U.P. Education Minister are
all very sympathetic, but we cannot
do anything so long as this direct
action continues.

st To ®o fardt : welsly &
gAY & @l W ad el &
a3 & afg sgpfa swe T 3 &
g s wgar § o s
AT F TEATIF! & g WY AT WA
foar smamm 2R feadt 9« @ W
TR § FIH IS TR |

Shri M. C. Chagla: If my hon. friend
means whether we will pay the same
salary to primary teachers as college
and university teachers, I do not
know when that millennium will come,
certainly not in my lifetime
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SETEAT T A qATAY ARTQE
+

S it fegwae o :

o g0 wo qw:

w1 foen w9 9 T9@ &Y OO
LG

(%) 71 ag &= & f& =g
T WA gWTIE WA §T 9
Harera & fa=rodw ¢ ;

(=) afz g, @ 5@ avawg ¥ W
1€ wrww &g fear maT & @Y SW
* qe-qer AW W § ;WK

(7) 7T T fadwi ¥ Uy 9F
& &7 ¥ 799 & 9w 9T oY fa=e fea
T g ?

forr st (s o wo wimeWr) :
(%) =Y, 7&
(=) s () s 7Y sax &

oft fagac swaw : & sraaT ANEar
g fF wewar gt oo waey  qun-
U 1 TF TR §AFT & & &
MW ¥ g ¥ @R & e
T S § W fd s ¥ W
wraey ¥ 1§ w@wrenw fom JdY
faar s @ &

Shri M. C. Chagla: Firstly, it is
not a question of any obstacles. We
have got a Gandhi Smarak Nidhi of
which my friend Mr. Diwakar is the
chairman and they had undertaken
to celebrate GandkhLiji's centenary. We
feel that Gandhiji did not belong to a
party or Government; he was the
Fatner of the Nation and the Nation
as such should celebrate the centenary.
Previously, the 1857 centenary was
organised. The Tagore Centenary
was organised by a registered body
under the chairmanship of the late
Prime Minister. The Motilal Nehru
Centenary was organised by an inde-

*548.
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pendent non-Government agency and
the Vivekananda Centenary by the
Ramakrishna Mission. To the extent
that this Ministry can give any help
for making this celebration as inter-
nationally known as possible. I in-
formed Mr, Diwakar that he could
count on the Ministry. The sugges-
tion is whether Governrment itself
should organise this. It is difficult
for us because a society had already
been registered and is in existence
and it is working on it.

st fod ax W@ : g 92 wWiEd
% a2 fF g W Ty § #¢
Wt 3faa faoig 7 A w1 @ 1
W oA w1 gfe § @y g fE
R Ty wrw fafa & e
¥ ggam = 91 @ ¢, & 3g s
aTga § & g w1 W & fag
wrey o fafe ¥ | ww qEm T
g o wig ¥R I & few @

TH qEUWT & I @ g

Shri M. C. Chagla: In March, 1964
Shri Diwakar, wrote to me saying
that the Nidhi had set up a Prepara-
tory Committee to plan a comprehen-
sive programme, both long-term and
short-term for the observance of
Gandhi Jayanti falling in 1969, that
the Nidhi wishes to make the plans
in advance so that the necessary
machinery may be set up at all
levels State, national and inter-
national to formulate schemes and
carry them out, that certain sugges-
tions and proposals had already been
received and that the Minister of
Education also might, if it was no
great trouble and he could spare the
time, make his suggestions and that
on receipt of all the suggestions the
preparatory committee would process
them and ultimately place the gug-
gestions before a National Committee
which may be constituted for the pur-
pose of the Jayanti. I sent in my
suggestions, The prepartory com-
mittee will now go into the sugges-
tiong received and it is now for the
Nidhi to set up the National Com-
mittee,

MARCH 24, 1965

TEAT SR ¥ AT AT T Y W}
I § wTET A R FHY TG I91¢
¥, |7 I a<g ¥ AgewT Ay S

Shrimati Savitri Nigam: May 1
know whether this suggestion has also
come to the Govermment that, as the
Father 6T the Nation was very keen
about bringing total prohibition in
the country, by that time total prohi-
bition would be enforceq throughout
the country.

Shri M. C. Chagla: That suggestion
has not come to me.

Shri Raghunath Singh: I want to
know what arrangements are being
made on behalf of the Government for
this celebration.

Shri M. C. Chagla: After all I am
answering for the Ministry, not for
the whole Government,

Shri Raghunatp Singh: Government
and the Ministry are, I think, the
same . . (Interruptions.)

Shri M. C. Chagla: I am not shirk-
ing responsibility. I have been gay-
ing what the Ministry of Education
has done, while answering this ques-
tion, But I should think that it is
necessary to set up an all-party Com-
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mittee over which the President, the
Vice-President or the Prime Minister
should preside.

Mr. Speaker: The Minister can only
be asked about his own subject dur-
ing the Question Hour, He must be
knowing if Government has done
anything in that respect.

Shri M. C. Chagla: Government at
present has no scheme except what
the Nidhi is doing. But I wili cer-
tainly take up this question and see
that a committee is set up by the
‘Governm€nt on an all-party basis,

Dr. L. M. Singhvi: We are quite
shocked and pained to find that the
Minister has used the argument that
because he was not a leader of the
party and of the Government, he
will not celebrate it at the Govern-
mental level. Does he mean (o say
that it is only if a person belongs to
a party that the centenary would be
celebrated and not because he was the
Father of the Nation? We would like
to know.

Mr. Speaker: He has answered it.

Dr, L. M. Singhvi: May I know
whether this matter has been consi-
dered at the Cabinet level so far and
whether the Government has given
serious thought to have this centenary
celebration not only on an official
level but on a national level?

Mr. Speaker: It has been answered
by the Minister.

Dr. L. M. Singhvi: We must know
the reason why.

Mr, Speaker: I cannot allow him to
argue on it at this moment, Shri
Hem Barua.

Shri Hem Barua: According to In-
dian culture and particularly Hindu
culture, it is the birth anniversary and
not the death anniversary that is ob-
served, and the observance of the
death anniversary is a mgodern inno-
vation due to western impact. May
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I know whether the Govermment have
taken this aspect of the problem into
consideration or not?

Shri M. C. Chagla: No, Sir. The
Government has not taken that into
consideration.

Shri D. C, Sharma: The hon. Minis-
ter of Education, who is speaking for
his own Ministry and not for the
Government, said that he wrote a
letter to Shri Diwakar, making some
suggestions. May I know what sug-
gestions he has made to Shri Diwakar?

Shri M. C. Chagla: I said that the
question of broadening the existing
programme for the propagation of
Gandhian philosophy may be consider-
ed. Shri Diwakar had written to me
and he acknowledged that letter and

.said he was grateful for the sugges-

tion and that he will take it up. But
that concerned education directly and
that is why I made that suggestion.

oft ay fowd : @ ¥ wEwAT Y
¥, ¥ER 29 FT WX GgWW I
T ATHAT |7 AT § a7 OF ISWIAAT
TER A AR IR E . ..

¥ AT qqEd @ AE, AEY |

oft 7y foma : g IR A wET
qer 2, Se9 8 e feam @

ot wga ey ;e wER qEr
g

oft ay fard: a3 @t 7 & @
B s |

& gg SaT 9vgar § 6 9w
TR T GHC IJq@ FRST AT A
Qar gera At fF wgrar St & sia|
¥ S T ¥ qIT 9gY &, IfAd WK
0w gfaar #Y staar & S fafaer
A-FEHT FT 9 w7 famr AR fogw
X W FAAFT A W 79T @ @ 8§,
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& Y % farg a7 T @ A9 WAt
¥ W 1 AAET VW@ | @ @
w f1f gaE @R & g7 fan
S 4t qgy ?

Shri M. C. Chagla: I must strongly
repudiate the suggestion made by my
hon. friend, that the Government is
not interested in celebrating the
centenary, That is not correct. I
may point out that this letter of Shri
Diwakar wag referred to the Prime
Minister.

Shri Ranga: You gave room to all
these suggestions and all this sus-
picion.

Shri M. C. Chagla: That letter of
Shri Diwakar was referred to the
Prime Minister. This is his reply:

“We will certainly consider this
matter and Government will
surely do whatever is possible to
make the centenary a success”.

With regard to the various sugges-
tions made by my hon. friend,
they will be placed before the Com-
mittee which woulq be set up to have
the celebration of this centenmary,

Shri Ranga: We thank God for the
readiness of the Minister for recon-
sidering the position in the iight of
the suggestiong made here. We would
have appreciated it if he had come
forward with that new atmosphere,
new approach, before he framed his
answer. Now, in view of the fact
that when the cenfenary of Poet
Rabindranath Tagore was celebrated,
there were private organisations,
apart from Shantiniketan itself, &nd
varioug other organisationg all over
India who were interested in the
centenary celebrations of Poet Rabin-
dransth Tagore, and that in spite of
it. the Government of India took the
initiative, organised a national cam-
paign as well as an international
campaign under the leadership of my
hon. friend here, Shri Humayun Kabir,
may I know whether my hon. friend
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the Minister of Education would be
kind enough to consult the Cabinet
and take a decision on behalf of the
whole of the nation and of the Gov-
ernment of India,—not only on be-
half of the Education Ministry,—on
a national and international scale,
to celebrate the centenary, especial=
ly because of the human rights, be-
cause Mahatma Gandhi did so much
for the Harijans and the Dalit Lok,
for which the Human Rights Commit-
tee of the United Nations sit?

Shri M. C. Chagla: May I point out
that the Tagore Centenary wag or-
ganised by a registereq body under
the chairmanship of the late Shri
Jawaharlal Nehru. Government gave
every financial assistance, In this
case, I have said and I repeat that
Government will do everything pos-
sible to see that Gandhiji's centenary
is celebrated with eclat not only Im
India but all over the world.

Military Science in University
Education

*549. Shri Hari Vishnu Kamath:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 654 on the
23rd December, 1964 anq state:

(a) whether the gpecial committee
set up by the University Grants Com-
mission to examine the question of
inclusion of Military Science as a
subject of studies in the Universities.
has submitted its report;

(b) if so, its recommendations; and

(c) if not, the reasong for the in-
ordinate delay in submission of the
report?

The Minister of Education (Shri M.
C. Chagla): (a) Not yet, Sir.

(b) Does not arise,

(c) In order to facilitate the work
of the Committee, a questionnaire deal-
ing with certain aspects of the problem
has been issued to various Universities.
Replies from several Universities are
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still awaited. The Committee may
also visit a few university centres be-
fore submitting its report.

Shri Harl Vishnu Kamath: Is it
not a fact that among the big inde-
pendent countries of the world. India
is the only one, and one militarily
threatened, even encircled at that,
where military science has not been
included, and is not still included, in
the curriculum of any university
and if so, what are the reasons for
this indifference and apathy?

Shri M. C. Chagla: There is no
indifference or apathy. I agree with
my hon. friend that in our country
we should have military science as
one of the subjects taught by the
universities. That is why I have
said that the UGC has appointed a
committee and the matter is being
studied. Before we can start any
subject in any university, we must
be satisfied that we have got the
necessary equipment, personnel and
facilities. It is no use starting a
subject unless we can do justice %o
it.

Shri Hari Vishnu Kamath: For .17
years, what have you been doing?

Mr. M. C. Chagla: I do not know
about 17 years. Our attention was
drawn to it only in 1963 when a pro-
posal was made by the Bihar State
Edu-ation Commission regarding the
introduction of military science as a
subject of study at the first degree
stage. Since then we have seriously
taken up this matter and I assure my
hon. friend that we will try to intro-
duce this subject in as many uni-
versities gs possible.

Shri Hari Vishnu Kamath: Is the
widespread belief or suspicion well
grounded that the Government, after
a sudden spurt of acute awareness
and thinking in this regard that

came in the wake of the Chinese in-
vasion in 1962 ‘has relapsed into
somnolent complacence since the
unilateral ceasefire imposed or

dictated by the Chinese Government,
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reason for the
this

and this is the real
Government'’s tardiness in
matter?

Shri M. C. Chagla: No, Sir; I re-
pudiate that suggestion. Far from
the Chinese invasion having led us:
into somnolence, it has stimulated
us

Shri Hari Vishnu Kamath: He has
not heard my question properly. I
said, the ceasefire has resulted in the
somnolent complacence.

Mr. Speaker: He has heard it

very well.

Shri Hari Vishnu Kamath: I don’t
think so, Sir.

Shri M. C. Chagla: There is
neither somnolence nor complacency.
On the contrary we have been
stimulated by the unfortunate inva-
sion to study military science in our
country.

Shri Nath Pai: Pending the finali-
sation of the work of this committee
appointed by UGC, may I know whe-
ther Government will seriously
consider the desirability and advis-
ability of extending grants to those
universities like the Poona Uni-
versity which, realising the import-
ance of the subject and its relevance
to national defence, have taken the
initiative in the matter of instituting
a Chair for military science and
whether the usua] procedural delays
in which the Ministry specialises will
be side-tracked and some initiative
shown?

Shri M. C. Chagla: If there is
any university which is teaching this
subject, I will® certainlv suggest to
the UGC that the necessary help
should be given.

Shri Sham La] Saraf: My question
has been partly covered by Mr.
Nath Pai. Since NCC has been in-
troduced in all the universities and
colleges, may I know whether Gov-
ernment has given thought to pro-
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vide more and more funds to that
‘movement till they take a final

decision to introduce military science
in the colleges and universities?

Shri M. C. Chagla: The Defence
Ministry is flnancing the NCC. But
‘military science comes within the
purview of the Education Ministry
and the UGC has appointed a com-
mittee, as I have already said, to
Jook into this.

st sy fag fegrelt: 7@ &wg
Ak faaee sl wefaareal &
[EHfaF FEFT & ATH qT 7 Fo7 &
AWM T N A W% AT e
WTET &, 99 & g2r #¢ &faw o
wafaard T & I, |7 T I &
Ta=e s ?

Shri M. C. Chagla: We neéq both.
‘We need military science and we also
need drama and culture.

ot sifere W aTv: & SEAv
agm fr 8w &l ¥ & 1964
¥ foat era-afoar & af §

Shri M. C. Chagla: As I said, we
have not got a scheme of teaching
military science yet. Therefore, any
question of giving scholarships does
not arise. When we have teaching
‘of military science properly intro-
duced, we will consider the question
tof giving scholarships.

Secondary Education

*550. Dr. L. M. Singhvi: Will the
‘Minister of Education be pleased to
:state:

(a) whether Government have
‘formulated any programme of action
for strengthening sccondary educa-
tion throughout the country;

(b) if so, what specific steps are
adumbrated for the purpose;

(¢) whether it is proposed to
establish any Central school of
secondary education; and
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(d) the details thereof?

if so,
The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) Under the scheme begun in
1964, 100 per cent Central assistance
is given to States for the implemen-
tation of the following programmes:

(Shri

(i) Strengthening of Science Labo-

ratories;

(ii) Special training of Science
Teachers includin setting up
of Unit of Science Education;
and
(iii) Improvement of school

libraries.

(c) No, Sir.

(d) Does not arise.

Dr. L, M. Singhvi: May I know

whether any assessment has been

made of the success of the secondary
education as used in this country for

the time being; if so, what is the
result of that assessment?
Shri M. C. Chagla: As my hon.

friend knows, we had the Mudaliar
Committee Report on secondary
education. Just now we have
appointed an Education Commission.
I am hoping to get a report some-
time next year, when my hon. friend
will find out what the assessment of
this highly expert body is.

Dr. L. M. Singhvi: May I know
whether the Government is aware of
the complete deadlock which has re-
sulted on account of the lack of
capacity of State Governments to
finance any further expansion of
educational programmes or revising
the pay structure of secondary and
primary school teachers; if so, what
specific steps are proposed to be taken
by the Government in these matters
particularly in respect of expansion
of educational facilities over which
there is a moratorium in certain
States now?

Shri M. C. Chagla: The question
divides itself into two parts. With
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regard to the first, the Centre is
prepared to help every State where
it wants to improve the quality of
secondary education. With regard to
‘the salary of teachers, I have already
pointed out that we have offereq 50
Pper cent to every State which is
prepared to improve the emoluments
of the teachers.

Dr. L. M. Singhvi: It
enough.

is not

ot gasitare wE ;. moE
& grs e ¥ W fawd A oewar
BT & oK 37 ¥ FoAv ¥ § A T@A
w1 g g R ogrd |E oW W
a3 93 fom WY 9@ g | F@T oW
& far a@ 7 F5 o fFam §
fora & =3 @ 37 A CgIA WS
g oar ?
Shri M. C. Chagla: I have, I re-
gret, to admit that the standards are

falling, and that is why Government
now wants to consolidate what we

have done and attach special im-
portance to quality in secondary
education.

Shrimati Ramdulari Sinha: May I
know  whether such  secondary
schools will be of traditional type or
of basic type?

Shri M. C. Chagla: We want all
our schools to be production-oriented,
whether they are elementary or
secondary. If that is the meaning
of “basic”, T accept it.

Shri S. N. Chaturvedi: May I
know if the entire money placed by
the Central Government at the dis-
posal of the State Governments for
improvement of science laboratories
and equipment has been fully availed
of and utilised?

Shri M. C. Chagla: I have got the
figures here. If my hon. friend wants
to know as to how much we have
helped the different States during
the current financial year, I will
lay a statement on the Table because
the list is a long one.
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Shri S. Kandappan: May 1 know
whether the Government is prepared
to give financia] assistance to journals
which  are propagating scientifie
knowledge in the respective mother=
tongues?

Shri M. C. Chagla: Yes, Sir. We
want scientific literature, specially
for children, to be published in all
our Indian languages, and to that
extent we are giving assistance.

Shri Ranga: He asked whether any
encouragement will be given. He
does not give any reply to that.

sitgo fao wwdt:  wieafuw
foremr &1 @ S W F AR #
frewr &% gl § F1Hr w= @ @
g AR @ & ar ¥ gEfAax wAd
fie o ae oz g & e
arg &Y | & sAe e £ garfem
For frad ¥ o gzma faa ox & 9w
FT TFI FT & W F R ATeAAE
et & an # fgr v § ar Sw
¥ gazafa &M & www g@d g@fafa
frmr 7 o€ &

Shri M. C. Chagla: The recommen-
dations were many. The quostion
was of finding rescurces. Toc ‘he
extent that we could, we have imple-
mented it. In order to recview the
matter a pnew commission has been
appointed.

Shri Nath Pai: I welcome the
Minister’s statement that his Minis-
try is thinking of various children’s
publications. May I know whether
Government have prepared a com-
prehensive scheme—apart from the
good wishes which he carries in his
bosom—any comprehensive, concrete,
positive scheme of extending aid to
those numerous journals written
by idealists who think in terms that
our ultimate destiny lies in the
hands of our children and that they
should be enabled to read the best of
literature? Has any such scheme
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been prepared or is he contemplaling
preparing one?

Shri M. C. Chagla: We have
already got science publications by
the CSIR, a popular journal in Eng-
lish and Hindi. Thz idea now is to
have it also in the regional langu-
ages. W, have also a scheme for
cheap moenographs on various scienti-
fic subjects, very popularly written.
They are already ava‘lable in Eng-
lish and Hindi. Apgain, there is a
scheme to have them translated into
other regional languages.

Shri Nath Pai: Sir, we have agreed
to a convention to refer to all the
Indian languages as national langu-
ages and not regiona] languages. That
convention should be upheld.

Shri M. C. Chagla:
my hon. friend.

I apologize to

Shri Narendra Singh Mahida: So
many science clubs have been started
in my State of Gujarat. There are
at least 300 to 400 science clubs. Will
the' Government be prepared to give
such clubs some financial assistance?

Shri M. C. Chagla: Yes, within
our plans we are prepared to give
them help. The hon. Member may
ask those institutions to submit their
projects. We will see what assist-
ance we can five. '

ot wgEw W@wd: wmoaER
) waw g 5 fage a@wr & i
{FTO Tew F1 L qfewsees @
Tmag s g 1w & &5 A
A ¥ WY Y &9 AaAHe ®e
TEAHE FT FAT AT [AT Avgar § 7

Shri M. C. Chagla: I am afraid, I
could not follow the question. The
question perhaps was how the Bihar
Government has subsidised the
schools. I could not follow it.

Mr. Speaker:

Next question.
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All-India Agricultural Service

+
Shri K. N. Tiwary:
Shri Bibhuti Mishra:
Shri Hem Raj:
| Shri P. C. Borooah:
] Dr. L. M. Singhvi:
*551.7 Shri Rameshwar Tantia:
§ Shri Vidva Charan Shukla:
| Shri R. S. Pandey:
| Pr. Chandrabhan Singh:
| Shri Uikey:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress
constitution of the
cultural Service; and

the
Agri-

made in
All-India

(b) which of the State Govern-
ments have reacteq favourably?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). All the State Govern-
ments have agreed in principle to
the formation of the Indian Agricul-
tural Service. A resolution under
Article 312(1) of the Constitution is
being moved during the current
session of the Rajya Sabha in this
regard.

st ®o ATo fard: It S
Hewr qfadw g S99+ qAEETE v
Erit WX FAT I FT Weq U a@ ¥
g frm ate ¥ gEd agw wfadw
F g g 9¥ W To wHo ®WR
"o THo THo Fiwg & ?

Sﬁm: Wﬁm‘gOQo@o
W oo THo THo g 7EY & 1
agl IEEEE OTh AfiFeas, cdwAer
e, fedt wiwd, wfgee
TRAEE TG g | IT AT ATy
9T @ 2,000 To ¥ 2,500 To AW
get T A¥ 400 § 1250 Te
CAui |
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ot wo AT firardt : w1 g A
# I AT 9T wawe fFEr s
TE 9T WE T qIEEE ArwEq &7
9 &Y T & ufiweax # 7

gt At ag e & f
ey ¥ 0f yum T WIE ) &
Q@ § AT AT 3W F ¢ IR & A
T #t g faan wmd

Shri Vidya Charan Shukl!a: May I
know how the terms and conditions
of service and pay scales of this ser-
vice compare with the terms and
conditions of sorvice and pay scales
of the Indian Administrative Service?
Is there any distinction between the
two?

Shri Hathi: I have already replied
about the pay scales.

Shri Vidya Charan Shukla: How
do they compare?

Shri Hathi: Regarding its consti-
tution, first a resolution has to be
passed in the Rajya Sabha. After
that, the details abcut the terms and
conditions of sérvice etc. can be
settled and Parliament may enact a
legislation.

Shri P. C. Borocoah: May I know
whether the final decision will be
taken before the Fourth Plan is im-
plemented? What will happen to
those States which are ovbposed to
the formation of this service?

Shri Hathi: No State has opposed
it; all have agreed to this proposal.

Dr. L. M. Singhvi: What would
be the basic advantages or benefits
by having gn all-India service?

Shri Hathi: All those benefits
which accrue to the other all-India
services will be available to this
service also.
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What will be
the All India

Shri R. S. Pandey:
the total strength of

Agricultural. Service? Also, since
it is a Stale subject, hoy are you
going to utilise that service?

Shri Hathi: This will be on the

pattern of IAS and IPS. After re-
cruitment they will be allotted to the
differcnt States. Then they will be
transferred from one State to
another.

WRITTEN ANSWERS TO
QUESTIONS

Petro-chemical Complex near
Barauni Refinery

[‘Shrl P. C. Borooah:
Shri p. R. Chakraverti:
Shri Bibhuti Mishra:

(_ Shri D. N. Tiwary:

*552.

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the plan for develop-

ment of a petro-chemical complex
around Barauni refinery has been
finalised;

(b) if so, the main features of the
plan; and

(c) if not, the progress made soO
far in that direction and when it is
likely to be ready?

The Minister of State {n the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) Tentative
schemes have been drawn up for
implementation during the Fourth
Plan period.

(b) The main feature is likely to
be the extraction of aromatics such
as benzene and xylene and these
may lead to further downstream
chemical units which will be studied
in due course.

(c) Does not arise.
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Traffic Problem of Delhj

Maharajkumar Vijaya
Ananda:

Shrimatl Laxml Bai:

Shrimati Maimoona Sultan:

*553.

Will the Minister of Home Affairs
be pleased to state:

(a) the reasons for delay in im-
blementing the recommendations of
the high-powered Committee set up
under the Chairmanship of Mr.
Bhagwan Sahay on traffic problems
in the Capital which submitted its
report a year and a half ago; and

(b) if so, when the recommenda-
tions will be given effect to?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The recom-
mendations of the Committee have
since been considered by Govern-
ment and necessary a.tion thereon
is being taken.

Medium of Technical Education

[ Shri Vidya Charan Shukla:
| Shri Yashpal Singh:
554 J Shri Vishwa Nath Pandey:
"] Shri Prakash Vir Shastri:
| Shri Bibhutj Mishra:
{ Shri K. N. Tiwary:

Will the Minister of Education be
pleased to state:

(a) whether the All-India Council
for Technical Education has recom-
mended that English should continue
to be the medium of instruction for
engineering and science education;

and

(b) whether Government have
accepted this recommendation?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Yes,
Sir.
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Demarcation of Boundary between
Assam and NEFA

Shri Ravindra Varma:
*555. Shrimati Renuka
L Barkataki:

Will the Minister of Home Affairs
be pleased to sta@:

(a) whether it is a fact that the
Government of Assam have suggest-
ed formal demarcation of the boun~
dary between Assam and NEFA; and

(b) if so, the
propose to take
suggestion?

steps Government
to implement the

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No, Sir.

(b) Does not arise.

Petro-chemical Industries

*556. Shri M. Malaichami: Will
the Minister of Petroleum and
Chemicals be pleaszd to refer to the
reply given to Starreg Question No. 7
on the 27th May, 1964 and state:

(a) whether a final decision on the
report of the Working Group regard-
ing the development of Petro-chemi-
cal industries has since been taken
by Government; and

(b) if so, the salient points thereof?
The Minister of State in the Minis-

try of Petroleum and Chemicals
(Shri Alagesan): (a) No, Sir.

(b) Does not arise.

ey gfewa e, waafafy, fawsit

(st gFH T wYA
=t qETIEAC e
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5t "o Wo &AW :
=Y o go WA :
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ot Wy fag fagral :
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s AR T ey
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*557.

g1 fown Aot ag @@ & Fav
w4 fw

(%) w7 5= & fir it gfr
faerera, waafafy, feect & megmow
%Y foe™ v#-3g @1 q da7 T8 fa=n
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(@) ;a1 ag Wit o= § f% 3O
weagEl FY faAr oo qay ) ¥

g1 fear mar @ AR 3% A i e
faeaqmar mr &

() a1 FTFT Y AGT & weATIH,
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foren @t (st o wo wwEn) :
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¥ N TEIHET FT AT EY TGT 4T |
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(F) i, a8 | &= F amaEsgd
qHGAT A TN F AR T A
feest anv famw & gfassg o
qT A 7 TH oame o7 faeTe
w7ty &7 faemard @nt

Occupation of a Tea FEstate near
Assam by Nagas

[ Shri Rameshwar Tantia:
| Shri P. C. Borooah:
| Shri Ram Harkh Yadav:
Shri Murli Manohar:
Shri Hukam Chang
Kachhaviya:
Shri Onkar Lal Berwa:

*558.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Nagas
have forcibly occupied a tea estate
near the Assam territory;

(b) if so, whether it is also a
fact that the Ao Nagas claimed that
there was a long-standing boundary

dispute between the State of Assam
and Nagaland;

(c) whether it is also a fact that
Nagas have cleared the forest land
and have starteq farming in that land

without the permission of the Assam
Government; and

(d) if so, what action Union
Government is taking or likely to
take to avert any clash between the
Nagas and Assam Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (d). A statement is laid on

the Table of the House.

Statement

It is a fact that there is some doubt
regarding the boundary between the
States of Assam and Nagaland,
particularly in the area contiguous

to' the Sibsagar District of Assam
State. )

2. According to the Government of
Agsam, Naga villagers in this area
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have been trespassing into the forest
rescrves of Assam  State and  en-
croaching upon this land. On the
other hand, the Naga villagers have
beer claiming these arcas as forming
part of their village Jand and that,
thereiore, to assert their claim they
have been contering into and occu-
pying this portion of land.

3. The Government of Assam have
reported that on 28th January, 1965,
a group of Naga villagers residing
in Japukong Range of Nagaland
trespassed into the Nagini Jan Tea
Estate for occupation of land. After
clearing some area, these Nagas re-
turned to their village. There were
reports of similar intrusions, accord-
ing to the Government of Assam,
also on the 13th and 16th February,
1865. Uptil now, the Nagas have re-
portedly cleared 150 acres oy Assam
territory in this area and by felling
trees and cutting of bomboo for
temporary cultivation. The Gov-
ernment of Assam state that, in this
connection. cases have been register-
ed at the Marianj Police Station
against these Nagas, that the investi-
gation is in progress, ang that four
Naga trespassers have been arrested
on 23rd February, 1965.

4. Earlier, in order to solve this
problem, the Government of Assam
proposed to the Government of Naga-
land that a working boundary could
be fixed them jointly, pending
actual demarcation by survey. This
proposal was considered and accept-
ed by the Chief Secretaries ci Assam
and Nagaland. Action has, also, been
initiated to carry out a survey of th‘e
Assam—Nagaland boundary in this
area by Survey of India party.

Sweepers’ Strike

Shri D. N. Tiwary:
Shri Naval Prabhakar:
Shri R. G. Dubey:
| Shrimati Savitri Nigam:
Shri P. R. Chakraverti:
l Shri P. C. Berooah:
9.

-
55

Shri K. N. Tiwary:
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| Shri Hukam Chand Kach-
havaiya:

Shri Bhagwat Jha Azad:

Shri Yashpal Singh:

Shri D. C. Sharma:

Shri .Bibhuti Mishra:

Shri Bade:

Shri Onkar Lal Berwa:

Shri Sidheshwar Prasad:

Shri Mohan Swarup:

| Shri Kolla Venkaiah:

Shri M. N. Swamy:

Shri Ram Sewak Yadav:

Will the Minister of
be pleased to state:

Home Affairs

(a) whether the causes of the sud-
den strike in mid-December 1964 of
the sweepers of Delhi Corporatiom
have been ascertained and enquired
into;

(b) the number of sweepers im-
volved; and

(¢) whether any of the striking
sweepers were penalised?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The causes of the
strike by the Municipal sweepers
from 25th December, 1964 to the
28th December, 1964 and from the 12th
January, 1965 to the 18th January,
1965 have been ascertained and en-
quired into by the Delhi Municipal

Corporation.

(b) 2182 in the first phase and
2562 in the second phase.

(c) All the sweepers who went o
strike were taken back in service
and there was no victimisation.

Enquiry against former Deputy
Minister

Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
*560. 4 Shri Hari Vishnu Kamath:
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Shri Prakash Vir Shastri:
| Shri Jagdev Singh Siddhanti:
Shri Koya:
Will the Minister of Home - Affairs
be pleased to state:

(a) whether his attention has been
drawn to the press interview given
by the former Deputy Minister of
Finance in Patna on the 6th Janu-
ary, 1965 wherein she complained of
the inordinate delay being taken in
announcing the findings and the in-
quiry into the charges levelled
against her;

(b) if so, the reaction of the Gow-
ernment thereto; and

(c) when

the decision will be
announced? )

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.

(b) and (c). The allegation about
the purchases of houses has been
looked into. The purchase of houses
by her husband and by her mother
has been explained and this alle-
gation has remaineg unsubstantiated.

The other two allegations relate to
minor repairs to her residence which
is Government property and installa-
tion of air-conditioners there. It has
been decided not to proceeq further
8s there is no evidence to show that
Smt. Tarkeshwari Sinha misused
her authority in favour of the party
alleged to have provideq these things.

National Programme of Physical
Education

rShri Surendra Pal Singh:
Shri J. B. Singh:

Shrimat;i Renu Chakravartty:
Shrimati Savitri Nigam:

Shri R. G. Dubey:

Shri Subodh Hansda:

Shri 8. C. Samanta:

Shri Balmiki:

| Shri Ram Harkh Yadav:

| Shri Vishwa Nath Pandey:

561, 4
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Shri D. N. Tiwary: ,

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:
l_Shrl P. R. Chakraverti:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 309 on the 2nd
December, 1864 and state:

(a) the reaction of the various
State Governments to the proposal
for introduction from April, 1965 of a
new integrated programme of physi-
cal education named “National Fit-
ness Corps”, which is a synthesis of
existing programmes of Physical Edu-
cation, National Discipline Scheme
and Auxiliary Cadet Corps; and

(b) the steps so far taken towards
the implementation of the scheme?

The Deputy Minister in the Minis-
of Education (Shri Bhakt
Darshan): (a) The State Governments
have generally welcomed the new

programme,

(b) The new programme was dis-
cussed at.a meeting of the State Edu-
cation Secretaries and Directorgs of
Education held on 27-2-1965. The
Committee appointed a Sub-Commit.
tee to work out the administrative
and financial details for the imple-
mentation of the new programme,
The recommendations of the Sub-
Committee will be considered by the
full Committee at an early date. The
new programme is, however, expect-
ed to be launched from the academic
session 1965-66 in as many schools as
possible with the existing N.D.S. Ins-
tructors, Physical Education Teachers
and such of A.C.C. Teachers, who opt
to work for the new programme and
could be utilised for the purpose.
Arrangements are also heing made
for imparting reorientation {raining
to those whose services are to be uti-
liseq for the implementation ot the

new programme.
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Third Class M.As
562, J Shri P. C. Borooah:

7\ Shri P. R. Chakraverti:

Will the Minister of Education be
pleased to state:

- (a) whether  Government have
finally considered on the question of
abolition of Third Class for M.A, and
M.Sc.; and

(b) if so, what is the decision in
the matter?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Exami-
nation Reform Committee set up by
the University Grants Commission
inter alia recommended the abolition
of the 3rd Division in the results of
the M.A. and M.Sc. Examinations as
a 3rd Division at the Master’s level
appeared to be contradicticn in terms.
The Commission circulated the views
of the Committee to the various Uni-
versities to obtain their reactions. At
its meeting held in March, 1964, the
Commission considered the matter and
after noting the reactions of the Uni-
versities, expressed the view that it
was for the individual Universities to
take further action in the matter.

Repayment of Loan by Jamimu and
Kashmir

*563. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Government of Jammu and Kashmir
have expressed their inability to re-
pay the Central loan amounting to
about sixty crores of rupees;

(b) if so, the reaction of the Union
Government; and

(c) the steps being taken to realise
the loan?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). At the end of the finan-
clal year 1963-64, an amount of
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Rs. 17,46,12,000 was due from the
Government of Jammu and Kashmir
on account of principal . due for re-
payment on the loans sanctioned. As
the State Government were unable
to pay the amount in cash, a fresh
loan of the amount was issued to the
State Governmeznt on 4th December,
1964.

Pakistani Influence among Calcutta
Dock Workers

564 J Dr. L. M, Singhvi:
7\ Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware-
that there is growing Pakistani in-

fluence among the dock workers in
Calcutta;

(b) whether it is a fact that a union
sponsored and financed by Pakistan
has been formeqd recently among the
dock workers and that it is engaged
in clandestine activities;

(¢) whether Government have
made any investigations in the matter
so far in the antecedents and com-
position of the trade union among
dock workerg in Calcutta; and

(d) i so, with what results?

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathi):
(a) and (b). The Government have
no information to. thig effect,

(c) No such investigation has been
made in the matter.

(d) Does not arise.

Roads with Thicker Surface

*565. Shri D. N. Tiwary: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 535 on 16th December,c'
1964 and state:

(a) whether the recommendations
of the Central Road Research Insti-
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tute, New Delhi regarding the
thickening of the road surfaces have
been accepted by Government;

(b) whether any work
done on those lines; and

has been

(c) if so, the difference between
the conventional method and the
method recommended by the Cen-
tral Road Research Institute?

The Minister of Education (Shri
M. C. Chagla): (a) The recommen-
dations made by the Central Road
Research Institute are of the nature
of technical advice, The agencies

responsible for construction of roads

are aware of these.

(b) Recommendations made by the
Institute after carrying out investi-
gations have been implemented by
the authorities concerned in the fol-
lowing cases:

(1) Durgapur
Road;

(2) Jammu-Banihal Road;

(3) Delhi-Mathura Road; and

(4) Srinagar Tunnel Road,

(c) A Statement is
Table of the House.

Steel Township

laid on the

Statement

The road thickness in the past used
to be based on previous practice and
experience rather than on modern
scientific methods of design. By
these standards, many of the roads
constructed in the past are not thick
enough to cope with the high inten-
sity of traffic stresses now imposed
upon them as a result of fast deve-
Jopment both in the weight and
number of vehicles. As such, many
roads are showing signs of progres-
sive failure,

The Institute, as a result of in-
vestigations carried out, realises that
the task of immediately thickening
all the roads to the required extent
will be beyond the financial and prac-
tical capacity of the various highway
departments. This is a measure
which will take quite a few years to
implement through long-range phas-
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ed schemes. What has been recom-
mended, therefore, is that wherever
there is a proposal for providing an
expensive wearing surface like dense
asphaltic carpet, etc., on the existing
pavement, the pavement itself should
first be thickened to the required cx-
tent. In other cases the bituminous
wearing surface should remain as
thin as possible, so that when the
time for thickening and upgrading
the road comes, the loss on the wear-
ing surface should be as small as
possible,

The recommendation also says that
all new roads should be constructed
to the full designed thickness in the
first instance, while using as much
soil and locally available materials
ag possible in the lowest layers to
achieve economies,

National Integration Council

'566 J Shri P. C. Borooah:

"\ Shri Gokulananda Mohanty:
Will the Minister of Home Affairs

be pleased to state:

(a) whether a meeting of the
National Integration Counci] is being
convened shortly;

(b) if so, the items on its agenda:
and

(¢) when it is to meet and where?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The miatter is still under con-
sideration,

(b) and (c).
sent,

Do not arise at pre-

fogart weuy danE
S ot ¥o Wo qRY:
14203 &t fegmae wem:
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farae wgE feam @
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(=) #av ag «r 99 § ¥ avarger
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District Gazetteers

1421. Shri Hem Raj: Will the Minis-
ter of Petroleum and Chemicals bhe
pleased to state:

(a) which of the State Governments
have completed and published their
State Gazetteers; and

(b) the use made of the records
of the National Archives for the
preparation of the State Gazetteers?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) The scheme for the revision of
the State Gazetteers has not yet been
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taken in hand. Work on the State
Gazetteers will begin after all the
District Gazetteers have been pub-
lished.

(b) The question does not arise,

Foreign Languages Scholarships
Scheme

1422, Shri Rama Chandra Mallick:
Will the Minister of Fducition be
pleased to state:

(a) the total number of students
sent to foreign countries at the ex-
pense of the Government of India
under the Foreign Languages Scholar-
ships Scheme during 1963-64 and
1964-65;

(b) the number of students belong-
ing to Scheduled Castes and Schedul-
ed Tribeg among them; and

(c) the number of students be-
longing to Orlssa?

The Minister of Cultural Affairs in
the Ministry of Educalion (Shrl
Hajarnavis): (a) Twenty-two. All of
them were, however, employed at the
time of their selection and were not
students of any educational institu-
tion.

i

(b) and (c). None,

Citizenship of Displaced Persons

1423. Shri Rama Chandra Mallick:
Will the Minister of Home Affairs be
pleased to state:

(a) whether all the displaced sper-
sons in the country have registered
themselves as citizens of India;

(b) if not, the approximate num.
ber of displaced persons who are yet
to be registered; and

(c) the difficulties in the way of
their registration?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). The conditions for regis-
tration as citizens of India under the
Citizenship Rules, 1956, are;

(i) the person concerned is of
Indian origin and has been
actually resident in India for
six months immediately pre-
ceding the date of applica-
tion;

(ii) has close connections in India;

(iii) hag an intention to make India

his permanent home;

(iv) has signed the oath of allegi-

ance as prescribed in the
form of application;
(v) is of good character and is

otherwise a fit and proper
person to be registered as a
citizen of India.

476,140 persons have been register-
ed as Indian citizens till the end of
December, 1964. It is not possible to
ascertain the number of persons yet
to be registered.

Pending Cases in Madras High Court

Shri M. P. Swamy:
1424, < Shri Paramasivan:
LShri Arunachalam:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cases pending
disposal in Madras High Court, in its
original as well as an appeilate side,
as on 31st December, 1964; and

(b) the reasons for delay in disposal
of cases?

The Minister of State in the Minis.
try of Home Affairs (8hri Hathi):
(a) Original side—3,597.

Appellate side---19,329.

¢b) The information i3 being obtain-
ed and will be laid on the Table of
the House.
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Viyyoor Jail, Kerala

1425, Shri A. K. Gopalan: Will the
Minister of Home Afiairs be pleased
to state:

- (a) whether the Government are
aware that there is no proper water
supply arrangement in the Central
Jail, Viyyoor, Kerala;

~ ¢b) if so, the action taken in the
matter; and

(¢) whether Government are also
aware that no proper bath-rooms are
provided for the detenus?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). There was some
difficulty but a temporary connection
has now been obtained from the
Trichur Water supply.

(c) There are no bath-rooms in the
Special Sub-Jail but temporary cubi-
cles have been provided to the dete-
nus for their bath,

Viyyoor Sub.Jail, Kerala

1426, Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased

to state:

(a) whether Government have re-
ceived any complaints about accom-
modation regarding Specia]l Sub-Jail,
Viyyoor, Kerala where the detenus
are being kept;

(b) how many detenus are kept im
one cell; and

(c) the floor area of a cell?

The beputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra: (a) Yes, Sir.

(b) Four.

(¢) The area of a room is 229 sq. ft.

Commonwealth Youth Festival

1427. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government propose to
stage the first Commonwealth Youth
Festival in India;
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(b) if so, a brief outline of the
proposal; and

(c) an estimate of the expenditure
thereon?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) to (¢). A final decision
on the proposal] to hold a Common-
wealth Youth Festival in India has
yet to be taken.

Afro-Asian Seminar in Lahore

1428, Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that an
Afro-Asian Seminar was held in
Lahore in February, 1965;

(b) if so, the decisiong arrived at
in the meeting;

(c) whether any cultural delega-
tion is arriving from Pakistan to
India; and

(d) if so, when it is likely to arrive?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir.

(b) According to the report of one
of the delegates a committee was
formed for the purpose of calling an-
other seminar within the next 2
years and the sponsors offered .0 join
the Afro-Asian solidarity movement
with its headquarters in Cairo.

(¢) and (d). No
available,

information is

Synthetic Drug Factory, Hyderabad

1429. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
production scheduled in the Soviet-
aided synthetic drug factory at
Hyderabad is behind original schedule
by at least one year;

MARCH 24, 1965

Written Answers 5484
(b) if so, the main reasons fcr the
delay; and

(c) the steps being taken to mini-
mise the delay?

The Minctae of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No.

(b) and (¢). Do not arise.

Magnetic Observatory at Dehra Dun

1430. Shri Surendra Pal Singh: Will
the Minister of Education be pleused
to state:

(a) whether it is a fact that the
magnetic observatory of the Survey
of India, which was shifted from
Karanpur Estate to Dehra Dun secve-
ral years back is still not functioning
and is even without an approach road;
and

(b) if so, the reasong therefor?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir. The mag-
netic observatory is functioning at
Sabhawala near Dehra Dun (where it
was shifted from Karanpur estate)
and it is approachable by road from
two sides (one from Chakrata Road
and second via Timli.

(b) Does not arise,
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Delhi Education Code

}432. Shri D. C. Sharma: Will the
Minister of Education be pleased to
‘state:

(a) whether it is a fact that edu-
cation in Delhi Schools ig not being
governed by any code;

(b) whether any proposal for fram-
ing an education code for Delhi is un-
der consideration; and

(c) if so, the details thereof?

The Minister of Education (Shri
M. C, Chagla): (a) to (c). The eluca-
tion code for Delhi has been publish-
ed and has been introduced in all the
schools of Delhi, with effect from
15-2-1958. The code contains, ‘nter
alia, Chapters on Departmental Or-
panisation, Inspection of Schools,
Rul»s for Recognition, Grant-in-aid
Rules. Service conditions of aided
cchool teachers, including Punish-
ments and Appeal Rules, Fees ani
“Funds. Rules for grant of scholar-
ships, Ruleg to be followed by schools
in regard to admissions, transfers,
class nromotions, medical examina-
tion, ete.

Fertilizer Factory, Bombay

1433. Shri D. N. Tiwary: Will the
Minister of Petrolenm and Chemicals
‘be pleased to state:

(a) whether the Fertilizer Factory

at Bombay is so designed as not to
reach full production to its rated
capacity for want of sufficient water

-at Bombay;

(b) if so, the steps taken to remove
the shortcomings; and

(¢) the annual output and losses?
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The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No.

(b) and Zc), Do not arise.

Bikram University

1434, J Shri R. G. Dubey:
| Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether the University Grants
Commission has sanctioned the con-
struction of various buildings attached
to the Bikram' University, Ujjain; and

(b) if so, what is the estimated cost
of the buildings and what amount
will be granteq by the University
Grants Commission?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) The estimated cost of the va-
rious building projects of the Univer-
sity approved by the University
Grants Commission is Rs, 57,78,537 of
which the share of the Commission
will be Rs. 34,39,966,

Relationship Between Police and
Public

1435. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
reports of all the State Police Com-
missions, regarding the relationship
between the police and the public
have already been studied by the
Union Ministry of Home Affairs; and

(b) if so, the main findings of the
various Police Commissions on the
subject, and what advice has been
given by the Centre to the State Gov-
ernments to improve further the re-
lations between their Police force and

the public?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The Reports of the va-
rioug State Police Commissions are
being studied.

(b) The main recommendations of
the Police Commissions set up by the
Governments of We.t Bengal, Bihar
Uttar Pradesh and Maharashtra and
of the Kerala Police Reorganisation
Committee on the relationship be-
tween the police and the public are
given in the statement laid on the
Table of the House. [Placed in Lib-
rary, see No. LT-4044/65.]

No advice hag been given by the
Government of India to the State
Governments in this regard.

Tokyo Olympics

1438, Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that 5 two-
man observer team of the National
Institute of Sports, which visited
Tokyo during he recent Olympic
games has drawn the Union Govern-
ment’s attention to certain maladies
the Indian contingent was confronted
with at the Tokyo Games; and

(b) if so, the main difficulties which
our athletes experienced, and who
have been held responsible for the
same in the report submitted by the
said observer team?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) and (b). The Chairman,
Board of Governors, National Institute
of Sports, Patiala and the Director of
the Institute were deputed by the
Board to observe the 18th Olympic
Games at Tokyo held in October, 1964.
Copies of their reports were received
in thig Ministry, but since these have
not vet been considered by the Board
of Governors, the Institute hag been
advised to place them before the
Board in the first instance, The re-
ports, when received by the Ministry
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of Education with the comments of
the Board, will be given due consi-
deration.

Decvelopment of Lang in Kalkaji for
Displaced Persons

r Shri S. C, Samanta:
1437. J Shri M. L. Dwivedi:
|_ Shri Subodh Hansda:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the land in the pro-
posed Kalkaji colony for dirplaced
persons, has been fully developed;

(b) if so, what woulq be the deve-
lopment cost per acre;

(¢) whether applications have been
invited from displaced persons; and

(d) maximum amount of land to be
allotted to each family?

The Minister of Rechabilitation
(Shri Tyagi): (a) The work of deve-
lopment of land in the colony is in
full swing ang is expected to be com-
pleteq soon,

(b) The cost will be known after
the development has been completed
and accounts of thg works cieared.

(c) No, Sir.

(d) Plots of 200, 300 and 470 square
yards each are proposed to be deve-
loped.

Justice Mitter’s (‘ase

1438. Shri Yashpal Siagh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starreq Question No. 1202 on the 9th
December, 1984 regarding Mr. Justice
Mitter’s case and state:

(a) whether decision in the case of
his date of birth has been taken so
far; and

(b) if not, the
delay?

reasons for the
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The matter is still under consi-
deration,

(b) Careful examination of the
whole ca-e is necessary befcre the are
of Shri Mitter can be -determined
under article 217(3) of the Constitu-
tion.

Schoo] Teachers in Kerala

1439. Shri Yashmal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1201 on the 9th Decem-
ber, 1964 and state:

(a) whether the disparity in the
mattor of grant of House Rent Allow-
ance payable to the teachers of the
aided and of the Government schools
of Kerala has been removed; and

(b) if not, the reasons for the delay?
The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Does not arise,

Allotment of Tenements in Delhi

(Shri P. R. Chakraverti:
Shri P. C. Borooah:

| Shrimati Savitri Nigam:
Shri R, G. Dubey:
Shri Rameshwar Tantia:
Shri Heda:

| Shri R. Barua:

[ Shri Yashpal Singh:

1440.

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that 162
tenements in Tehar Colony in Delhi
have been allotted to unauthorised
persons by some officials of the slum
Department;

(b) whether it is a fact that the
Ministry allotted 500 plots to refugec

families in the colony 14 Yyears ago.’

but the houses built on the plots were
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washed away and the occupants shift-
ed to Tilak Nagar;

(c) whether new tenements were
later on built for the original inhabit-
ants but had been given to persons,
who never owned any plot in Tehar;
and

(d) whether Government have
made any enquiry regarding unautho-
rised allotment of Houses?

The Minister of Rehabilitation (Shri
Tyagi): (a) No, Sir.

(b) 425 houses in village Tehar,
left by Muslim evacuees, were allot-
ted to displaced persons from West
Pakistan, Some of the houseg collaps-
ed due to rains. In order to provide-
shelter to the displaced persons, 263
tenements were temporarily allotted:
to the affected persons.

(¢) No, Sir.

(d) Does not arise,

Pensions to Freedom Fiﬁhters

e1441. Shri P. R, Chakraverti:
‘7 Shri K, N. Tiwary:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Union Government
has advised other State Governments
to exteng relief and pension benefits
to the participants in national strug-
gle in their respective areas; and

(b) what form of benefit is made
available to the political workers
from the Centre?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Schemes for assistance:
to political sufferers have been adop_t-
ed by the State Governments on their-
own initiative. :

(b) Small lump sum cash grants are:
given to political sufferers from the:
Home Minister’s Discretionary Grant
individual cases of hardship. There
is also a echeme for giving educe-
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tional concessions to the children of
political sufferers of which the cost is
shared between Ministry of Educa-
tion ang State Governments.

Assam-Bhutan Border

{ Shri P. R, Chakraverti:

1442.0 Shri P. C. Borooah:

i_Shri Vidya Charan Shukla:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that spy
nests and smugglers’ dens abound in
a mile long ‘no man’s land’ on the
Assam-Bhutan -border;

(b) whether it is a fact that no
restrictions are imposed on civilian
traffic across the border; and

(c) whether there is a clandestine
operation financed by Chinese to pass
on intelligence reports through pri-
vate radio stations believed to be lo-
cateq in dense jungles in eastern
Tibet?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (c). The Government have no
evidence to this effect.

(b) There are nn restrictions on
the Bhutanese traffic across the
Assam-Bhutan border.
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All India Fine Arts and Crafts
Sociely, New Delhi

1447. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) whether his attention has been
drawn towards the fact that the Al
India Fine Arts and Crafts Society.
New Delhi, has been granted some
money by the Government for the
payment of loan received from the
Government;

(b) if so, the amount of the loan
and grant respectively; and

(c) the reasons necessitating such
unusual step?

The Minister of Education
M. C. Chagla): (a) Yes, Sir,

(b) Loan Rs. 5,50,000.00
Grant-in-aid Rs. 1,85,000.00

(Shri

MARCH 24, 1965

Written Answers 5496.'

(c) The loan wags sanctioned for the
construction of the Society’s Build-
ing. Subsequently, a scheme for Build-
ing Grants to Cultural Institutions
was introduced and considering the
good work the Society was doing, its
eligibility on merits for a building
grant, and itg difficult financial posi-
tion with regard to its capacity to
repay the loan, the grant of
Rs. 1,65,000 was sanctioned as Govern-
ment of India’s contribution towards
its building project. Thig grant was
not paid in cash but was adjusted
towards the outstanding amount of
the loan,

Surgical Instruments Factory, Madras

1448. Maharajkumar Vijaya Ananda:
Will the Minister of Petroleum and
Chemicals be pleased to state the
steps taken to acquire special categor-
ies of steel required for the manu-
facture of surgical instruments at
Surgica] Instruments Factory. Madras
from the point of conserving foreign
evchange?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): Indian Drugs and Pharma-
ceuticals Ltd. who are implementing
the Surgical Instruments plant, Mad-
ras have entered into contracts with
Soviet Trade Organisation, M|s. Prom-
syrior-import for the import of initial
requirements of special categorles of
steel requireq for the project and
which are not indigenously available
at present on rupee account,
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Second Refinery in the North

1450. Shri D. N, Tiwary: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether Government have dr
cided to set up another refinery be-
side Haldia in the North; and

(b) if so, where and when?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No.

(b) Does not arise.
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Evacuee Pioperty

Shri Narendra Singh Mahida.
1452. { Shri Solanki:
Shri Narasimha Reddy:

Will the Minister of Rehabilitation
be pleased to state

value of
during

(a) the estimated totai
evacuee properties acquired
the period 1850 to 1964;

(b) rental realisation made so far
from these properties; and

(c) the value of urban acquired
properties transferred by sale or al-
lotment?

The Minister of Rehabilitation
(S8hrl Tyagi): (a) Acquired evacuee
properties consist of:

(i) Urban evacuee properties;
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(ii) Agricultural lands and rural
properties.

The evacuee properties were ac-
quired from 1955 onwards, under sec-
tion 12 of the Di.placed Person (Com-
pensation and Rehabilitation) Act,
1954. The estimated value of urban
evacuee properties is Rs. 88 crores.
Besides, 60 lacs acres of agricultural
land taken over as evacuee property
was mostly alloted to land claimants
from West Pakistan. Rural houses
have been considered as appendages
to and have mostly been allotted
along with the agricultural lands.

(b) Rent realised in respect of these
properties after they were acquired is
about Rs, 7 crores.

(c) The value of urban acquired
evacuee properties transferred by
sale/allotment is about Rs. 83 crores,
including Rs, 7 crores still to be re-
covered on account of instalment
money in respect of properties allot-
ted on instalment basig,

Rent Arrears from Evacuee Property

[ Shri Narendra Singh
| Mahida:
“53'] Shri Solanki:
| Shri Narasimha Reddy:

Will the Minister of Rehabilitation
be pleased to state:

(a) the total amount outstanding
ag arrears of rent relating to evacuee
property as at the end of 1964; and

(b) the steps taken to realise the
same?

The Minister of Rehabilitation (Shri
Tyagi): (a) According to the register:
maintained in the offices of the Re-
gional Settlement Commissioners|
Custodians, the arrears stood at
Rs. 411.54 lacs on 31-10-1964.

(h) A statement is laid on the Table
of the House [Placed in Library.
See No. L'T-4047/65.]
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Co-operative Stores for Government
Employeeg

1454. Shri Daljit Singh: Will the

Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No, 1170 on the 9th De-
cember, 1964 and state the number of
co-operative stores since opened for
the benefit of the Central Government
Employees in Bombay, Calcutta and
Madras?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): A Consumer Cooperative
Society for the benefit of Central
Government Employees has been
formed at Madras and it has opened
seven branch stores. Action to orga-
nise Consumer Cooperative Societies
for the benefit of Central Govern-
ment Employees at Bombay and Cal-
cutta is in progress.
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Portuguese Assets seized Goa

1456. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the extent of the assets seized
hy Government from the Portuguese
nationals and the Portuguese Govern-
ment in Goa, after the libera-
tion of Goa;
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(b) the extent of assets left be-
hind by Indians who have been re-
patriated . from Mozambique and
other Portuguese enclaves; and

(c) whether Government propose
to compensate the Indian repatriates
referred to in (b) for the loss of
their assets out of the assets seized
from the former Portuguese nationals
in Goa and the former Goan Govern-
ment?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Hathi): (a)
The information is being collected.

(b) According to the claims so far
filed by the Indian repatriates from
Mozambique, the value of the pro-
perty involved is about Rs. 5-30 crores
of which about Rs, 1'61 crores is in
respect of immovable property and
about Rs. 3.69 crores in respect of
movable property.

(c) Government is not considering
any-such proposal at present.

Land Acquisition Department, Delhi

Shri Rameshwar Tantia:
(Shﬁ Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri
lShﬂmau Maimoona Sultam

1487,

Shri R. Barua:
Shri D. D. Mantri:

Will the Mirister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Land Acquisition Department of Delhi
has been cheated of about Rs. 1,30,000
recently;

{(b) whether any inquiry has been
ordered;
(c) if so, the findings thereof; and

(d) the action taken against the
persons held responsible?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes Sir: The exact
amount involved is Rs. 1,28,115/-.
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(b) to (d). On the 18th January,
1965, the loss of twelve blank cheques
from a cheque book in the office of
the Land Aocquisition Collector, Delhi,
came to notice. The State Bank of
India was immediately notified and
was asked to stop payment of those
12 cheaques. The Bank informed that
three of the cheques had been fradu-
lently encashed involving a  total
amount of Rs, 1,28,115°00. The mat-
ter was at once rcported to the Police
and a cas2 has since been registered
under  sections  380|409/420/468!471|
120-B of the Indian Penal Code un-
der F.LR. No. 52 dated 18th Janua-
ary, 1985, with the Police Station,
Subzi Mandi, Delhi. The investiga-
tion in the matter is in an advanced
stage. So far ten persons have been
arrested,

Welfare Officers in Government
Deparitments

1458. Shrimati Savitri Nigam: Will
the Minister of Home Affaixs be

pleased to state:

(a) the number of Welfare Officers
ir. the various Ministries and Depart-
ments , the Government in New
Delhi;

(b) the number of complaints re-
ceived by each of them during 1964-
65 so far; and |

(¢) the number of complaints pro-
~essed by them and the number on

which no action was considered
necessary and on which these cases

are dropped?
The Deputy Minister in the Minis-

iry of Home Aflairs (Shri L. N.
Mishra): (a) 47.
(b) and (¢). The information is

Leing collected and will be laid on
the Table of the House.

Archaeological Excavation in
Morena

fshri Uikey:
Shri R. S. Pandey:

1459.& Shri Vidya Charan Shukla:
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] Shri Radhelal Vyas:
LDr. Chandrabhan Singh;:

Will the Minister of Education be
pleased to state:

(a) whe her the suggestion of th=>
Directorate of Archaeology, Govern-
ment of Madhya Pradesh to excavate
sities at XKauntwar (Morena) in
Madhya Pradesh where it is reported
to have rich deposits "of potterics
pertaining to the beginning of the
Christian era has been considered
by the Committee of the Central Ad-
visory Board ot Archaeology on the
11th December, 1964;

(b) whether the Committee
recommended the excavation of
site; and

mas
the

(¢) if not, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir; there
was a suggestion in regard to a site
called Kalakut (District: Morena) and
it was considered by the Slanding
Committee of the Central Advisory
Board of Archacology at its meeting
held on 3rd September, 1964,

(b) and (c). The Committee de-
sired to have some additional infor-
mation and the Staie Government
has been requested to supply it.

Rehabilitation in Indravati and Sahri
Basins

rShri Uikey:

Shri R. S. Pandey:

Shri Vidya Charan Shukla:

Shri Radhelal Vyas:

Dr. Chandrabhan Singh:

Shri Hukam Chand
Kachhavaiya:

Shri P. H. Bheel:

Shri Wadiwa:

| Shri Babunath Singh:

( Shri R. S. Tiwary:

1460. ﬁl

Will the Minister of Rehabilitation
be pleased to refer to the reply given
to Unstarred Question No. 831 on the
2nd December, 1964 and state:
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(a) whither the team of expei'ts
to make an appraisal of schemes for

Indravati and Sabri basins has
‘since submitted its report;
(b) if so, the action taken by

Governmen; in this regard; and

(¢c) if no!, when it is likely to sub-
:‘mit the report?

The Minister of Rehabilitation
(Shri Tyagl): (a) to (e). The
Team for irrigation and hydro-elec-
tric potential appraisal of Indravati-
‘Sabri basin has completed its work
and has prepared a draft report. In
regard to some points further discus-
sions between the members of the
Team are still to take place. It s
expected that the report would be
finalised shortly. Further action wil’
then be taken on the recommenda-
tiong of the Team.

Multl Purpose, Schools in M.P.

( Shri Uikey:
Shri R. S. Pandey:
‘llﬂ.l Shri Vidya Charan Shukla:
| Shri Radhelal Vyas:
[ Dr. Chandrabhan Singh:

Will the Minister of Educatiom be
‘pleased to state:

(a) the number of multi-purpose
schools opened in Madhya Pradesh
'since the inception of this scheme;

(b) whether any financial assistance
-was given 1o that Government for
this purpose during the Third Plan;
and

(c) if so, the details thercof?

The Minister of Education (Shri
™. C. Chagla): (a) According to the
infromation supplied by the State
Government the number of multi-
purpose schools in Madhya Pradesh is
38

(b) and (c).
Sponsored Scheme of
‘multi-purpose schools a

Under the Centrally
strengthening
grant of

Rs. 50,000 was sanctioned in May,
1964 ;o the  developrnent of Gov-
ernment (Boys) Higher Secondary
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School, T, T. Nagar, Bhopal as an ex-
perimental model multi-purpose
school.

Post-Matric Scholarships

Shri Uikey:

Shri R. S. Pandey:

Shri Vidya Chasun Shukla:
| Shri Radhelal Vyas:

{ Dr. Chandrabhan Singh:

Will the Minister of Education be
pleased to state:

(a) whether any grant has been
given to the Government of Madhya
Pradesh for 1964-65 for post Matric
Scholarships to Scheduled Caste and
Scheduled Tribe and Other Back-
ward Class students;

1462. 4

(b) if s, th2 details thereof; and

(¢) the basis on which this grant
amount has been arrived at?

The Minister of Cultural
in the Ministry of Edueation
Hajarnavis): (a) Yes, Sir.

(b) Rs. 1,64,600]- for Scheduled
Castes; Rs. 81,000- for Scheduled
Tribes: Rs. 6,02,000i- for Other Back-
ward Classes.

Affairs
(Shri

(c) This grant has been sanction-
ed on the basis of the expenditure
incured during 1958-59 i.e. prior to
the decentralisation of the scheme to
the State Government,

Regional Language as Official
Language in States

( Shri Kolla Venkaiah:
Shri M. N. Swamy:
1463. Shri Ram Sewak Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state the names of

States which have not adopted the
regional language as their official
language?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): The State Legislatures of
Andhra Pradesh. Kerala, and Naga-
1and have not so far adopted by law
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any one or more of the languages in
use in the State as the language or
languages to be used for all or any
purposes of the State.

Science Education

r Shrimati Savitrl Nigam:
| Shri Eswara Reddy:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Koya:
Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to state:

(a) whether the UNESCO Team
recommended that the teaching of
science at an early stage will be more
effective and useful for popularising
science education; and

1464.

(b) it so, the action being taken in
the matter?

The Minister of Education
M. C. Chagla): (a) Yes, Sir. The
Unesco Planning Mission recom-
mended the teaching of Science and
Mathematics from Class I itself.

(8hri

(b) This recommendation is being
examined with a view to developing
programmes cf Science Education in
schools.

Hindi Translation of Regiomal
Language Books

1465. Shri Sivamur hi Swamy: Will
the Minister of Education be pleas-
ed to state:

(a) the number of famous old and
new classics in all regional langu-
ages for which grants have been given
by the Government of India during
1960-61 to 1964-65 for their transla-
tion into Hindi; and

(b) the names of the agencies
(separately for each language) which
have been given these grants during
each year of the above period?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). No request was
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received from any agency for finan-
cial assistance for the publication of
Hindi translations of such classics
during the years 1960-61 to 1964-65.

Recovery of arrcérs due to NNDM.C.

( Shrimati Maimoona Sultam.
Shri Rameshwar Tantia:
Shrimati Ramdulari Sinha:
Shri Yashpal Singh:

|_ Shri Maheswar Nalk:

Will the Minister of Home Affairs:
be pleased to refer to the reply given
to Unstarred Question No. 1780 on
the 23rd December, 1964 and state:

(a) the present position in the:
recovery of arrears due to New Delhi
Municipal Committee from various
Government Departments: and

1466.

(b) the specia] measures taken for
speedy recovery of these arrears?

The Deputy Minister in the Minis-.

try of Home Affairs (Shri L. N.
Mishra): (a) andg (b). The New
Delhi Municipal Committee have

claimed certain amounts from Gow-
ernment under the following heads
and they also owe to Government
money as stated below:

1 Clasms of N.D.M.C. against Goverrntent
Rs. P.

1. House Tax/Service
Charges
2. Sweeping of Bajri
paths and cleaning
of lawns in Gov-
ernment Colonics

4,45,02,327°74

46,84,717-§3

3. Maintenance of
224 sets of latrines
outside Govern-
ment residences . 1,68,012- 41

4. Refund of depo-
sits made to Gov-
ernment for the
execution of some
civil works on be-
half of the Com-

mittee 27,36,106 74

N

. Payment of water
charges for bulk

supplies 45,334 68

5)21,37,399 10
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I1. Claims of Government against N.D.M.C.

1. Reimburscment of Rs. P.
cxpenditure on
account of remu-
nerative services . 1,00,00,000 - CO

2. Horticultural

works other than
those in Diploma-
t1ic Enclave area 18,00,000° 00

3. Horticultural
works in Diploma-
tic Enclave area . 10,75,C00" O

4. Electrical deposit

works To be determined

1,28,75,000° 00

The correctness of the figures in the
claims and counterclaims is under
examination. Periodical meetings
are being held by the Ministry of
Works and Housing with the re-
presentatives of the Committee and
as a result thereof some of the issues
have been settled and some pay-
ments arranged. For the remaining
issues discussions are in progress. So
far a sum of about 177'13 lakhs has
been paid by Government to the
Committee pending final settlement
of the claims.

Protection of National Plants

1467 f Shri Ramachandra Ulaka
"\_ Shri Dhuleshwar Meena*

Will the Minister of Home Affairs
be pleased to refer to the reply
given to Unstarred Question No. 803
on the 2nd December, 1964 and state:

(a) whether all the State Govern-
ments have considered the proposal
to set up Central Security Forces
for protection and guarding of
National Plants and have conveyed
to the central Government their
acceptances;

(b) if so, the details thereof; and

(c) the reaction of central Gov-

ernment thereon?
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The Minister of Staie in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). While several State
Governments and Union Territory
Administrations have agreed to the
proposal for constituting a Central
Industrial Security Force, some have
expressed certain difficulties,

(c) The matter is under considera-
tion of Government.

0il Concession in Iraq and
Kuwait

1468 I Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Petroleum and'
Chemicals be pleased to state:

(a) the progress since made in the
efforts to get oil concession in Irag
and Kuwait; and

(b) the nature thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) There has been no progress.

(b) Does not arise.

Rural Institutes

J Shri Ramachandra Ulaka:

1469. \ --n Dhuleshwar Meena:

Will the Minister of Education b:
pleased to refer to the reply given ta
Unstarred Question No. 804 on the:
2nd Decempber, 1964 and state:

(a) whether the proposals for set-
ting up two rural institutes and for
up-grading the existing agricultural
science courses, have since been con-
sidered; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b), No
final decision on ti.ese proposals has.
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been taken in view of the pending
reorganisation of the Rurul Institutes.

Recognition to Universities

1470, Shri Bibhuti Mishra: Will
‘the Minister of Education be pleas-
.ed to stale:

(a) whether it is a fact that Gov-
ernmen. have, laid out certain condi-
tions for recognising universities; and

(b) it so,
‘thereof?

the broad features

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. The Uni-
-versities are established or incorpo-
rated by or under a Central Act or
a State Act.

(b) Does not arise.

‘Three Language Formula for Madris

1471. Shri C. K. Bhattacharyya:
Will the Minister of Education be
pleased to state:

(a) the languages included in the
application of the three language
‘formula in Madras;

(b) whether Hindi has been made
.optional; and

(c) if so, the reasons therefor?

The Minister of Education (Shri
‘M. C. Chagla): (a) (i) First langu-
-age.—Regional language (Tamil) or
the mother tongue of the pupil
(Telugu, Urdu, Kannada, Malayalam,
-Gujarati, Hindi, Marathi).

(ii) Second language.—Hindi or
any other Indian language not studi-
ed under (i) above.

(iii) Third language.—English or
any other non-Indian language.

(b) and (c). Yes, Sir. The State
‘Government feels that Hindi taught
as an optional subiect, would meet
ihe noed.
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Discovery of Chinese Cartridges pear
Indian Military Academy

( Shri Yashpal Singh:

| Shri Rameshwar Tantia:

| Shri P. C. Borooah:

Shrimati Savitri Nigam:;

Shri Ramachandra Ulaka.

Shri Balmiki:

Shri Maheshwar Naik:

Shri S. M. Banerjee:

Shri Indrajit Gupta:

Shri Daji:

Shri Onkar Lal Berwa:

Shri Vidya Charan Shukha:

Shri Hukam Chand
Kachhavaiya:

| Shri Vishwa Nath Pandey

Will the Minister of Home Affairs
bz pleased to refer to the reply given
to Unstarred Question No. 1570 on
the 30th September, 1964 and state:

1472 {

(a) whe'her any investigation into
the recovery of cartridges, believed to
b> of Chinese origin, recently near
the Indian Military Academy has been
made; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Investigations are con-
tinuing and are expected to be con-
cluded shortly.

Compensatory Allowance to
Tripura Employees

1473. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that com-
pensatory allowance which was being
paid to Government employees in
Tripura has now been stopped;

(b) if so, the reason for the same;
and

(c) whether the Chief Minister of
Tripura has requested for the coati-
nuance of such allowance?
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The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
(a) Grant of Special Compensatory
Allowance and not Compensatory

Allowance to the employees of the
Government of Tripura has  been
discontinued with effect from I1st
April, 1861.

{b) Special Compensatory Allow-
ance was granted to the low paid
employees with a view to narrowing
down the gap between their emolu-
ments and those of the Central Gov-
ernment empioyese stationed at Tri-
pura having regard alsg to the cost-
liness of the locality. As the scales of
pay of the employees of the Govern-
ment of Tripura have improved gene-
rally with effect from 1st April, 1961,
and a result of revision of pay scales
the continuance of Special Compen-
satory Allowance was not considered
justified.

Minister,
con-

(c) The Development
Tripura, had requested for the
tinuance of such allowance.

Anti-Corruption Drive

r Shri Indrajit Gupta:
14742 chri Daji:

Will the Minister of Home Affairs

be pleased to state:

(a) whether certain Central Gov-
ernment departments have been spe-

cifically selected for an  intensive
anti-corruption drive;
(b) if so, names of the depart-

ments; and

(¢) the steps taken so far in pursu-
ance of the drive, and the results
thereof?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
(a) to (c). A statement is laid on
the Table of the House. [Placed in

library see No. T.T-4048/65],
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French (Collaboration for Oil
Exploration

( Shri Bibhuti Mishra:
| Shri K. N. Tiwary:
1476.J Shri P. C. Borooah:
3 Shri Rameshwar Tantia:
| Shri Ravindra Varma:
| Shrimati Renuka Barkataki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether negotiations have been
going on between the Oil and Natu-
ral Gas Commission and French Oil
Interests for French collaboration in
oil exploration in this country; and
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(b) if so, the prospects of such
participation and the terms of the
offer?

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir):
(a) Some discussions have taken
place between the Oil and Natural
Gas Commission and the Institut
Francais du Petrole, Paris for am-
piifying the latter’s technical assis-
tance in oil exploration as an exten-
sion of similar collaboration in Jai-
salmer.

(b) Details of the
have yet to be settled.

collaboration

Polytechnics in Uttar Pradesh

1477. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the number of Polytechnics
opened in Uttar Pradesh as on the
31st December, 1964;

(b) whether there is any proposal
under consideration of the Central
Government to open new polytech-
nics in the same State during the re-
maining period of Third Plan;

(c) the number of students admit-
ted so far in polytechnics in Uttar
Pradesh; and

(d) the total amount given or pro-
posed to be given to the Government
of Uttar Pradesh for this purpose
during 1964-65?

The Minister of Education (Shri
M. C. Chagla): (a) 32, excluding 5
that have been approved but not yet
established by the State Government.

(b) No, Sir.
(c) 4690 in 1964-65.

(d) Rs. 4362 lakhs for all Swue
Plan Schemes of Technical FEduca-
tion including the deveiopment and
establishment of polytechnics.
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Visit by Ministers Abroad

1478. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs
be pleased to state:

(a) the names of the couatries
visited by the Cabinet Ministers,
Ministers of S!ate and Deputy Minis-
ters of the Contral Government from
1st November, 1864 to 27th February,
1965;

(b) the expenditure involved in
each cage including the foreign ex-
change component;

(c) whether any rules have becn
framed regarding the visits abroad
by the Ministers; and

(d) if so, the particulars thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The information is be-
ing collected and will be laid on the
Table of the House in due course.

(¢) No Sir,

(d) Does not arise.

Fertilizer Factory, Gorakhpur

1479 f Shri Vishwa Nath Pandey:
‘' Dr. Mahadeva Prasad:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress made by the fer-
tilizer plant at Gorakhpur (U.P) so
far;

(b) whether it is a fact that the
fertilizer will be produced according
to scheduled time; and

(cy) if so, when and if not, the

causes of delay?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) The progress
so tar made by the Fertilizer factory
at Gorakhpur is as follows:—

Land Acquisition: Almost compiete.
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Civil Works: The tenders were
received in December, 1964. Orders
against tenders will be placed shortly.
The work is expected to start from
April, 1965.

Procurement of Plant & Machinery:
Orders for the main plants have
already been placed with Japanese
suppliers. About 4173 tonnes of
equipment and machinery have been
despatched from the Japanese Port
of which about 1128 tonnes are al-
ready at the site.

Township: The overall progress of
the construction of 200 Nos. type III
quarters is 85 per cent and of type IV
quarters, 75 per cent. The construc-
tion of 45 blocks of type II quarters
has started. The work order for
type IV quarters has been awarded.
The work on Administration Office
and Trainees Hostel is in progress.

Railway Siding: Railways have
been requested to take up the work
on 2 tracks of the internal Railway
siding.

(b) Yes.
{c) Early in 1967.
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Employees Belonging to S.C. and S.T.

/ Shri Dinen Bhattacharya:
\ Shri S. M, Banerjee:

Will the Minister of Home Affairs
be pleased to state:

143z,

(a) whether it is a fact that under
Article 320(4) of the Indian Constitu-
tion, the employees belonging to the
Stheduled Castes and  Scheduled
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Tribes need not face the U.P.S.C.
interview while being considered for
higher posts in the parent depart-

menyt or cadre if they fulfil all the
minimum qualifications;
(b) whether it is alsgp a fact that

while recognising the due claims of
the members of the Scheduled Castes
and Scheduled Tribes for the higher
pos's and services in the parent de-
partment or cadre the purview of
the consultation of the UPS.C. is
ousted; and

(c) if so, how the interests of these
communities are safeguarded?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). It is not a
fact that recruitment and promotion
of Scheduleq Castes and Scheduled
Trib= employees to higher posts in
the parent department or cadre is not
within the purview of the U.P.S.C.
by virtue of Article 320(4) of the
Constitution. The Commission is to
be consulted in regard to individual
cases of members of Scheduled Castes
and Scheduled Trihes where consul-
tation is necessary under general
rules.

(¢) Does not arise.

S.C. and S.T. Employees

f Shri Dinen Bhattacharya:
\ Shri S. M. Banerjee:

VWil the Minister of Home Affairs
be pleased to state:

1483

(a) whether there are special pro-
visions governing the fixation of
seniority and confirmation in that
parent department or cadre of the
gaze:ted officers belonging to Sche-
duleq Castes and Scheduled Tribes
whern selection is done with the con-
sultation of the U.P.S.C.; and

(b) if so, the details of the rules?

~ The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
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Mishra): (a) and (b). There are
no spacial rules t{o determine the

senicriiy of gazetted officers belong-
ing to Scheduled Castes and Sche-
duled Tribes, when selection is made
in consultation with the Union Pub-
lic Service Commission. , The general
rule of seniority which governs dire.t
recruits, including candidates be-
longing 1o Scheduled Castes and
Scheduled, Tribes, is that the senio-
rity shall be determined by the order
of merit in which they are selected
for such appointment on the recom-
mendations of the Union Public Ser-
vice Commission or other selecting
authority, persons appointed as a re-
sult of an earlier selection being senior
to those appointed as a result of a
subsequent selection, provided that
where persons recruited initially on
a temporary basis are.confirmed sub-
sequently in an order different from
the order of merit indicated at the
time of their appointment, seniority
shall follow the corder of confirma-
{ion and not the original order of
merit. Accordingly when vacancies
reserved for Scheduled Castes and
Schedulad Tribes according to  the
special representalion roster, details
of which are given in the note plac-
ed in the Library (See No. LT-4049!
65), are filled by Scheduled Caste!
Scheduleq Tribe candidates initially
appointed on a {emporary basis, they
are eligible for confirmation in their
turn against such reserved vacancies;
on confirmation they become senior
to all others who may be confirmed
from a subsequent date even though
the others may have been appointed
earlier.

Lang Reforms in Mahe

 Shri Pottekkatt:

1484. \ Skri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) what progress has been made
to carry out land reforms in Mahe
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as envisaged by the Planning Com-
mission;

(b) the reasons for the delay in
implementing the land reforms; and

fc) when the proposed legislation
is likely to be introduced?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The Mahe (Stay of Eviction Pro-
ceedings) Regulation, 1963 as amend-
ed by the Mahe Stay of Eviction
Proceedings (Amendment) Act, 1964,
is, at present, in force in Mahe. This
Act protects tenants in Mahe against
eviction from their holdings, and
provides for restoration of possession
of lind to evicted tenants, besides
providing for management by the
Administrator, Pondicherry, of land
surrendered or abandoned by tenants.

(h) and (c). The question of intro-
ducing suitable Legislation on Land
Reforms in Pondicherry is under the
active consideration of the Govern-
ment of Pondicherry.

Theft of Cable Wire from an Embassy
in Delhi

( Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:
1485'{ Shri Y. D. Singh:
Shri Bade:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that cable
worth about Rs. 32,000 was recently
found stolen from an East European
Embassy in Delhi;

(b) if so, the steps taken to appre-
hend the culprits and investigate the
matter; and

(¢) whether similar thefts of cable
have occurred elsewhere in Delhi in
recent days, if so, where?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir. .

(b) The matter is under investiga-
tion by the Delhi Police.

(¢) No, Sir.
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Sanskrit Organisations in Orissa

(Shri Ramachandra Ulaka:
1486. { Shri Dhuleshwar Meena:
LShrl Rama Chandra M:(lick:

Will the Minister of Education be
pleased to state:

(a) the total Central assistance
given to voluntary organisations in
Orissa for development of Sanskrit
in the State during 1964-65;

(b) the names of organisations to
which these grants were given during
the same period; and

(c) the Central assistance proposed
to be given to voluntary organisations
in the State for the same purpose
during 1965-66?

The Deputy Minister in the Minis-
try of Education (Shri Bhaki
Darshan): (a) Rs. 3,000.00.

(b) The Editor,
hampur, (Ganjam).

(c) No State-wise allocation is
made. Everv year applications are
invited under this Ministry’s scheme
fo- Assistance to Voluntary Sanskrit
Organisations for promotion of San-
skrit and grants to organisations in
various States are made on the merits
of the Schemes proposed to be imple-
mented by the organisationslinstitu-
tions concernaod.

Manorama, Ber-

Low-Pricrq American Books

1487 f Shri Ramachandra Ulaka:
\_ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state the number and
nature of books published under the
programme of low-priced publica-
tions of American text books (with
the help of PL 480 funds) and Bri-
tish standard books and reference
books during 1964-65?

The Minister of Education (Shri
M. C. Chagla): The number of books
published during 1964-65 or sche-
duled to be published upto 31-3-65
under the Scheme for Low-priced
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Republication of Standard American
Educational Works and the Scheme
for Low-priced Republication of
‘Standard British Educational Works
is 109 and 15 respectively. These
are mainly for University|College and
Polytechnic students. The subject-
wise details are:—

American Books : 109

Agriculture

Biology .

Botany

Chemistry

Commerce

Economics

Education .
Educational Psychology
Engineering & Technology
‘Geology

Literature
Mathematics .
Ma:dical Science
Philosophy

Physics .

Psychology

Political Science
Sociology . .
Veterinary Science
Zoology .

British Books : 1§

w
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Commercc

Economics

Engineering and Techno]og\
Law . . .
Mathematics .

Medical Science

Sociology

Veterinary Science

Naga Hostlles

Shrimati Renuka Barkataki:
Shri P. C. Borooah:
1488. { Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
e pleased to state:

W N =W N -

(a) whether it is a fact that the
Naga Hostiles are collecting money
from Naga villagers in the sub-
division of Ukhurul, Tamenglong and
Mao in Manipur and Nagaland area;
and

(b) if so, the steps being taken by
the Government to stop this?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(2) Yee, Sir.
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(b) The Leader of the Indian Dele-
gation has spoken strongly to the
underground delegates, at the talks
in Nagaland, about the violations of
the agreement for the suspension of
operations committed by the Naga
hostiles. These have also been
brought to the notice of the Peace
Mission who have taken a serious
view of the matter. In Nagaland, the
State Government has also instructed
the villagers, not to subscribe any
money to the underground.

Refugees in Tripura

r Shri Dasaratha Deb:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

| Shri Rameshwaranand:

Will the Minister of Rehabilitation
be pleased to state:

1489,

(a) the total number of refugees
who migrated to Tripura from Fast
Pakistan since the communal riots
there in 1964; and

(b) the steps taken to rehabilitate
them in or outside Tripura?

The Minister of Rehabilitation (Shri
Tyagi): (a) 26,035 families compris-
ing 1,09,568 persons have migrated
from East Pakistan since the 1st
January, 1964 up to the 16th March,
1965.

(b) 4,871 families
been settled on land.

have already

200 families whose members have
applied for enrolment in the Rash-
triya vikas Dal will also be resettled
and 13 other families have been pro-
vided with regular employment in
Tripura.

3,189 families have already been
dispersed to other States for resettle-
ment.

The remaining families in the
transit camps numbering about 488
(with the exception of 308 families
having no able-bodied male members
and 200 families whose members have
applied for enrolment in the Rashtriya
Vikas Dal) will also be moved to
other States for resettlement.
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Ald for Refugees

1490 S Shrimati Renuka Barkataki:
* 7\ Shri P. C. Borooah:

‘Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that the
‘World Council of Churches has offer-
ed a million dollars for programmes

of assistance to refugees from East
Pakistan; and

(b) if so, what are the conditions
of the aid and what are the pro-
grammes that will benefit from the
aid?

The Minister of Rehabilitation (Shri
Tyagi): (a) The World Council of
Churches has expressed its desire to
render financial assisiance and tech-
nical aid for the relief and rehabili-
tation of new migrants from East
Pakistan. No final offer of assistance
for any particular amount has yet
been received.

(b) Any assistance which might be
made by the World Council of
Churches is likely to be in the shape
of grants. The assistance, if accept-
ed, is likely to be utilised for various
schemes such as training in technical
trades and for setting up selected
training-cum-production units.

Posts and Telegraphs Sports Control
Board

1491. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Posts
and Telegraphs Sports Control Board
has requested the All-India Council
of Sports to accord recognition to its
board;

(b) whether it is also a fact that
the request was made in 1959;

(c) if so, the reasons for taking so
much time for its recognition;

(d) whether it is also a fact that
they have approached to the Minis-
try to request to all the national

2562 (Ai) LSD—4.
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federations to grant affiliation to it;
and

(e) if so, the reactions
Ministry thereupon?

of the

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, -Sir. The recog-
nition has since been accorded.

(b) No. However, a request was
received in October, 1960.

(c) The All India Council of Sports
advised the Board to apply for recog-
nition again after 2 or 3 years.

(d) Yes, Sir.
(e) All the National Sports Federa-

tions have already been requested to
consider the matter favourably.

London Royal Institute Diplomas

1492. Shri Jedhe: Will the Minister
of Education be pleased to state
whether the diplomas of (i) Licen-
tiate, (ii) Associate, and (iii) Fellow
awarded by the Royal Institutes of

(i) Chemistry, (ii) Biology, (iii)
Engineers, (iv) Surgeons, and (v)
Physicians, London are recognised

for the purposes of appointment in
Government undertakings in their
respective fields?

The Minister of Education (Shri
M. C. Chagla): The Associateship of
the Royal Institute of Chemistry,
London; Licentiateship, Membership,
and Fellowship of the Royal College
of Physicians, London and the
Membership and Fellowship of the
Royal College of Surgeons of England
have been recognised for purposes of
employment under the Central Gov-
ernment.

No occasion has arisen for con-
sidering the recognition of the rest
of the awards.

Arrest of Pakistanis

1493. Shri Rama Chandra Mallick:
Will the Minister of Home Affairs be
pleased to state the number of Pakis-
tanis arrested during 1964 for un-
authorised entry into India?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
The information is being collected
and will be laid on the Table of the
House as soon as it is available.
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Anti-Hindi Agitation

Shri Daljit Singh:

Shri Vishwa Nath Pandey:
1495. ! Shri Subodh Hansda:

Shri S. C, Samanta:

Shri J. P. Jyotishi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 119 on the
24th February, 1965 and state:

(a) how much loss of life and pro-
perty has been caused by the anti-
Hindi agitators in the South;

(b) whether it is proposed to
appoint some Commission to go into
details of the agitation and to fin@
out exploiters for punishment; and

(c) if so. when a decision is likely
to be taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Precise information
regarding the loss caused on account
of damage to property is not avail-
able. About 70 persons are reported
to have died.

(b) There is at present no such
proposal under the consideration of
the Government.

(c) Does not arise.

Government Services
( Shri Dighe:

Shri D. D. Mantri:

Shri T. A. Patil:

(_ Shri Baswant:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of class I and class
II employees in the different services:
of the Central Government; and

(b) how many of these come from
each of the different States?

1496.
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House in
due course.

Detenus in Kerala

1497. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of detenus arrested
in Kerala after 29th December, 1964;

(b) whether Government have
received any memorandum demand-
ing family allowance to the detenus
of Kerala;

(c) whether Government have
taken any action on the memoran-
dum;

(d) whether the Government had
been paying family allowance to
detenus of the State during British
rule or later; and

(e) if so, the reason for not paying
now?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) 145. Of these, 4 have been trans-
ferred to their parent States.

(b) Yes, Sir.

(c) The matter is under considera-
tion.

(d) No information is available
about payment of family allowance
in the former princely State of

* Travancore-Cochin  during  British
rule. There has been no case of pay-
ment of family allowance by the
Government of Kerala (after the for-
mation of the State).

(e) Does not arise.

Ammonia Plant, Sindri Fertilizer
Factory

1498. Shri Tan Singh: Will the
Minister of Petrolemm and Chemicals
be pleased to state:

(a) whether the production of
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Double Salt in Ammonia Plant in
Sindri Fertiliser Factory in 1963-64
was only 4 per cent of the rated
capacity;

(b) if so, the reasons for the short-
fall; and

(c) the steps taken to meet the
demand?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No. The actual pro-
duction of Double Salt in 1963-64 was
47,211 tonnes which works out to
about 45.4 per cent of the rated capa-
city.

(b) The reasons for shortfall in
production of the rated capacity are:

(i) lower production of ammonia
in the new ammonia plant
due to insufficient capacity of
lean gas plant;

(ii) sale of 5,000 tonnes of ammo-
nia as such, which accounted
for a loss of production of
about 13,000 tonnes of Double
Salt; and

(iii) unsettled labour
during 1963-64.

(c) The manufacture of Double
Salt is not envisaged in the pro-
gramme of indigenous production of
Plan period.
This fertilizer is also not imported.
Government allots on restricted basis
whatever supplies become available
from the production at Sindri.

conditions

Whitley Council

1499. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Mr. Leslie Williams, an
expert on Whitley Council from UK,
visited India to advise Government
on the proper fanctioning and work-
ing of joint consultation machinery;

(b) if so, what suggestions were
given by him; and
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(c) to what extent they are accep-
table to Government?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) During his visit, Mr.
Williams delivered a series of lec-
tures at the Indian Institute of Public
Administration and also contacted
people both non-officials and officials
interested in the introduction of a
joint consultation machinery for
Government employees in this coun-
try.

(b) and (c). As this was not an
advisory visit, these questions do not
arise.

Ankleshwar-Koyali Pipeline

1500. Shri Narendra Singh Mahida:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
laying of oil pipeline from Anklesh-
war to Koyali Refinery has been held
up over the Narmada Bridge at
Broach; and

(b) if so, the reasons therefor and
when the laying of pipeline will be
completed?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) The Narmada railway bridge
crossing is one of the items of work
still to be completed on the Anklesh-
war crude o# pipe-line.

(b) The design for the railway
bridge crossing had to be prepared in
consultation with the Western Rail-
way, and a number of meetings were
held with them to arrive at a satis-
factory solution, The drawings have
been recently received from the
designers and necessary action is being
taken for the procurement of materials.
It is now expected that the pipeline
will be ready by the end of June,
1965.
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Attack on the Jeep carrying
Jawahar Jyoti

1501 f Shri D. C. Sharma:
1\ Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the jeep carrying
Jawahar Jyoti was attacked by some
persons at Changanacherry, 12 miles

from Kottayam on the '25th February,
1965; and

(b) if so, the details of the inci-
dent and the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) At about 6 p.Mm. on 25th Feb-

ruary, 1965, about 500 persons, who
were mostly students, gathered in
front of the election office of the

Kerala Congress at Changanacherry
and stopped the jeep in which Jawa-
har Jyoti was being taken to Kotta-
yam by Shri P. C. Cheriyan, ex-M.L.A.,
Shri P, T. Thomas (Congress candi-
date from the Changanacherry Cons-
tituency) and others. The assembled
crowd wanted to give a reception
to the Jyoti at that place. This sug-
gestion was turned down by the per-
sons in charge of the Jyoti as this
was not in the schedule. The mob
then surrounded the jeep, abused
Shri P. T. Thomas and removed four
Congress flags from the jeep. The
police on duty intervened, got back
the nags and cleared the obstruction.
In the meantime, some one from the
crowd threw a chappal at Shri P. T.
Thomas. The police dispersed the
crowd, and registered a case under
the relevant sections of the IP.C.
against 11 persons.
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Fire in Motia Khan, Delhi

Shri Rameshwar Tantia:

Shri Madhu Limaye:

Dr. Ram Manohar Lohia:

Shri Ram Sewak Yadav:
l_b’hri Gokulananda Mohanty:

1503.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that fire
broke out in Motia Khan, Delhi on
28th February, 1965 and serious
damage was done;

(b) if so, whetner it is also a fact
that fire brigades could not control
the fire for hours;

(c) if so, the reasons for the same;
and

(d) the assistance given to the
victims?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) The fire that broke out in
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Motia Khan on the 28th February,
1965 affected 35 wooden structures
(15 residential and 20 non-residen-
tial) resulting in an estimated damage
of property worth Rs. 1.6 lakhs
approximately.

(b) No, Sir. The first two units
of the Fire Brigade reached the spot
at 01.08 hours (within two minutes)
and the fire was brought under control
at 01.55 hours.

(c) Does not arise.

(d) The residential families whose
jhuggis and other belongings had
been totally destroyed were given
gratuitous relief at the rate of Rs. 25
per family from the Mayor’s Relief
Fund.

Complaints of Police Repression in
Kerala

1504. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of complaints
about police repressions in Kerala
received by Government during last
six months;

(b) whether = Government
enquired into those complaints;

(c) if so, the action taken against
the culprits; and

(d) the nature of punishments
given to these culprits?

have

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi);
(a) to (d). The information is being
collected and will be laid on the
Table of the House as early as
possible.

Gujarat Refinery

J Shri R. S, Pandey:
1505. \ Shri R. Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
10-member delegation of Soviet
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Parliamentarians, including oil ex- Section 109 of Criminal Procedure

perts, while touring the country Code

visited the Gujarat refinery recently;

and i 1507. Shri S. N. Chaturvedi: Will

(b) if so, the purpose of their visit
and the outcome thereof?

The Minister of
Chemicals
(a) Yes.

Petroleum and
(Shri Humayun Kabir):

(b) The visit of this delegation to
Gujarat refinery was arranged mainly
to enable them to witness the pro-
gress of construction of a project
being set up with Soviet assistance.

School Science Laboratories in
Madhya Pradesh

( Shri R. S. Tiwary:
| Shri Shiva Dutt Upadhayaya:
1506. < Shri Wadiwa:
Shri J. P. Jyotishi:
l_Dr. Chandrabhan Singh:

Will the Minister of Education be
pleased to state:

(a) the details of the proposal
received from the Government of
Madhya Pradesh for financial assist-
ance outside the State Plan for pro-
vision of Science laboratories in gov-
ernment higher secondary schools;

(b) whether the proposals have
been considered by Government; and

(c) if so, the decision thereon?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). No pro-
posal has been received from Madhya
Pradesh Government in this behalf.
However, under the Centrally Spon-
sored Scheme for Improvement of
Secondary Education, a sum of Rs. 12
lakhs was offered to Madhya Pradesh
Government in September, 1964 for
strengthening of science Laboratories
of secondary schools in the State
during 1964-65.

the Minister of Home Affairs be
pleased to state:

(a) the.number of cases prosecuted
under Section 109 Criminal Proce-

dure Code in Union Territories during
1964; and

(b) how many of these were cases
in which persons who were well off
and were prosecuted for having no
ostensible means of subsistence?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) 2,027.

(b) Nil,

Detenus in Kerala

1508. Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Home Affairs
be pleased to state:

(a). whether the detenus in Kerala
State who have been elected to Legis-
lative Assembly of that State will be
released;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). The detentions of the
active members of the Left Com-
munist Party of India were made
with a view to preventing them from
acting in a manner prejudicial to the
defence of India, Civil defence,
public safety and public order. The
mere fact of the election of some of
the detenus to the Legislative Assem-
bly does not in any way affect these
reasons. Their release can be con-
gsidered only when Government is
satisfled that they no longer pose a
threat to national security.
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Librarians in Delhi Schools

1509. Shri Shiv Charan Gupta:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that diffe-
Tent pay scales exist for librarians in
Government and Government-aided
schools in Delhi;

(b) if so, whether Government
‘have taken any steps to bring about
wuniformity in their scales of pay; and

(c) if not, the reasons therefor?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) The matter is under considera-
tion.

(c) Does not arise.

School Education in Delhi

1510, Shri M. Rampure: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
All India Federation of Secondary
Teachers has urged upon Government
to set up a statutory board to look
after the school education in Delhi;
and

(b) if so, Government’s reaction
thereto?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir.

(b) Government do not contem-
plate setting up such a board at
present.

42.00 hrs.
RE: CALLING ATTENTION
NOTICES
(Query)

Mr. Speaker: Papers to be laid on
the Table.

Shrimati Renu Chakravarttyrose—

Shri Hem Barua (Gauhati): May
1 seek a guidance from you, Sir?

CHAITRA 3, 18387 (SAKA)
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Mr. Speaker: There were some
Calling Attention notices yesterday
about the continuance of the Presi-
dent’s rule in Kerala. The Home
Minister had said that he wanted time
and that he would answer it on
Friday. But now he is prepared with
that. He will answer it today at 5.30
P.M. Shri Alagesan

Shrimati Renu Chakravartty rose—

Shri Hem Barua: May I seek your
guidance?

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, I had requested you
to request the Prime Minister to
clarify some confusion that has arisen
in reply to the questions about the
U.S. Aircraft Carrier in the Indian
ocean both in the other House and
here. You told me that as you were
enquiring about it, you will let me
know it later. I did not raise the
matter yesterday. Now I request
you to request the Prime Minister to
make a clarification since it has
created a lot of confusion and has
drawn the attention of the world,

Shri Nath Paj (Rajapur): Mr.
Speaker, Sir, I think you will agree
with me that the matter which I
tried to raise with your permission
was very important, that is, about the
arrest of the Indian police officer
across the border where he was legi-
timately  discharging his duties
Maybe, there was some misunder-
standing—I do not want to pursue
it in case it is not allowed by you—
but you will agree that these matters
are important and this was not a
police matter because the internatio-
nal border was involved.

Mr. Speaker: Shri Hem Barua.
Shri Hem Barua: Sir, yesterday,

I wrote u letter to you in all humi-

lity and today I gave a Calling Atten~
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tion notice on a very important
matter that is, about the Chinese
Embassy in New Delhi challenging
the statement made by our hon.
Home Minister on the floor of thijs
House on 12th March, about the link
that the Left Communists are said
to have maintained with Peking.
And, Sir, they have described the
statement of the Home Minister in a
very bad language, scandalous, mali-
cious and all sorts of things. Here
is a foreign Embassy in New Delhi
that has gone out of the way to chal-
lenge even the proceedings of Parlia-

ment. They are challenging the host
Government. . .
Mr. Speaker: Shri Madhu Limaye.

I have followed him,

Shri Hem Barua: Yesterday, 1
wrote a letter to you and you reject-
ed it. Today, I submitted a Calling
Attention notice and you rejected it.
What is the way out so that the
Minister should make a statement to
clarify the position?

st wy fowd (FR) : wewm Ay,
HY ol g ETAW &F A § [
ST #gT W T ATquTE § A v 9w
9T AR AN FT frormd & A ¥
Fa1, fom & egrEN o ST A X
AT A fegd, A D &7 Mrgwanrt
¥ uF sgATeRY g faar 9r fw
qE-HATTE T I F AT FT
faemer  mEard ¥ B, @ w@T
Tg-waeE 1w el o &
& At fray feed ¥ fag
qur faeft ot =@ ¥ fawer  faswy
frered & fag  fwar oo 7

ft wiww ww O (FT)
¥ 3 ot ox w19 veve A faar ar
U ¥ g & faafas & o s fircware
fFromg EgaFaiy 71w wTrwg
aTa Y faem § ) 3§ 0w w=
&' ST Ay weEy v |
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oW WY - AR g i WY
Afew §, Afer I szl ¥ g0 T
s e s g s 3ot
T F

ot gfemr (faedwast) @ wow
AgRy, ¥ 3 W uF  sgTATR€Or
w&@E w1 Afew faar ¢, ag W A9
T gom

WEIW AEAW : W FT W WT A

g =t gwow fag
ot goow fag  (F9T) ;- AW
i g & aaw s qg )

werw NPT waTE A R T
. {l

Dr. L. M. Singhvi (Jodhpur): We
would like to know why you have
deemed it proper to make a depar-
ture from the usual practice which
you have always asked us to follow,
namely, that we should talk about
these matters to you in your Cham-
ber.

Mr. Speaker: That is exactly what
I am going to put before the House.
When I request hon. Members not
to resort to this method and raise
these things in this manner, they
insist on that, and some of them are
so important that I find myself too
weak to resist their pressure...

Shri Daji (Indore):
become important?
become important?

How do they
We shall also

Mr. Speaker: The hon.
is already important. I do not deny
thatt Now, I put it to the House
whether this procedure is to be adopt-
ed. I am getting about 25 to 30
notices every day. . .

Member

Shri A. P. Jain (Tumkur): No.
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Some hon. Members: No.

Mr. Speaker: I put it to the Oppo-
sition now and not to anybody else.
I receive about 25 to 30 such notices
every day. Shall I have to discuss
each one of them here and answer
the point? Would it be possible for
us to work it in that manner? I now
put it to the hon. Members here that
they should just guide me in this
respect.

Shri Hem Barua:
your guidance.

We can seek

Mr, Speaker: That is exactly the
guidance about which I am speaking.
Should I permit every hon. Member
to stand up and say that he had
given a call-attention-notice or some
other notice, and I should just tell
him what has happened to his call-
attention-notice or to his short notice
question or to his privilege motion
and so on? Is it possible to do so?
I would just ask hon. Members to
consider calmly and patiently whether
this can be done here on the floor
of the House. If this cannot be done
can I make any discrimination bet-
ween one Member and another?

So, I would appeal to hon. Mem-
bers that they might follow the pro-
cedure which I have .already men-
tionéd, namely that if they have any

real grievance, they may kindly write
to me.

It has been said that there is a
great deal of confusion about the
statement made by the Prime Minis-
ter. But when the Prime Minister
has made a definite statement that
the late Prime Minister Jawaharlal
Nehru never asked for any ship or
any aid like that and no ship or air-
craft carrier was there, can I ask him
to make a further statement on that,
especially when the notice has been
sent to him and he says that what he
has said is definite, final and the cor-
rect one? What should I do iq that
case?

CHAITRA 3, 1887 (SAKA)
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Shrimati Renu Chakravartty: It is
not that he has not made a statement.
But after that Shri Dayabhai Patel
had made a very specific an-
swer saying that he would pro-
duce all those letters etc. from U.S.
embassy. At that time, the Prime
Minister floundered and he did not
say anything. Therefore, we would
like him to clarify the point. Lok
Sabha is the place where he should
clarify these things:

Mr. Speake:: If Shri Dayabhai
Patel says something, how can I ask
the Prime Minister just to contradict
it? Shri Dayabhai Patel might say
anything. . .

Shrimati Renu Chakravartty: I do
not see what objection there could
be to clarifying the point. What is
the fear about it?

st wy fowd : W gfed @ 97
T....

weqw WG : W9 AW W FgA

& 7

Simply because Shri Dayabhai
Patel has said it, therefore, should I
compel the Prime Minister? It
should be for the Prime Minister to
clarify it, if he feels inclined that he:
should make that clarification.

Shrimati Renu Chakravartty: He
should clarify it now at least. And’
we would request you to ask him to
clarify it.

Mr. Speaker: It is not for me to
compel him to answer thie notices in.
that respect.

Shrimati Renu Chakravartity: I
am pressing you to ask him to clarify:
it, because it is only through you that
we can press the Prime Minister.
That is how we feel.

Mr. Speaker: There is no question:
of pressing anyone. . .
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Shrimati Renuka Ray (Malda): It
‘has been contradicted by the Ameri-

.cans already,

Shrimati Renu Chakravartty: That
:should make it easier for the Prime
Minister to clarify the position.

Mr. Speaker: I know that it has
‘been contradicted by them.

W AY fa g : 37 % AT
g THATT TG T

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
‘Shastri): 1 do not understand why
further questions should be raised on
this matter when I have categorically
«denied it and said that the late Prime
‘Minister never asked for an aircraft-
carrier to come into our seas or ter-
ritorial waters, and also that it never
wcame there. It was said that it came
somewhere round about or near Cal-

cutta. . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): Outside the territorial

waters.

st Wy fawd : 19 § &gy a7 gard
FWw F TR T .. ...

Shri Lal Bahadur Shastri: No,
what was said was that it was inside
our territorial waters, and in fact,
even the words were used ‘some-
where near Calcutta’. I have said
that these things are absolutely
-wrong, and they have even been
denied by the Americans also.

st wy fomd :  FrdaTS A A
qar A3 & Oy § gad dEw E
fag

Mr. Speaker: Now, Papers to be
Laid on the Table.

O——
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12.10 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS, AUDITED AccounTs,

REVIEws ETC. OF HINDUSTAN ORGANIC

CHEMICALS, HINDUSTAN ANTIBIOTICS
AND HINDUSTAN INSECTICIDES

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): I beg to lay on the Table
a copy each of the following papers:

(i) (a) Annual Report of the
Hindustan Organic Chemicals
Limited, Bombay, for the
year 1963-64, along with the
Audited Accounts and the
comments, of the Comptrol-
ler and Auditor General
thereon, under sub-section
(1) of section 619A of the
Companies Act, 1956,

(b) Review by the Government
on the working of the above

Company.
[Placed in Library. See No. LT-
4040/65].
(ii) (a) Annual Report df the

Hindustan Antibiotics Limited
Pimpri, for the year 1963-64,
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619A of the Com-
panies Act, 1956.

(b) Review by the Government
on the working of the above

Company.
[Placed in Library. See No. LT-
4041 /651.
(iii) (a) Annual Report of the
Hindustan Insecticides

Limited, New Delhi, for the
year 1963-64, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
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to S.Q. No. 226

under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(b) Review by the Government
on the working of the above
Company.

[Placed in Library.
-4042/65].

See No. LT-

12.11 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
_the following message recdlved from
the Secretary of Rajya Sabha:

“In accordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to enclose a copy of
the Industries (Development and
Regulation) Amendment Bill,
1985, which has been passed by
the Rajya Sabha at its sitting
held on the 23r4q March, 1965".

—

12.111 hrs.

INDUSTRIES (DEVELOPMENT
AND REGULATION) AMEND-
MENT BILL

As PASSED BY RAJYA SABHA

Secretary: Sir, I lay on the Table
of the House the Industries (Deve-
lopment and Regulation) Amend-
ment Bill, 1965, as passed by Rajya
Sabha.

12.11} hrs.

CORRECTION OF ANSWER TO
S.Q. No. 226

WorrING HOURg OF GOVERNMENT
OFFICES

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Mr. Speaker, Sir, I regret to

General Discussion

say that there was a slight inaccu-
racy in the reply which I gave to
a supplementary question asked by
Shri Surendra Pal Singh in connec-
tion with starred question No. 226
on the 3rd March 1965, in regard to
the recommendations made by the
Second Pay Commission for the de-
claration of holidays on two Satur-
days in a month. The correct posi-
tion is that the Second Pay Commis-
sion had recommended that alterna-
tive Saturdays should be full work-
ing days and full holidays. Govern-
ment, however, agree to offices being
closed only .on one Saturday in the
month.

12.113 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTIETH REPORT

Shri Krishnamoorthy Rae (Shimo-
ga): I beg to present the Sixtieth
Report of the Commitee on Private
Members’ Bills and Resolutions.

12.12 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd,

Mr. Speaker: General Discussion
on the Budget (General) for 1965-68
to continue. Out of 20 hours allotted,
10 hours and 45 minutes have already
been taken leaving 9 hours and 18
minutes. '

Shri P. R. Ramakrishnan may con-

tinue his speech. He has already
taken 12 minutes.

Shri P. R, Ramakrishnan (Coim-
batore): Sir, to revive the capital
market, the Finance Minister has
taken three relief measures. First,

a system of tax credit certificates are
made available to new equity invest-
ments. Second, there is exemption
from wealth tax on new equities for
five years, and third, there is a re-
duction of 10 per cent of the face
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value on bonus shares. These mea-
sures while intended to revive the
depressed capital market conditions,
are wholly inadequate for the pure
pose. I suggest for the consideration
of the Finance Minister the aboli-
tion of the dividend tax; even if this
be not acceptable to him, let there be
a slab system taking into considera-
tion the dear money conditions. Then
T suggest the abolition of the capital
gains tax on bonus shares, the aboli-
tion of surtax, and also reduction of
the ceiling of incidence of company
taxation from 70 to 50 per cent. In-
comes from dividends should be
treated as earned income. What-
ever concession the Finance Minis-
ter has made must be made appli-
cable to issues made after 1st April,
1964,

The Finance Minister has also
given three fiscal incentives for in-
creased production. The tax credit
certificates are available to 25 per
cent of the excise duty on increased
production; they are also available
to 20 per cent of the additional cor-
poration tax including surtax, deve-
lopment rebate has been increased
from 20 to 25 per cent in certain
priority industries,

These measures are selective and
discriminatory. In their very nature
of discrimination and selectivity, they
have given the exchequer also direc-
tion and control of the economy. I
have no doubt in my mind of the ef-
fectiveness of these fiscal innovations
to give a massive fillip to production.
For export promotion, the Finance
Minister has given tax credit certi-
ficates to the extent of 15 per cent
of the value of exports. I have no
doubt that this is a measure which,
even though discriminatory and se-
lective, will give him some amount
of direction and control to increase

exports.

No citizen of this country can be
happy at the way mutual suspicion
and distrust is growing between the
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private sector and the public sector
in our economy. At no time was the
need greater for harmony, for a com-
mon sense of purpose. The appre-
hension that has been expressed in
certain quarters of public sector in-
dustries entering the consumer goods
industry is not shared, I am sure,
by many enlightened industrialists.

In conclusion, I wish to state that
the health of the economy can be
restored only by increased produc-
tion, both in the agricultural and in
the industrial sectors. The difficulty
of mobilising resources for the
Fourth Plan is not as great as stopp-
ing the increase in the rate of growth
of our population. The monetary
expansion should be such that it does
not exceed production. A deflnite
step has been taken to give the eco-
nomy a sense of purpose and also
dynamism.

Shrimati Vijay Lakshmi Pandit
(Phulpur) : Since this is the first time
1 have the opportunity of addressing
this hon. House, I would like to pay &
tribute to the Prime Minister and his
colleagues for the maner in which they
have faced the gathering storm in the
last fateful months. The ship of
State has been passing through very
stormy seas, but the hands that guided
it have so far prevented it from dash-
ing on the rocks. One wonders what
might have been our unhappy fate
had the hand at the helm belonged to
one of the hon. Opposition parties.

The last 17 yean: have been years
of continued travail for India. There
have been gigantic problems which
we have had to face, and there have
smaller difficulties which have been
a thorn in our path. Undoubted-
ly, some of these are of our own crea-
tion, but the vast majority of the pro-
blems were due to the world situatio;:
and conditions arising from it. It is
true that mistakes have been made, it
js true that perhs s our steps have
faltered occasioli. and we have ‘nqt
moved as fast as Wt would hawe wish=
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ed, but on the other hand, I do suggest
that if the Government had received
more co-operation and less condemna-
tion from certain quarters, possibly
our mistakes would have been fewer
and our progress faster.

I am not qualified to praise or blame
the Finance Minister. My own very
limited experience of budgets has been
confined to my Embasgy budgets and
that does not equip me to deal with
the vast national problems that the
thon. Minister has to face when fram-
ing his annual Budget. But it does
seem to me a3 an ordinary person with
@ certain amount, I hope, of common-
sense, that in the period like the one
through which we have been passing
for the last several years, in view of
the many situations that have grown
up, not as a result of any weakness in
India but as a result of overall situa-
tion and our relationship with the
West difficulties have grown as a part
of the world situation. It is very
difficult today for any Finance Minis-
ter to produce a Budget that would
give satisfaction. I would, perhaps
have liked to see a little more relief
given to people who have been in
mneed of it for a long time, but, as I
said, not being fully qualified, I leave
the criticism of this Budget as well
as matters of defence of the under-
privileged to those who are better
fitted than myself to deal with them.
I do feel, however, that everything
today that we deal with, including
the framing of a Budget, stems from
the moral crisis through which this
country is passing. It is a crisis of
very grave dimensions.

‘The poet has said:

“I11 fares the land to hastening
ills a prey.
Where wealth accumu'ates
men decay.”
That is what is happening in India. In
gpite of the Finance Ministers’
attempts, wealth is accumulating in
the wrong hands, me are deteriora-
ting and society has become decadent.
Ang this is the root cause of more then
half the problems that we face. We
have to do something about lifting up
the ﬁxdividual, we have to do some-

but

thing about re-imposing standards by
which individualg and events could be
judged and we must stop this canker
that is growing up in our midst. I feel
that all this talk about corruption and
So on is because we have lost that
yardstick by which we measure what
is right from what is wrong. Today
we are learning to live with demo-
ralisation and decadence and deterio-
ration. In other words;, we accept
corruption as a norma]l thing. Except
for occasional voices that are raised
about it, nothing happens because, as
in the west people have learnt to live
with cold war and it does not threaten
them as it used to do at one time,
so today all these forms of a decaying
society are becoming acceptable to us
on both sides of the House angd all
over the country. It is no use anybody
challenging this fact because had there
been even one group whose voice could
have been raised against this, which
could have worked for the return of
those values which seem to have been
lost, we would have been in a better
position today. It is no use attacking
individual budgets or individual l.on.
Ministers for this state of affairs. It is
something that has gradually come
firstly because we are prone to this
sort of thing and secondly because we
have in very many ways taken the
line of least re-istance. Instead of op-
posing, we are accepting conditions as
they exist.

1 would here like to refer in pas-
sing to the offer of the Finance Minis-
ter to those who have unaccounted

money and have not paid up
their taxes or declared their
wealth. No, Sir, I think it is most

harmful, I cannot condemn it strongly
enough, that the hon, Finance Minis-
ter should hold out a sop to people
who are deliberately depriving Gov-
ernment of what is theirs. I think it
should not be accepted under any
circumstances and the Government
should use all its powers to get
hold of ill-gotten gains by peo-
%le who are accumulating them, not
for any worthy purpose but for per-
sonal aggrandisement or whatever it
may be. This is one of the reasons why
things are slipping so badly and why
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Government is coming into disrepute.
I think it is high time that a clear-
cut policy between right and wrong
should be initiated.

I do not refer to speeche:. We have
had enough speeches. I have often
aaid that the number of words spoken
in India must have circumvented the
€ obe many many times. What the net
result of all this has been, has not
been easy to see. Therefore, what we
want today is firm action from those
whom we accept and we honour as
our ,eaders.

I faced an election campaign at one
of the very difficult moments that this
country passed through last year and
that was at the time of the food crisis.
I know a little about food shortages
and famine. I have worked half a
dozen times in famines in Kathiawar,
and they used to be pretty bad
famines. I worked for one year in
Benga during the great famine of
1943-44 when I liveq in the villages
and picked up the dead bodies of the
children and the dying bodies of
their parents and came in very close
touch with these dreadfu] situations.
But I am not for a minute comparing
the Bengal famine with what happen-
ed in the food crisis, except to this
extent that the Bengal famine was
undoubtedly a man-made famine and
in Uttar Pradesh, it was not entirely
natural calamities that were respon-
vible for the shortage of food. The
complacency, and I say with no hesi-
tation, of the hon. Food Minister for
Uttar Pradesh was something amaz-
ing. The replies that he gave at a
moment when there was not an iota
of grain in the market—and in house
after house in my constituency in
Phulpur the women could not light a
fire for more than three days in the
week because there was nothing to
cook—were truly amazing. The p-o-
mise of food tomorrow is not always
enough, for, sometimes, tomorro
never comes, and our own tomorrow
has been extended rather a long time,
and if something does not happen
soon, then desperate people are apt to
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take desperate remedies in their
hands. We were promised that food

was coming, and I said in my election.
speeches too—for what else was there:
to say—that we would give the people
food because food is comiang
every day in great ships acros the
ocean from thousands of miles awuy,
from America, and other countfies.
But in my heart, I knew that each
bag of grain that comes to this country
lessens our belief in ourselves; each
piece of assistance that comes to our
country makes us feel that the capa-
¢ity to do things lies with the person
who is helping us and to that extent
we are unable to take real bene-
fits from the assistance offered to us.
1 know that the people of India are
grateful for the assistance they have
received. I know the Government
has adequately thanked those who
have extended thier help to u; in the
time of our need. I have myself ex-
pressed my gratitude whenever the
occasion has arisen, but having said
that, I do wish to say with all the em-~
phasis at my command, that everv-
where I go—and my life now since
November last has been largely in the
villages—I have found a state of
things which, unless remedied, unless
built up, is going to be another stum-
bling-block in the near future, and
God knows, we have enough already.

So, if we wait for the next food cri-
sis, and again these great ships sail
across the great oceans bringing re-
\ief and remedy to us, we shall be a
broken people.

Another feeling that I had while I
was touring and which I have in this
great capital city, is that there is no
sense of emergency anywhere, no
sengse of danger anywhere; none at
all. We are all happy; we come to
Parliament; we go to our respective
meetings and we have our evenings
and we do what each one wishes. We
have our parties and our entertain-
ments. There is no feeling in this
city or in any part of India that I
have visited in recent times of a sense
of urgency, emergency, that gome-
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thing is going to happen, some fate is
going to overtake us unless we chal-
lenge it and meet it at least half-way.
I am not condemning, and I realise
that criticism is all too easy for those
who do not hold the reins of power,—
whatjoes it matter how extravagant-
ly speaks one—I speak with great
humility to draw the attention of
those who are in a position to remedy
these matters. What happens here?
Day after day, this capital has par-
ties. I suppose there is no harm in
parties; people normally like to go and
meet others and have a decent meal,
but what kind of parties do we go to?
We see tables laiden with all the
things that the poor man cannot buy
and even a man who has money can-
not get because they are not in the
open market. I am saying this
not on my own volition because on
several occasions western guestg have
posed this question to me and asked:
“Will you explain why there is no
o-der or there is no sense of respon-
sibility in your people, that at this
moment, when food is coming from
abroad and when there is great scar-
city in the country there should be
such lavish parties and displays of
wealth”? My mind goes back to the
things I have seen in the western
world, where at the slightest hint
of any kind of shortage, people ag a
whole line up and meet the situation,
there is not any hue and cry and
feeling of frustration that arises
in the heart of the poor man,
because he feels that everybody is
suffering equally under a certain ban
or certain disabilities. We have no
control over ourselves. If there is a
little lack of sugar in the market, we
shout to the high heavens. I do not
know where sugar is lacking. I see
shops stacked with sweets. Even in
the village of Phulpur, where people
were saying that there was no sugar,
there was no dearth of sweets in
the shops. So, there is some discre-
pancy some where in the situation.
These things are not mere matters of
discussion. They are very real issues
which will not only prove a threat to
us, but also disrupt the things that all
of us on both sides have at heart,

namely, a progressive and forward’
moving country.

What is needed is that spark which:
has not been given us yet. Today
we are waiting for the Government to:
ignite that spark, so that we might:
sink all superficial difficulties, forget
the failings, on this front or the
other and join together to tackle a
situation, which if it is not met in the-
right way, will prove harmful to us
who call ourselves the ruling party andi
also to those who sit on the opposi-
tion benches. Unless we can do this,
I am afraid we have little hope of’
moving forward. There will always.
be set-backs and more set-backs.

One reason for this is a sense of’
indecision that has crept into this
country. People are not making firm
decisions anywhnere. That is why
situations get further involved. You
cannot wait for a situation to resolve
itself any more. Perhaps in the old’
days, such things might have been
possible. But today we live in the
age of science when every minute
counts and we are losing the race
against time. While the world is
going forward to the moon and into
space and God knows where else,
we are still trving to establish a
democracy, but without having first
up-rooted all the superstitions, the
ignorance and all the things that
themselves threaten the real estab-
lishment of any progressive pattern
of living in the kind of world into
which we have been placed. So, it
becomes immediately necessary for
us to face the situations. They are:
ugly, most of them, but ugly situa-
tions must be faced even more firmly
and with more resolution than the
good ones, and definite measures,
positive action, must be taken.

What do we see? Nothing but rocks’
ahead. There is no time for me today
to go into many of the things I would
have liked to say. Therefore, I am
generalising. On a later occasion per-
haps I will go into those matters more
fully. The road ahead of us is strewn.
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with rocks. From Kerala to Kashmir,
from Sheikh Abdullah to Vietnam,
there are no decisions. We are be-
coming the prisoners of our indeci-
sion. I believe that socialism is the
only road that can take India out of
this situation into the promised land.
The reason is a very simple one. It
needs no great books, no great logic
and no great teachers to tell us about
it.

Shri Ranga (Chittoor): Question.

Shrimati Vijay Lakshmi Pandit: We
'Ssee how the world has been shaped
since the last war. We see the forces
tighting for supremacy. We know
‘that the only forces that can stand up
in Asia and Africa today against the
disrupting forces that are around is
socialism.

‘Shri Ranga: No, no.

Shrimati Vijay Lakshmi Pandit: We
have to establish socialism. It is true
that we have accepted a socialist pat-
tern of society. I do not know exact-
1y what that means. I am talking
about socialism in the broad sense., 1
‘would like to say that one reason why
the implementation of our projects and
many of the things we would like to
do are not being fulfilled is because
we are making compromises with the
concept of socialism. We should not
thave accepted this if we were not fully
prepared to implement it.

But here again lies a sorry story. I
do not know whether that is a story
‘which belongs to India alone, whether
it is eastern or just a human failing
that people find it rather easy to raise
their hands rather than to agitate
‘their brains. Therefore, when new
ideas are put forward, a vast mass of
people would raise their hands and

say “Aye”. The duty having been
done, the implementation of the
“Aye” was left to a little group.

How can ministers however able, how
can individual men, who are after all
<nly human with humap failings and
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human frailty, over-ride a situation
like this? Therefore, I would say
with great respect to the Prime Min-
ister, who has done me the honour of
sitting here, that we look to Qim to
see to it that ten things that are
accepted by this country would be
carried forward by the people. In
that alone lies our hope. We cannot
use socialism merely as a slogan and
then compromise on every level,
whether it is financial, economic or
social.

There must be one clear-cut policy
and the road to it would be equally
clear if our leaders took a firm stand.
The outmoded beliefs which still exist
in the country will take time to go.
I don’t think anybody has the means
of digging them out in a moment. But
in 17 years little attempt has been
made to dig them out. Therefore a
time will come when those whom we
do not want in power will be there
because they would have dug out
those beliefs and the air of light and
reason will have come into the minds
of those which are clouded today,

The other day I saw in one of the
English papers a television interview
given by the Prime Minister of Eng-
land. If you take out the word “Eng-
land” or “UK” wherever he uses it, it
woulg apply to us today. For inst-
ance, in one place he says:

“The attitude that was good
enough for our grandfathers is no.
good enough for us”.

This is a problem we have to face
every day. We are always called back
from any attempt to move forward
by saying that our grandfathers did
no! do it—Parampara—and we must
go on that line. But Parampara did
not have science; there was no space
age, no atom bombs, no nuclear wea-
pons. Referring to their industrial
output and so on, in another place
he says:

"This has to be a total national
effort. This is the first and fore-
most job before us of producing,
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producing and producing. It
means harnessing to our peace-
time job, as we did in war time
all the resources of skill, science
ang technology, ruthlessly moder-
nising traditional things, no mat-
ter who gets hurt, purposefully
expanding new and challenging
things which here and elsewhere
‘are being created by the frontiers
of science. It means, in other
words, change.”

“Then he says:

“We are too content to sit back
and let others take over leaving
us behind, where yesterday we
led the world.”

‘We have not led the world, but I do
make bold to say that we had a very
fine position in the world, yesterday.
And, if we want to have it tomorrow,
we had better look to today. 1t is
today that we must retrieve the posi-
‘tion that we are rapidly losing.

1 do not like the word leadership,
but there is such a thing in the world
as co-operation /and understanding
and co-ordinating one’s activities. 1t
is a world in which we must all
share. It is a world in which we
must give and take, and unless we
do that we are going to find our-
selves not only not leading anybody,
possibly not even able to lead our
own country.

‘“Today” says Harold Wilson again,
“the call is not for courage and sacri-
fice in war but for a determined
drive to pay our way in the world”.
Let us, Sir, pay our way in the
world. Let us build ourselves up to
the height to which we know we can
rise, because we have risen to it be-
fore. Why is the Government afraid?
What is the Government afraid of?
The country is behind the Govern-
ment solidly. We, in the House, are
of intelligent men and women, eager
and willing to help our Government
and our Prime Minister to mould the
destiny of this nation. We are not
pawns on the chequer board of fate.
‘We do not have to look to the stars to
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tell us what our fortune is. We know

what our fortune is.

Shri Daji (Indore): Many ministers
do that.

Shrimati Vijay Lakshmi Pandit: We
want to give whatever we have of
capacity, of ability, of love, service
and whatever else we posses to those
who have the stupendous task today
of building up a new nation out of
old material.

Sir, 1 would end with the plea to
the Prime Minister and his colleagues
that they should move forward with
resolution to the completion of that
task and assure them that we would
walk behind them with faith and with
loyalty. But—and there is a “but”’—
there must be no compromise with
principles, for only in this way shall
we see the dawn of a new day.

Shri N. Dandeker (Gonda): Mr.
Speaker; Sir, let me now turn to the
Budget,

An hon. Member: From socialism
to capitalism.

Shri N. Dandeker: This, Sir, is a
very difficult budget. It has been very
cleverly drawn up and skilfully pre-
sented. At the same time, there are
tricky pieces in this budget, particu-
larly when one comes to examine the
central claim of the Finance Minister
that the deflcit for the year 1964-65
wag substantially lower and that at
the current level of taxation there is
a surplus in the budget for 1965-68
and that it involves no further deficit
financing.

As I studied the budget and listened
to the speeches on the budget in this
House, I began to feel the need for
some standards of reference on the
basis of which one could come to some
fairly clear conclusions in assessing
the nature and impact of the budget.
So far as I can see, the Finance Min-
ister himself has provid+d nothing by
way of, what one might call “a frame
of reference”, except to enunciate a
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number of admirable principies and
to hold out a number of expectations
in Part A of his speech; but when one
comes to part B of his speech, one
finds that there has been very little
implementation of those expectations
except in regard to personal taxation.

In trying to decide what sort of
standards of reference one should
adopt for purposes of considering and
assessing the ‘quality of this budget,
Shri Masani offered three standards of
reference.

Shri Narendra Singh  Mmuahida
(Anand): There is too much distur-
bance in the House, Sir, with the re-
sult that we are not able to hear.

Mr. Speaker: Order, order.

Shri N. Dandeker: Shri Masani, in
hig speech on the budget, chose to
formulate three standards of refer-
ence by which to judge the effect of
the bu-dget. They are; the effect of
the budget on prices, the effect of the
budget on the balance of payments
and on foreign exchange generally,
and the effect of the budget on growth
prospects of the economy. This for-
mulation, however, encountered a con-
siderable amount of opposition mainly
on ideological grounds; and once agaia
we got lost in a number of isms, some
enquiring whether there wag any
gocialism in the budget, others assert-
ing that there was a good deal of
capitalism in it; and I myself saying
to mysels that I am not interesteq in
any “isms”, What I want to know is
whether 1 can find some guide lines,
some standards of reference by which
I can judge this budget.

For myself I came to the conclusion
that the best standpoint for judging
this budget would be the impact it
has on the ordinarily intelligent citi-
zen of the country. I use the term
“ordinarily intelligent citizen” instead
of the very {fasionable expression
“common man” because the intelligent
citizen is that uncommon man who
hag got some commonsense which is
$0 uncommon.
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Now, Sir, looking at it from the
standpoint of the ordinary citizen, I
ask myself three questions and I pro-
nose, in considering this budget... ..

Shri Nath Pai (Rajapur): Mr.
Speaker, we understand that there is
a considerable disturbance as a result
of the speech that preceded Shri
Dandeker. But they should go and
think about its consequences in the
Central Hall and allow other speakers
here.

Mr. Speaker: Order, order. In spite
of my calling the House to order again
znd again, there are some hon, Mem-
hers who are still talking.

Shri Nath Pai:
tening; they are
terruptions).

They are not lis-
discussing.... (In-

Mr. Speaker: Order, order. This
House should not be converted into
the Central Hall or the lobby.

Shri N. Dandeker: 1 propose, Sir,
in considering thig budget, to ask and
attempt to answer three questions.
Firstly, what has the ordinary man
gone through over the last 15 years?
Secondly, what were his expectationg
of this budget in the light of the fin-
ancial and economic crisis of which
we have heard so much repeatedly
during the last six months in numer-
ous pronouncements from the Finance
Minister, in the President’s Add.ess
and in many other contexts? What
were the expectations of the ordinary
man in the light of those statem.nty
as regards the budget formulationg of
the Finance Minister? Thirdly, Sir,
how does the budget stand up to these
expectations?

Let me begin by clearing any kind
of misconception that might exist ax
to the sort of a person do I mean by
the “ordinary man”. I am not takirg
about the wealthy. I am not consider-
ing those in affluent circumstances. I
am not even considering the well-to-
do. I am concerned primarily with
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ter said he was concerned with,
namely, those whose annual income
is about Rs. 15,000 or less. The statis-
tically average person in this coun-
try is a person with a wife and about
four dependants—may be his children
or may be some other dependants,—
making a family of six. His average
income statistically, the average share
of the national income of such an
ordinary man is, on my estimate for
the year 1964-65 at the current prices,
aboiit Rs. 360 per annum. Since that
is the “per capita” figure, the “per
family” figure is of the order of
Rs. 2,160 per annum. It is not a very
munificent sum, it is a very small
share of the national income per
family.

I am, nevertheless, going to try and
Kear my considerations of the budpet
to persons of that category and a'so
rersons up to Rs, 5000 or Rs 1(,000
incomc per family. They cons'itu‘e
the vast majority of the people of t+is
country, and it is right and proper
that the consideration of the budget
on its merits should be geared to the
hopes, expectations and the experi-
ence of these ordinary people. S:-
condly, Sir, I am personally satis?ed
that what emerges on considering this
hudget from the standpoint of those
reople ig equally applicable to :hase
in higher income brackets; that is, 1
do not for a3 moment believe there is
any real conflict of interests.

Thig ordinary man with a family of
six, with his share of the national in-
come of 1964-65 estimated at Rs 2,160
Per annum, is at current prices ard in
money terms something like 40 per
cent better than in the year 1949-£9
at the current prices then. But I find
that on moderating this for the rise
in the cost of living—I emphasize the
rise in the cost of living and not mare-
ly the general average rise in who'e-
sale prices,—over the last 15 ycars
there has been a serious errosion of
income of the ordinary man and of
most persons in this country by way
of indirect taxation mounting upon
indirect taxation, at the central level,
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at the State level, at the municipal
tevel, at all levels. I find also an
enormous erosion of his income in
terms of cost of living, that is, by re-
ference to the consumer price index.
Taking the base year 1949 and relat-
ing it to the average for the ycar
1964, 1 find that although in rioney
terms the average family income is 40
per cent higher, in actual real terms
his income is something like 10 per
cent lower. This is the fact of expe-
rience of the ordinary people of this
country, namely, that while their
money 1ncomes have risen somewbhat,
their real incomes in consequence
of the two erosions that I have refer-
red to, have diminished considerably.

On these facts, what did the ordin-
ary citizen expect of this budgz!? On
the facts that 1 have just mentioned,
and on the background facts of the
economic crisis, the production crisis,
the foreign exchange crisis, food crisis,
moral crisis and the like, what did the
ordinary man expect? What did he
hope for out of this budget, in so far
as he is concerned? I suggest that
he expected three things and it will
be with reference to those three things
that I intend to examine the budaet
that the Finance Minister has presen-
ted.

Firstly, I submit with complete con-
viction that the ordinary man expect-
ed that there would be no rurtner
erosion of his income by any further
load of indirect taxation. Seconcd:. t ¢
ordinary man expected—and there is
no doubt whatsoever about it; every-
body here knows it and everybody
in the country hoped for it—that there
ghould be no further erosion of his
income by rising prices and by rise in
the cost of living. Thirdly, he was
also hopeful enough, he hoped that if
possible his real income might also
somewhat increase. These three ex-
pectations have of course to be trans-
lated into technical terms and this
budget has to be considered in the
light of those technical requirements
by reference to those standards of
reference that I have indicated.
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Let me consider the first require-
ment, namely, that there should be no
further erosion of the income of the
people, the ordinary people of this
country and thc ordinary families of
this country,—by any further load of
indirect taxation. Having made that
statement, I have only to look at the
budget to come to the conclusion that
there is going to be still further con-
siderable erosion of his income as a
result of this particular budget, in the
first place, by regulatory duties im-
posed on the 17th of February, ten
days before the budget and, in the
second place, by the whole range of
additional import duties, additional
excise duties, additional countervail-
ing duties etc. etc., mitigated to some
extent by some reduction in the ex-
cise duties on certain articles. In the
budget, which as I said is somewhat
cleverly but also trickly drawn up,
the effect of all this was stated to be
an increase in revenue of only Rs. 1.5
crores or some such figure. But that
is only because the load imposed by
the regulatory duty on the 17th Feb-
ruary has not been taken into account.
I1f one takes that into account the
total net effect of this budget is a
substantial erosion of the income of
the ordinary family.

At this stage, Sir, I would like to
comment upon a certain fallacy that
is continually exploited. It is main-
taineq that it is not always the case
that indirect taxation goes down to the
ground level, so to speak, and consti-
tutes a burden on the consumer.
Whether there is any truth or partial
truth in that proposition in an ordi-
narily flourishing economy with free
competition and ample production and
things of that kind, the fact of the
matter is that in an economy of all-
round shortages, where the nature of
the demand in technical terms, ex-
presseqd in money terms, is highly in-
elastic, the consequences of imposing
any indirect taxation at all of any
level and of any kind, whether by
way of import duty, excise duty,
countervailing duty, sales tax or pet-
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rol-tax,—the impact of all that even-
tually goes down pretty quickly on to
the shoulders of the consumer. So, on
examining the budget with reference
to the first test of the ordinary man,
namely, whether his income is going
to be further eroded by further bur-
dens of indirect taxation, the inescap-
able conclusion is that there is going
to be serious erosion.

There is another current fallacy to
which 1 would like at this point to
briefly refer. There is in this speech
and other earlier budget speeches con-
tinuous talk of mopping up surplus
purchasing power and restricting con-
sumption of available resources. For
purposes of justifying the burden of
increased indirect taxation the “mop-
ping up” of surplus purchaging
capacity is brought in. To me this
sound like the example of a leaking
room, where a lot of water has col-
lected in one particular corner and a
person with a rag mops up that water
from that corner and squeezes the
water out of the rag in another cor-
ner of the room. If the purchasing
power that is supposedly mopped up
in these ways is put back again into
the economy then there is no real
mopping up of any purchasing power
whatsoever. So, this business of res-
tricting consumption only reminds me
of this continual appeal for the last
15 years to the ordinary man to tight-
en his belt, to restrain himself from
consumption. His button is coming
out of the back. He is no longer in a
position to tighten his belt any fur-
ther.

Let me take another aspect of this
matter, namely, the ordinary man's
expectation that there should be no
further erosion of his income by ris-
ing prices and, in particular, rise in
consumer cost of living. This invol-
ves, in technical terms, an examina-
tion of the budget from three specific
aspects. First of all, as regards mone-
tary inflation has there been a com-
plete stoppage of deficit financing,
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whether gpen or concealed or indirect?
Secondly, has there been any arrest
in so far as mounting governmental
expenditure is concerned? Has there
been any arrest of the “demand-pull”
type of inflation, represented by the
vast scale of public expenditure of
the Central Government, State Gov-
ernments, municipal and local bodies?
Thirdly, will there be any arrest of
the “cost-push” type of inflation?

Let me take a look at these three
aspects of the ordinary man’s demand.
He cannot express them in technical
terms; so he will say “for heaven's
sake there should be no further ero-
sion of my income any longer by ris-
ing prices.” Before I examine these
details, I would like to remind the
Finance Minister that he carries a
heavy burden of broken promises in
this respect, made solemnly over the
past six months. In his statement
when announcing the first increase in
bank rate in September last he said—
f am quoting his words—

“A policy of utmost economy in
governmental expenditure and a
drastic pruning down of non-
essential expenditure is called for
urgently to reduce the strain of
excess; demand on the economy.”

This is what he has said ‘“to reduce
the strain of excess demand.” Then
fhe says:

“A few weeks ago 1 had an-
nounced....”

It has remained at the stage of an-
aouncement.

“A few weeks ago I had an-
nounced that the Central Govern-
ment had decided to effect econo-
mies in expenditure of over Rs. 70
crores, I would to reiterate, how-
ever, that this figure must be re-
garded as the absolute minimum.”

13 hra

This is one promise. Another pro-
mise—I will not read it because it is
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very extremely well put relating to
deficit financing is contained in the
President’s Address and also in the
Finance Minister’'s own statement on
the 17th of February 1965 in this
House when announcing the second
rise in the bank rate. Again, the pro-
mises were that saving was needed to
stimulate investment everything was
needed to gtimulate production, every-
thing was necessary to cut down de-
ficit financing and every effort must
be made to shut down expenditure on
the scales which had become custom-
ary. I venture, sorrowfully to sub-
mit that I see no evidence of the ful-
filment of these promises in the bud-
get that has been presented. Let me
look at the first one, namely, the ques-
tion about monetary inflation result-
ing from deficit financing. 1 say, the
budget is full of tricks. On this ques-
tion of deficit financing, it really is
full of tricks. In the 1964-65 Original
Estimates, the deficit was indicated at
Rs. 86 crores. I find, on an examina-
tion of that budget, that the deficit
really intended was only Rs. 11 crores,
the difference representing intended
repayment of PL-480 counter-part
fund borrowing to the extent of Rs.
85 crores. In other words, actually,
even the budget of last year was not
a budget with a deficit of Rs, 96
crores. It was only a deficit budget
of Rs, 11 crores. In the lgiht of that,
let me look at the Revised Estimates
for 1964-65. The true budget deficit
for that year is not Rs. 80 crores, as
claimeg by the Finance Minister, but
it is actually Rs. 91 crores the differ-
ence being represented by borrowings
(instead of repayments) from PL-480
counterpart fund to the extent of
Rs. 11 crores. In other words, the true
deficit financing of 1964-65 budget has
gone up from a true deficit of Rs. 11
crores (Estimated )to a true deflcit
of Rs. 91 crores (Revised Estimate).
To this must be added the increase of
some Rs. 84 crores,—I have not got
the precise flgure,—in the Reserve
Bank’s holdings of Government loans
diminished except by the extent, to
which this represents the funding of
Treasury Bills.
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Now, let have a look, from the same
standpoint, at the 1965-66 budget. It
has been presented, with great eclat,
as a budget which at current level of
revenue taxation involves a surplus
of Rs, 10 crores. Actually, that cur-
rent level of revenue taxation includes
the regulatory duty of 10 per cent im-
posed only 10 days earlier so that,
whatever be the estimate of that par-
ticular amount—one/ does not know
how much of that is included in the
current year’'s budget as revenue at
current rates of taxation—assuming it
is Rs. 50 crores, the budget not even
on the face of it was a budget of
Rs. 10 crores surplus but it was a bud-
get of Rs. 40 crores deficit. That is
comparatively a minor point. The real
point is this that this budget, osten-
sibly a surplus budget of Rs. 10
crores, is a deflcit budget of Rs. 181
crores the difference being represent-
ed by Rs, 191 crores borrowings from
PL-480 counterpart funds.

I will pause here for a moment to
say a word or two about PL-480 rac-
ket. I call it a racket because the
Government have now—I emphasise
these words—the Government have
now acquired a vested interest in im-
porting foodgrains under PL-480. They
can use the damn thing pardon my
language twice over;—they use it
once as foodgrains and then use as
the money again. I know there has
been a good deal of controversy on
the subject of PL-480 to which the re-
injecting money into the economy
from the PL-480 counterpart funds
held by the Reserve Bank of India
ig inflationary. I personally have no
doubt, whatever the laboured defence
to the contrary, namely, borrowings
from PL-480 is not inflationary— it
may be deficit financing of a kind but
it is not inflationary—that has been a
laboured case and that has been at-
tempteq in an unconvincing manner
by the Reserve Bank of India. But
one is only to realise that it is an
extremely perverted argument the fact
is this that there is no doubt what-
ever that the net drawals from PL-
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480 out of the Reserve Bank funds
is deflcit financing. 1 have equally
no doubt that it ig deficit financing of
an inflationary nature,

Meanwhile, the PL-480 aid conti-
nues to be used as a “KAMADHENU™
by the Government of India: once for
the purpose of importing foodgrains
angd a second time for using it as
money. This is perhaps the most
dangerous expedient for the national
economy. It is perhaps for that very
reason that over the last five or seven
years, agriculture has been neglected
because they could use this thing
twice over. This is perhaps the very
reason why not only have the PL-480
imports continued but have steadily
increased because it furnishes a very
huge base of concealed deficit finan-
cing to the Finance Minister. I sub-
mit that it is a very very dangerous
thing. It poisons the system. Like
all poisons, if taken in therapeutic
doses it is a tonic but if taken in ele-
phantine doses, it is absolutely fatal.

Let me turn now to the secong part
of this problem of arresting inflation,
namely, “Demand Pull Inflation”. 1
have read out earlier an extract from
the Finance Minister’s statement made
in September last, and I do pot have
to really add much to what the Fin-
ance Minister himself stated in the
most lucid and succint terminology:

“....A policy of utmost economy
in governmental expenditure and
a drastic pruning down of non-
essential expenditure......

—the thing has been very pithily
stated; it could not be improved upon;
I might try to edit it but I can't im-
prove it—

“....is called for urgently to
reduce the strain of excess de-
mand on the economy.”

As I said, I will not attempt to do
anything more than to fill up the gap
in that exposition. And the gap is
quite plainly only this that the Fin-
ance Minister haq really to do a dras-
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tic job, a drastic and painful job of
cutting out those massive doses of
expenditure that are being continu-
ously injected into the economy.

When one examines the budget esti-
mates from this stand point, one finds
there is increase of expenditure all
round. As regards defence—I will
leave it alone—I am not ever going
to say that there is not enough money
for defence. But there is one propo-
.sition I must emphasise in that con-
nection. I say this that when you had al-
ready stated at the time of drawing
up the Third Five Year Plan, when
there was no question of Chinese ag-
gression or any other, that we were
going to the utmost limit of our re-
sources in stating that the expendi-
ture in the public sector part of the
Plan would be Rs. 7500 crores or that
possibly we could even manage it to
raise it to 8200 crores, then it follows
that, if you did that, we could have
nothing left for another major de-
mand. What should their be the con-
sequence of subsequent and substan-
tially increased expenditure on de-
‘fence cgh be readily seen. The con-
sequence should be an equivalent
‘knocking out of Plan expenditure
under other heads. There was no
other way, This is simple arithmetic.
Ygar after year since 1963 they try
‘to fool the country by saying. ‘We
‘are going to finance wholly our own
defence expenditure; we are also go-
ing to finance defence developmental
‘plans wholly ourselves.”—Well and
good,—but they should not in the
same breath say that this can be done
without affecting in any way the in-
‘vestment outlay, the current outlay,
all kinds of outlays on the Third Five
Year Plan, You just cannot do it. If
the entire totality of the resources at
Rs. 8200 crores was all that was avail-
able for this purpose, and if there is
-a subsequent unfomseen draft on those
resources of an enormous magnitude—
not just chickenfeed,—for defence
development purposes, it necessarily
involves a reduction in the other out-
lays. But I see no evidence of this
in the budget. I do not want to take
time of the House by indicating in
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detail the categories or things of Plan
outlays which could be cut out. There
is no doubt about it that there are
many of thém. The Finance Minister
himself in making that statement to
which I referred has made perfectly
clear what categories of expenditure
needed cutting out from the Central
Government and what categorieg of
expenditure needed cutting out from
the State Governments’ Plans. The
Central Government themselves
should have the whip on the expen-
diture by the States because they are
no longer able to finance such expen-
diture except by vast quantities of
development aid from the Centre.

The third problem of rising prices
is a simple one, namely, that there
gshould be no further erosion of income
by rise in prices resulting from cost/
price gpiral inflation known technical-
ly as the “Cost Push Inflation”.

I now turn to the third hope of the
common man, the ordinary intelligent
citizen namely, that he hoped the
budget would be such as would not
only not erode his income in the ways
I have mentioned but, if possible,
would increase his real income, Tran-
slated again into technical terms for
the purpose of examination of the
budget, this should involve the consi-
deration of various matters such as
these: What sort of measures have
been devised to revive the capital
market? For, without a lively capital
market, without any investment mar-
ket and so on, there cannot be indus-
trial progress. I know that in the
other House, on Monday, the Finance
Minister was somewhat bitter about
the stock exchanges and he said that
if necessary he could buy up the lot
for Rs. 15 crores. But I would like
to read out a little bit of what he
himself said in a sober moment, if I
may say So, on 24th December, 1964
when he announced the need for cer-
tain policy changes and offered certain
concessions, He said this at that time:

“Nevertheless, it is generally
telt—and this feeling is to a large
extent true—that the investment
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climate is not there, that is, there
is something lacking in our pre-
sent arrangements for stimulating
a greater flow of savings into in-
dustrial investment. While these
arrangements are fairly adequate
mn regard to loan finance which
along w:th intornal rsources of
industry ccastitute a very impor-
tant elemeng 11 1.« rial invest-
ment, the iacung 1n respect of in-
dividual investment in equities is
there, But in a community in
which we seek to extend the area
of participation by the people in
industria] expansion, there is
need for greater  stimula-
tion of investment in  equities.
1 feel that our present arrange-
ments in this regard are not ade-
quate. As the House is aware the
state of the capital market for
equity issues, particularly those of
new issues, is far from encourag-
ing. A large proportion of equity
issues has had to be taken up by
under-writers in the recent past.”

I do not have to advance a justifi a-
tion for the proposition that if real in-
comes are {o increase, it is necessary,
in the way we are organised today—
1 am not saying what might happen
in a communist society or in an all-out
ocialist society, but I am saying, in
«ne way we are organised today—it is
necessary to accept that one of the
urgent things required today is, to
revive the capital market, The second
urgent need is to take such measures

as would stimulate the volume and

flow of cavings and investment natu-
rally from those gections of the com-
munity which are capable of making
savings and investment. The
thing would be measures designed to
have a direct stimulative effect on
production, And finally, a decisively
improved performance in the public
sector, I shall briefly deal with these
in what follows.

13.13 hrs.

[Mr. DeruTY-SPEAKER in the Chair]

The mensures which the Finance
Minister has actually announced for
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the purpose of revival of the capital
market are, I submit, are pitifully in--
adequate. It is not a problem of
woning up somebody who is somewhat
unwell by giving him a little tonic. It
is a case of not just titivating a
patient, but it is a matter of giving.
him some remedy in the serious state
in which. he is, namely g collapsing
state, The capital market in general
and the stock exchanges in particular
have been in a state of virtual, col-
lapse for a long time, and whereas.
some of the things which the Finance
Minister has done would in ordinary
times perhaps be adequate stimulants.
and adequate tonics, those are quite
inadequate now, I have here, f{rom.
this standpoint, a few things to sug-
gest that I would like the Finance:
Minister to consider. I believe that
their revenue effect will be small, but,.
1 believe also that they will have a
considerzble uplifting effect upon the-
capital market and upon the corpo-
rate sec.or generally,

The limit of 70 per cent on tax on.
companies should be the limitenot of
the average rate of tax but of the-
marginal aggregate rate of tax, that
is to say, not the average rate of total’
tax on the total income, but the actual
on the last slab of income that suffers:
the higest level of taxation,

Then, there is the question of the:
allowance for sur-tax on capital em-
ployed, This is a somewhat important
point, and I would dilate on it a little-
bit. Whatever may be the position in:
regard to the investment market. a
year ago, the fact is that today, on
account of successive bank rate
changes, one made in Septiember, and'
the other early in February, the entire
interest structure, the entire money
market structure and,the capital mar-
ket structure in terms of returng has-
now radically changed. Taking the
bank rate of 6 per cent as the basic
rate, the deposit rates of banks have
gone up to 7 per cent, never heard of’
in this country before. As regards.
debenture rates, it will plainly be im~—
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possible for any body to float deben-
tures for the best companies at below
8 to 8} per cent. Banks' lending rates
have gone up to 9 to 10 per cent. The
preference capital rate, I am perfectly
certain, will not stop gt anything less
than 10 to 104 per cent. It necessarily
follows that one has in taxation struc-
tures where interest rates are relevant,
to do some re-thinking, and I suggest
that the first point of re-thinking con-
sequent upon this ig in the surtax
structure.

The Finance Minister, evolved, in
my judgment, a sensible surtax struc-
ture last year. Though many people
.did not agree with it, I, for my part,
thought that it was a reasonable struc-
ture, But that structure requires just
one litlle change now, on account of
the change in the interest structure,
namely that ag regards the yield on
equity capital and reserves plus bor-
rowed money which he has allowed
there to be free of surtax at 10 per
cent, should now be raised to 12 per
cent,

I turn now to the dividual tax. I
am surprised that the Finance Minis-
ter did not draw the conclusion, the
right conclusion, from his very state-
men:. that the imposition of the divi-
dend tax had not reduced anywhere
thc rate of dividend paid compared
with the dividends paid in the pre-
ceeding years. He ought to realise
now that it is, therefore, a tax which
companies will simply bear out of the
profits which thew would otherwise
have ploughed back, because there is
a return which they cannot change,
because the market has _got used to it,
and there are various circumstances
governing the rates of dividends which
make it impossible for companies,
merely because of the dividend tax
to reduce those dividends, I suggest
that the proper type of dividend tax
would be the one that used to exist a
few years ago—I think, up to 1959—an
excess dividend tax, that is to say,
a tax on dividends paid in excess of a
certain base dividend, There could
be various ways of approaching what
the base should be; I do not wish at
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this stage to enter into the technicali-
ties of what wou.d be the proper rate
of base dividend beyond which it
should be regarded as e¢xcess dividend,
and upon which excess dividend tax
should be made payable.

I must turn now to vexed question.
of the tax on bonus issue by compan-
ies. Frankly, while I appreciated last
year the Finance Minisier’s imposition.
of a capital gains tax on the recipients
of bonus shares, I have yet not been
able to find any logic whatsoever in
the imposition of tax on the issue of
bonus shares by the companies. And
to some extent, this has been admitted
by the Finance Minister himself in
the present budget by the provision
that the recipient of issues of bonus.

"shares when taxed to capital gains tax

will get a credit of 10 per cent of the
value of the shares against the tax
paid by the companies. I have no
doubt all this clutter ought to go out.
1 am entirely of the view that the-
recipient of 3 bonug issue should pro-
perly be taxed on his capital gains. I
am equally firmly of the opinion that
to tax the companies on the issue of
bonus shares is not proper, because
they issue nothing; there is no asset
that they part with of any kind what-
soever, and they just issue bits of"
additional paper to their existing
shareholders, calleg bonus shares.

I suggest that instead of this com-
plicated structure of taxing the com-
panies and taxing the individua] and
giving him credit for the tax paid by
the companies, let us just have a tax
to be paid by the recipients of bonus
shares. And in case there is any ques-
tion that the individuals might attempt
to get away by seeking an assessment
on the average value basis, there are
well-known principles of other as-
sumptions namely that anyone selling
shares must be deemed to be selling
the shares that he got by way of bonus
share before he sells any shares that
he had purchased or acquireq other-
wise, In other words, that the thing
be dealt with on, what is technically
known as the LIFO or the ‘last in,
first out’ basig for purposes of taxa-



5575 General Budget

[Shri N. Dandeker]

tion, Thug if this taxation of bonus
shares conflned only to the recipients
of the bonus issues, in respect of the
capita] gains actually made by them
when they sell the wreteched thing and
not merely the notional gain which they
are supposed to have made when they
got the bonus share, then I think that
much have been done,

I shall mention just one more point
in connection with the capital market.
Again, this is not going to cost any-
thing by way of revenue. I suggest
that there should be exemption from
wealth tax for five years on all new
issues something which 1 pressed for
in the last session when the Wealth
Tax (Amendment) Bill was under dis-
cussion, and which now has been part-
ly conceded, I suggest that it should
apply to all new issues, irrespective
of whether they are new issues of new
-companies or new issues of old com-
panies; there is no reason to distin-
-guish the one from the other, and it
should apply to both.

Now, Sir, I turn to the question of
-encouraging the flow and volume of
savings and investment, Here I think
the Finance Minister has done a fairly
good job at the level of personal
taxation. I have only a few minor
things here on which I shall not waste
the time of the House, and in regard
to which I think that it will be ade-
-quate it 1 wrote to the Finance Minis-
ter. ] would agree entirely that a
considerable job has been done by
him, at any rate in so far as savings
and investment come from the class
.of persons affected by these conces-
sions. I think he has done a good bit,
and I do not have very much to say
there except on one matter, namely
annuity deposits, This is really a ter-
rible thing. Our supposed that these
annuity deposits were really voluntary
ang therefore, a substitute for the
compulsory deposits. But in fact, they
are nearly as compulsory or as volun-
tary as the compulsory deposits. For,
what happens is this. If you make an
annuity deposit, you get a tax con-
cession in your taxation; but it you
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do not, you are not merely deprived of
the concession, which is fair but you
are also further penalised, which is
quite unfair. Now, this involves the
utmost hardship both because of this
particular feature ag well as because
of the fact that it works particularly
hard against people over the age of 45.
I think the Finance Minister will well
understand th® technical reasons, You
have to compare the annuity deposit
with the life expectation, The life
expectation in India perhaps is 45. If
people retiring at 55 to 60 are to start
collecting the annuity refunds there-
after in respect of annuity payments
made from the age of 46 or 47 on-
wards, life is going to be pretty mis-
erable for them, or if they are not
alive, for their widows, and if the lat-
ter are not alive, for their children.
I think this annuity deposit scheme
has not much merit in it, and in any
event, my  suggestion about the
scheme, which is deserving of serious
consideration by the Finance Minister,
is that in regard tn people who are 45
years old and over, the scheme should
be available to them purely volunta-
rily and without penalties. If they do
not wish to avail of it, if they choose
not to make the annuity deposit, there
should please be no penal taxation;
their income should be taxed as it
would have been without there being
an amunity deposit scheme. I make
this particular appeal on behalf of
a large number of people affetced
at salary levels between Rs. 15,000 and
Rs. 35—40,000 per annum, that is to
say, between Rs, 1500 and Rs. 2,500 or
Rs. 3,000 a month, These people, par-
ticularly if they are past 45 or 48 or
50, when they begin to think of their
widows having to collect annuities
from treasuries, involving identifica-
tion, succession certificates magis-
trate's certificates, birth certificates,
death certificates, life certificates, all
kinds of things—I really shudder to
think of their lot. I would ask the
Finance Minister repeatedly to see
that this annuity scheme, in respect of
people over 45, should be entirely and
truly voluntary, If they choose to
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contribute, let them,; if they do not,
there should be no penal taxation.

I now turn to the question of cor-
porate taxation which, I believe, Sir,
is now acting as a red rag to the Fin-
ance Minister. In a sense, I agree
with him that the corporate sector in
India, in any country, is a means to
an end. We are all here as a means
to an end. The public sector is ais0 a
means to an end; the private sector 1s
a means to an end, etc, etc. But to
threaten to wind up the corporate sec-
tor merely because it askg concessions
and because it will not beng to the
Finance Minister’s will and so on "—
that is hardly the kind of line for u
responsible Minister to take. I sug-
gest it is not so much a question here
of stimulating the flow of savings and
investmentg or anything of that kind.
In relation to the corporate sector,
what is required is, again, somewhat
of a streamlining of the proposals he
himself made.

First, as regards the ceiling rate of
70 per cent, tax on companies as I
have already suggested this would be
meaningful only if applied to the mar-
ginal rate of tax suffered by compun-
ies instead of to the average rate, Se-
condly, it should apply to all compan-
ies including those in which the pub-
lic are not substantially interested.

I turn to the question of develop-
ment rebate. There is a little trick
here of robbing Peter to pay Paul.
Today gll companies receive develop-
ment rebate in respect of their capital
expenditure on plant and machinery
at 20 per cent flat. Now, what is pro-
posed to be done is that in some cases
will be 25 per cent, while in others it
will be 15 per cent. I have no objec-
tion to selective increases in develop-
ment rebate beyond 20 per cent, in re-
lation to companies engaged in what
Government might regard as essential
industries, But it is not merely a
question of the growth of certain se-
lected industries with which we are
concerned; we are concerned with
general industrial growth. I therefore,
think there is no reason whatsoever
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for reducing the basic 20 per cent rate
allowed to all companies; otherwise,
as ] said, it will be merely robbing
Peter to pay Paul.

Now remaing the very important
question of taxation of intercorporate
dividends. I look at this problem not
merely as a question of reducing the
heavy incidence of intercorporate
taxation but also as a problem of the
growth and development of proper
management institutions in thig coun-
try. The present form of management
hag been largely one of management
by managing agents. Right or wrong,
I am not now debating Government’s
decision that the managing agency
system ought gradually to go, But the
question I ask is: what are you put-
ting in its place, where the managing
agencies did the business of managing
a number of companies? Recent ten-
dencies in management development
in India are very happy, a good deal
of growth of director-managedq com-
panies, considerable development of
managerial cadres and a good deal of
growth of one company fostering an-
other company’s growth and so on.
But I know from my personal experi-
ence that one of the things that inhi-
bits the development of proper man-
agement structure in this country and
the proper utilisation of the limited
management talent available in this
field as present is thig inter-corporate
taxation. 1 for my part would suggest
very strongly to the Finance Minister
that there should, in fact, be no taxa-
tion of inter-corporate dividends at
all, with one exception. That excep-
tion would be where foreign compan-
ies have invested in an Indian com-
pany; the dividend received by the
foreign company ought, in my judg-
ment, to be taxed, just in
the same way as a shareholder in
India ultimately receiving dividend
from 5 company is taxed as a share-
holder, quite apart from the tax which
the company pays.

But the clutter that is introduced
into the management structure, the
diffculties that lie in the way of pro-
perly bringing up the new forms of
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management, the difficulties which are
encountered in the maximum deve-
lopment and utilisation of the small
number of top managerial personnel
that exists can only be overcome if we
were gradually to develop in this
country what is known as the holding
company type of ='ructure, whereby
there is a good deal of centralised ad-
vice and guidance of direction and
control and financing, quite g lot of
things done at the holding company
level, which at the same time leaving
considerable latitude, autonomy, and
independence of management to the

subordinate companies,

Mr. Deputy-Speaker: He has al-
ready taken more than the allotted
time.

Shri N. Dandeker: Sir, I would
solicit the same generosity in the
matter of time as you were pleased to
extend to Shri A. P. Jain the other
day.

Shri Ranga: Our Party time is
there,

Mr. Deputy-Speaker: He has taken
two or three minutes more than that.

Shri N. Dandeker: I will now deal
very briefly with the Finance Minis-
ter's proposals in connection with sti-
mulating and encouraging production.
I think he was quite right when he
said in the other House the other day
that one has to wait and see whether
these things he has evolved,—the 15
per cent export credit certificates, 25
per cent excise duty credit certificates
and various other devices of that kind
in relation to additional export done
and additional production achieved—
are adequate in themselves, I think
that is the right way of approach, and
I think it is perfectly logical. @ What
I have got to say in this connection
are therefore only two or three minor
changes in the scheme he has evolved.

First of all, these tax credit certi-
ficates ought not merely to be avall-
able—I gather this is an error in draft-
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ing, but I just make the point—for
payment of indebtedness or deben-
tures. They ought to be available for
capital expenditure, for renewal, re-
placement, rehabilitation or expansion.
The tax credit certificate in respect
of excise duty ought not to be merely
25 per cent of the value of the addi-
tional excise duty calculated in some-
obscure fashion; it should be a speci-
fic credit against the excise duty pay-
able on the additional production and
tax credit should be given to the
extent of 25 per cent of the excise
duty otherwise payable on the addi-
tional production. Thirdly, in regard
to the tax credit certificates for excise
duty—and I think also in relation to-
exports—it is mentioned that it will
go up to a cerain percentage in rela-
tion to such industries as may be-
notified from time to -time. If the
Finance Minister wants the economy
of this country to expand in anticipa-
tion of the advantage of this conces-
sion, I suggest there ought to be no
shroud of uncertainty about all these
important details. I am not looking
at it merely from the constitutional
point that Shri M. R. Masani urged;
I am concerned also with the techni-
cal point that these concessions, in
my judgment, now appear only as
tentative possibilities they are a way
of approach the Finance Minister

‘seem to have in mind and he would

consider what to do further. But I
suggest that that sort of uncertainty
in relation to this important matter
ought not to exist and should be
removed.

1 would now wind up in a minute.
1 sad I would like to examine this
budget from the stand point of the
ordinary man. But on so examining
the budget from the three particular
angles about which the ordinary man
would feel concerned, I regret
to say that except in the field of
direct personal taxation and to some
extent in the fleld of additional sti-
mulus to production, on the major
issues in so far as the common man
fs concerned, the budget does not
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come up at all to the minimum
-expectations and requirements.

o TR wAET Mifgan (FeEmaz):
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t 5 m®@ wonm ovw W W
ag ¥ A v 9@ 1 & &
T FER T FOE ¥ qIA A
I TR AT §9 wwn qomar
¥ W a1 g faardy Al & wiwg)
¥y T 9 fe faew e W
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o ¥ ging ar 2w & fqd T 99,
o & ¥ @ FRafaE
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Mr, Deputy-Speaker: No. He can
pass it on directly to the Minister.
Not on the Table of the House.
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Shri V. B. Gandhi (Bombay Cen-
tral South): Sir, I shall say a few
words about the problem of rising
prices. By this time we should under-
stand the nature of the problem and
realise that it is not a temporary
phenomenon as some of us try to
make out. I shall also say a word
about the position of our foreign ex-
change reserves and what measures
we should take to save ourselves
from repeated crisis in our reserves.
Lastly, 1 shall place before this Housc
a suggestion to the effect that the
Government should appoint a Cur-
rency Commission to review the posi-
tion of our currency system and the
recommendations of the enquiry
should indicate the courses of action
to be taken in certain Yoresecable
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eventualities. 1 would also like that
the scope of this enquiry by the Com-
mission should be extended to include
an enquiry into the question of the
future of gold in this country. If
you like, this Commission may be
valled the Currency and Gold Com-
mission. In short, these are the three
questions I would deal with: firstly,
the problem of rising prices, second-
ly the position of our foreign exchange
reserves and thirdly the appointment

ot a Currency Commission.

Dealing with the question of rising
prices, we have to agree that this
phenomenon of rising prices is not a
temporary one. A strong and per-
sistent increase in the
prices of commodities continues and
it is evident that there is already a
kind of secular trend in our prices.

As regards the actual position of
prices, you will see that in 1963-64,
the index number of wholesale price
was 135.3. About ten months later,
say, on 3-1-1965, the index number
had gone up to 158.54. To my way
of thinking this does nog mean any-
thing. What is really more sgignifi-
cant is that—the prices are increas-
ing since 1955-——during the last ten
years, the prices have not come down
even once. This is more important
and this has a greater significance. It
is said that sometimes this rise is due
to stagnancy in our agricultural pro-
duction. Well, to some extent, I
would concede that this may be so.
But, we are apt to read too much into
this argument of stagnancy in our
agricultural production. Stagnancy
was there. But we also continue to
import wheat and other foodgrain in
very large quantities so that there
was enough of food in the country
for anybody who could pay the pric-
es. This is about the availability of

food. ¥

Then, in the industrial sector, we
find that the production, the output
has increased at a fairly good rate.
The position is very satisfactory. If
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the stagnancy in our agricultural pro-
duction is not the cause and if the
industrial production has progressed
well, then how do we explain this
persistent rise in our prices? Des-
pite adequacy of food supply and in-
crease in the output of industrial
sector, if this rise continues, then we
must look for the cause elsewhere.
What actually has happened is that
our economy has become saturated
with excessive purchasing power. Now
this excessive purchasing power in
an economy means that there is a
continuing excess of demand over
supply. We must also see that there
has been a large expansion of bank
credit. There has also been a con-
siderable amount of deflcit financing
already done. Also we see that we
are continuing in a growing measure
our expenditure on development pro-
jects which are long maturing. Now,
al] this, Sir, is a cobination of cir-
cumstances which is bound to produce
inflationary pressure in the economy
of this country, Now, what steps
can we take to check this situation?
There are a number of steps and they
are familiar ones. But one thing we
should remember is that any step on
policy that we take will not be /v re-
verse the rising trend. In other
words, it will not be a policy; any
steps taken bringing about a steady
fall in prices. A continuous fall in
prices may not be practx.cable and
also not be desirable. What we have
to do is to accept this rise and try
to check it as far as possible and sce
that further rise shall not continue
at the rapid pace. We have also to
accept the fact that in an economy
that has a programme of massive in-
vestments for developments a certain
amount of inflation is to be expected
and T suppose has also to be accepted.
Now I come to the second point. That
is about the position of our foreign
exchange reserves. We have experi-
enced recurring crises in our foreign
exchange reserves, We know that
these recurring crises from our bal-
ance of payment deficits. Now what
can we do to remedy this situation?
The situation can be remedied in a
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very simple way. That is, we must
try to earn more foreign exchange.
Earning more foreign exchange means
exporting more. There comes the
difficulty. We find that we are not
succeeding in our efforts to export as
much as we would like and the situ-
ation demands. What is the reason?
What is the difficulty due toT We
are actually losing our comy«:titive-
nesg in international markets. What
is it due to. Among the reasons, I
should state that we have lost our
competitiveness due to the facl tnat
we have allowed our economy to be
a ‘high cost economy’. Among the
reasons for this, I would also say
that Government is partially respon-
sible;, by its policy of levying addi-
tiona] taxation without due regard to
its effects by the kind of policy that
the Government has adopted with re-
gard to that. It has somehow allow-
ed this gituation of high cost structure
of economy to arise.

Mr. Deputy-Speaker: The hon’ble

Member’s time is up.

Shri V. B. Gandhi: I would require
two more minutes, Sir. T shdll just
try to develop this point. We xuow
that the Government has to raisc
additional revenue. New taxe: bring
in additional revenue more or ‘ess.
After all that is the purpose of taxa-
tion. But not all taxes equally in-
nocuolis—some are and some areé not.
They give an upward push to the cost
structure.

I can cite instances, Sir, orf taxes
recently levied which have had tne
effect of giving an upward push.

Today, the situation we face is that
our foreign exchange reserves are
being depleted at a rate fast eiough
to cause anxiety. There are expedi-
ents, of course, and the Government
has used some of those expedients.
The Government has probably ap-
proached the Internationa] Munetary
Fund with a request for a staad-by
eredit. We know that the Govern-
ment has been trying to borrow more
from abroad. The Governmeat has

CHAITRA 3, 1887 (SAKA) General Discussion §603

approached institutions like the Aid-
India Consortium and, also, efforts are
being made to postpone repasments
of external debts. But these are, of
course, in a sense, temporary eigpedi-
ents and good as far as they go.

But the real remedy, simply siated,
is to earn more exchange. We can
do that by increasing our competitive-
ness so that we can export more.
That is possible when we keep our
economy from being a high cost eco-
nomy by looking into our taxation
system, making jt more suitable, more
scientific and more capable of look-
ing into the incidence of such
taxation. -

That leads me to my third point.
That is about my suggestion that we
consider the appointment of a Cur-
rency Commission—if you like, Cur-
rency and Gold Commission. Other
important countries appoint such com-
mittees periodically to review their
country’s currency and financial sys-
tems. That helps the Government in
several ways. It helps them to
choose courses of action that may be
used in certain contingencies such as
devaluation. I know our present
Finance Minister is a man, many of
us believe, who will react favourably
to such a suggestion.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Deputy-Speaker, Sir, the
budget of any country reflects the
ambitions and aspirationg of the peo-
ple, the economic development and
also the social development of the
country. Budgetary planning is not
merely an adjustment of the income
and expenditure but it requires some-
thing more, at what level the adjust-
ment is made and the manner in

which the adjustment is made. That
is alsp very important.
Our Finance Minister, when he

prepared the budget and presented it,
did not do so on a clean slate. Assets
and liabilities are carried forward
and the country has to face the assets
and liabilities and also the new deve-
lopment. When a country is faced
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with the twin task of development
and defence, the country has to im-
pose certain new taxes, to collect
money and also see to the proper ex-
penditure of that money for these
purposes. Here, Sir, I may not be
wrong if I quote, as regards planning,
the statement made by the Chief of
the Perspective Planning Division of

the Planning Commission.  His
observation is:
‘Only a total war against

poverty waged on many fronts
could extricate the country from
the present crisis. There is need
for far-reaching structura] chang-
eg in the economy, a sustained
strategy and a long-term plan,”

As our Finance Minister himself
put it budget is an instrument carry-
ing us towards a shining vision of
economic independence coupled with
social justice. If this is to be the
cage, may I know what should be the
criteria with which we should measure
the present budget.

After all these yearg of independ-
ence—many people, Members of the
Opposition and also Members from
the Congress Benches also spoke
about it—the common man has not
found any satisfaction. What were
the ambitiong and aspirations of the
common man and how far has our
Government tried to fulfil them?
How far hag our Government achiev-
ed our proclaimed ideal of socialism?
How far have we been able to achieve
it. Of course, India may not adhere
to a doctrinaire definition of social-

ism. At the same time it will not-

also stick to this policy of robbing
Tom and handing over the amount to
Dick. That is not socialism. Social-
ism does not mean equal distribution
of ignorance and poverty also. We
shall have to struggle hard for creat-
ing prosperity in the country and
then work towards equal distribution
of the resources of economics, equal
distribution of opportunities that go
to make gocialism giving equal oppor-
tunity to all citizens irrespective of

MARCH 24, 1965

General Discussion 5604

caste, creed and of place of birth in.
this country.

In a developing economy prices are
bound to rise. But to what extent can
prices rise? There is a limit to all
these things. In other countries we
know that it may not be more than §
per cent, € per cent or even 7 per
cent. But during these two years
prices in this country have gone up
by 2¢ per cent; year before last it
went up by 9 per cent and last year
it went up by not less than 14 per
cent. How will it be possible for the
common man to face the difficulties
due to rising prices and also short.
age of consumer goods? Of course,
there is also the question whether
the shortage is due to some natural
phenomenon or it is an artificia] man-
made creation. Whatever it may be,
the question is to what extent the
common man has been given the
relief.

Taking into consideration the
budget that is before us, it makes
certain proposals. I do not say that
all these things like the break.up
given, the proper implementation, the
quick and adequate outcome from the
proposals ctc., depend upon the Fin-
ance Minister. There would not be
the Finance Minister at every level
to implement these things. These
will be executed by the different
executive officers at different Jevels.
What I mean is, the country may not
grudge granting the amount.requir-
ed for defence purposes. It is an
essential thing because we have a
burning border, a live border on the
North-east and North-west frontiers.
But then, the question is whether the
amount which was paid by the tax-
payer in the country with the full
confldence that the Parliament and the
Government are there as the trustees
of the peopie, has been utilised pro.-
perly or not. Money 1is collected
from the tax-payer. They have re-
posed confildence in the Parliament
and the Government thinking that
you are the trustee. But they expecl
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that the money should be properly
utilised for the purpose for which it
is meant. I may not be wrong here
if 1 quote an observation of the Pub-
lic Accqunts Committee. In one of
ite reports it is said:

“The Committee feel concern-
ed to note on one hand the
Ministry of Defence have been
requesting for more and more
foreign exchange and on the other
hand they asre not able to utilise
even the reduced allotments made
to them as indicated by the large
surrender; made by them. Also,
the manner in which the foreign
exchange has heen utilised leaves
much to be desired.

The Surpiementary Demand re-
mained unutilised even though it
was urgentiy required in the wake
of the ewmergency.”

Shri Tyagi: To which report of the
Public Accuunta Committee is the
hon. Member referring?

Dr. Sarojini Mahishi: This report
relates to the year 1963-64. If this
ig the observation made by the Public
Accounts Conmittee and also the
Auditor-Gen:ral, how can a country
give money for these different duties
which are undertaken by different
ministries? How can the people give
their -noney with full confidence? I
am quoting Lere another observation
relating to the same Defence Minis-
try. It gays:

“Migsappropriation of cement
stock to the tune ,of 1381 metric
tonnes within a very short period
of one year.”

That was not noticed at all.  Ulti-
mately, after investigation by the
SPE the oriy poor fellow who was
punished was the  store-keeper.

Kindly excuse me if I quote a

Sanskrit couplet here:
Te f7 3% &7 A0 da T FA A
oA af@ qurg 39 ZdEEET |

It is not the *iger, it i3 not the wolf,
it is never the elephant that is offer-
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ed as an oblation to the fire; it is
only the goat that is offered as an
oblation, and the Gods also exploit
the weaker ones only! Of course, I am
only quoting the reference.

Shri Hari Vishnu Kamath (Housh-
angabad): Scape goat!

Dr. Sarojini Mahishi: The next
thing is, prices are rising to such an
extent. And the rise of prices is not
only due to the shortage of materials
available but depends upon the ac-
tion and reaction of so many other
factors also. What I mean is, on
account of the devaluation of ‘the
rupee not only the prices of consumer
articles and also agricultural produce
but of other things also are shooting
up, and as a result this will have an
effect upon the prices of other articles
also.

Many of the plans and programmes
taken up here are to be implemented
by the State Governments. And the
State Governments, again, have defi-
cit financing. The hon. the Finance
Minister hag promised this time that
this tendency of deficit financing is
to be curbed, and he is doing his level
best for that. Of course we hope that
with the Rs. 10 crore surplus budget
and the Rs. 237 crore revenue surplus
budget that has been presented to
the House this time, we will have a
brighter future also. But in the
different States, the States are
again presenting deflcit budgets and
at the same time they are also not
utilising the funds given to them by
the Central Government.

How to co-ordinate and bring in a
harmony between these two things is
a very difficult task.

I shall just give here the position
about capital outlay on grants to
States for development. Grants ?o.r
pilot project works, schemes for utfh-
sation of manpower, projects for in-
tensive development of rural indus-
tries, construction of border roads,
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subsidiseq industrial housing schemes,
all these funds were unutiliseq and
they were surrendered. If this is the
case I wonder what is the object of
making a budget and presenting a
budget at all. The budget is made—
of course I do not wish to put the
blame on the shoulders of any one—
but it is the combined effort of all
concerned to see that the work is
properly implemented. Therefore,
the maximum of production, restric-
tion on consumption and at the same
time quick implementation of pro-
jects, proper selection of the projects
and adequate return Dby efficient
handling of the matter, all these are
integral parts of the matter that go
to make it a success. Therefore, if
any of these is not attended to, there
will be a.break in the chain, and the
result will have to be suffered by all
the people in the country.

Now, the money given to the Fin-
ance Department of the Central Gov-
ernment also, for repayment of debt.
that also has not been utilised. At
the same time we see that the foreign
exchange that has been got by the
country is utilised for adjusting our
adverse balance-of-payments position
in the credit fleld. But the money
given to the Centra] Government for
repayment of debt, that also has not
been utilised. Out of the unutilised
portion of the appropriation amount-
ing to over Rs. 12 crores, nearly Rs, 2
crores remained unsurrendered at the
end of the year. The provision made
under repayment of debt, that is, per-
manent debt consisting of rupee debt
and floating debt and securities is-
gsued to the International Monetary
Fund anq International Bank for Re-
construction and Development ete. re-
mained unutilised.

This state of affairs is to be seen in
almost all the branches and almost
all the portfolios. Now, what is really
the difficulty? The prices are rising
due to all these things, administrative
delays, no proper implementation of
the projects, no vroper selection of
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the projects, and all these things. And
if prices are rising, naturally the
burden will have to be borne by the
taxpayer who has got every right to
ask why his money was not utilised
properly. For this reason I agree
with Mr. Jain when he made the re-
mark that in spite of corruption, ad-
ministrative delays and all these
things, if we are able to make pro-
gresg in the industrial field to the ex-
tent of 8 to 9 per cent we are in no
way bad. But, is that the consolation
that we want? If all these things
were done in the proper spirit, what
would have been the progress? (0,4
course, the mathematical calculation
is quite easy, but we are dealing with
human things.

Let there be a margin. But if in
spite of allowing this margin, these
things continue, how long can the
country bear all thig burden?

Now, the Finance Minister has been
very kind to make some concession
in the personal tax this year. The
common mman was groaning unser
heavy taxation, and the Finance
Minister has been kind enough to
give him a concession, to the indi-
vidual and also to the joint family,
and in the corporate sector also he
has introduced certain concessions.
In the personal tax structure there is
simplification. If the simplification
were not there—I mean the integra-
tion of Income-tax and super-tax, and
there are certain other concessions
also shown to the individual—if these
things were not there, shall I take the
time of the House to show to what
extent confusion was created at the
executive officers’ 1level and what
lapses were created and as a result
how heavily the Government had to
pay on account of the complicated tax
structure? They are errors and omis-
sions attributable to carelessness and
negligence and failure to apply the
provisions of the Finance Act; failure
to determine the status of the asses-
sees correctly; incorrect determina-
tioh of incomes on house property;
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failure to compute the income from
business property; mistakes in com-
puting depreciation and development
rebate .admissible; irregular set-off
for losses. Of course there are a few
more, and the whole amount goes to
make up a few crores. If due to this
complication this wag the result,
should we not become wiser by our
past experience? We have to see that
the tax structure is simplified. And
1 am happy that the Finance Minister
has taken a very bold step in simpli-
fying the tax structure at this stage
and giving a concession to the joint
family and replacing this particular
rebate which was previously in the
form of contribution to provident
fund, life insurance premium and an-
nuity certificates etc. by a straight-
away deduction of 50 per cent in the
qualifying amount of the savings
income.

Again, in the corporate sector cer-
tain conce:siong have been given, Bul
the corporate sector is not quite hap-
py with the concessions given, As my
friend said@ the other day, monopol-
istic tendencies are to be curbed. And
in this direction the Finance Minister
has taken certain very bold steps.
Those who want to sell off their pro-
perty or industrial concern in the
urban area and again gettle in the
rural area have been exempteq from
the Capita] Gains Tax; and for these
investors, to the individuals who want
to invest in new equities of the new
industrial concerns, certain tax credit
eertificates are being given. Of course
these are being given to the exporters
also. Export trade is being encouraged
in order to get greater foreign ex-
change, In export trade, because thc
articles that are being exported con-
sist of certain component parts which
at different levels cannot be exempt-
ed from tax, either sales tax or octroi,
ag the eng there is a little exemption
that is given to the exporter. At the
same time there is a duty levied upon
the imports also in order to curb the
import of certain articles. Anyway
thig is a very good measure.
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After our Finance Minister has
chalked out such a fine picture of
these things what hag happeneq to
the implemeéntation of this particular
export matter? I shall give you an
idea of that. Grants for export pro-
motion and development in 1963-64
remained wholly unutilised due to the
export promotion anq marketing deve-
lopment scheme, A supplementary
grant obtained in August 1963 to
finance the marketing development
tund established with a view to diver-
sifying and stimulating the Indian
export trade also remained unutilis-
ed. Funds allocated for market sur-
veys, external publicity etc. were not
utiliseq at all.

Again, established exporters’
licences and prospective exporters’
licences were issued, and even though
no export was made in respect of the
established exporters’ licences worth
Rs. 5.37 crores, the bonds were not
enforced and the importers were re-
leaseq from the export obligation
without the Government forfeiting
the bond amount or taking any other
action under the Import Trade Con-
trol Regulation. This is on page 86
of the Audit Report (Civil) on Re-
venue Receipts, If these things are
not going to be utilised at all, what
can the Finance Minister do in this
matter? If these things are not im-
plemented at the proper level how
are we going to achieve the goal that
we want to achieve?

In this export trade and in our parti-
cipation in the different world fairs
and the display of our articles, the
insurance business was undertaken
with the foreign agents and never
with the Indian agents which caused
more than Rs. 1.11 lakhs of 1loss to
the country, because the articles were
not insured with Indian agencies.
That wag in spite of a circular issued
by the Ministry of Finance in the year
1951. I don’t know whether the Com-
merce and Industry Ministry ever
cared to look into that circular. The
Public Accounts Committee makes a
mention that all these irregularities,
even though brought to the notice of
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different  Ministries, were never
attended to and the number of irregu-
larities is mounting up every year.
Sir, I don’'t know how the Finance
Minister will give a satisfactory an-
swer to all these things, because the
burden is to be shared by all his
colleagues and we are to reach the
goal of socialism.

If money is to be given either tu
the private sector or to the public
sector either by way of taxation or by
realisation of adequate profits, as
has been rightly put by the Finance
Minister, all this refers to one and
the same pool. We have to use all
these things in a proper way.

Regarding the agricultural sphere,
what ig it that the agriculturist ha.
got? Higher prices are being given.
but at the same time, on account of
devaluation of rupee if the prices of
other commodities are also going up,
what can the poor agriculturist do
with the rising prices of agricultural
commodities? On account of the zonal
restrictions, on account of the non-
fixation of priceg of foodgrains at thc
proper time and also certain irriga-
tional facilities not being provided t»
the agriculturists, what will the agri-
culturist be able to achieve in this res-
pect? The hon. Minister of Irrigation
is here. Moneys are allotted for multi-
river valley projects; but they are
not carried out. The power research
gtation that wag to be set up at Banga-
lore was never carriedq out because
the land could not be acquired and
other things could not be complied
with. If these things continue for
years and years together and if we
are to inherit only all these liabilities
and not the assetz how long can the
country, how long cas the common
man endure with all these things? In
the agricultural fleld, Government
gives assurances of supply of improv-
ed variety of seeds, manure and fer-
tilisers etc. They say research stations

in agriculture will be set up. I am
giving a very small example. There
is a scheme called pirrcom centre
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scheme which was started in the year

1960. This was proposed in the year
1957. A few centres were sct up to
make experiments and research in

oil-seeds, cotton and millets. These
centres were examined by a Com-
mittee and its report was submitted
in the year 1963-64 stating that these
centres are not working and they are
not adequately staffed and proper
material is not being supplied. This
is what the Committee that made the
investigation into this sald. There
are no irrigational facilities and no
proper utilisation of the existing
facilities is also there. There is no
co-ordination at any level in matters
pertaining to agriculture. Such being
the position, how can you expect
more agricultural production to meet
the agricultural shortage? We want
to boost up the agricultural produc-
tion and have a buffer stock also.
But we have seen all these draw-
backs also. I can confidently gay that
the country has seen all these things.
Let the country have full satisfaction
that they have reposed their con-
fidence in the proper authority and
let us be wiser with the past experi-
ence. Let history teach us a lesson;
let us get some encouragement with

our glorious history and glorious
past. But let us not live on that very
past. Let us try to create a future

and be wiser with the experience
that we have gained.

st wo wro wwf (faeyg) -
IqTeae wEEy, faawar @y W T
WIg & e qwr femr mar ¢ @ &
ggw & faw walr ¥ gemAE AW E )
frer Wt Wt ToRwA-aifeTa &
it M, I@ G5 WY 9% | A9
Wream & @@ 7 &1 TE &Y o I
ai q@ FT W | FHTH qWEATA
A K IFA AN 9 H AT W
TETE TRIT W EATS AET 9T A
gfere ot g¥ & I@ gfew w1 @ aww
e A *7 weaw war ¢ fame
fog fr & 37 # g AW E
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TWEEE g fF @I R W
.1 7z @Y & 39 A A F gEg F
TG T FIAT ATEAT § | WY &%
FaC 2w ¥ owfew  wEEEar a@a
wfew fagum & 1 oo o gk AW
# 5—¢ snfedai & af@ Il & o
TF, TF gA WY W9E § ) AR A
3 G ®1 W qF T9 F wEqTS AE
W ¢ ! T F TR FEAT ALY
fF 5-¢ safeal & @ F @9 IO
AT 39 & W 7N ey d ars
weg WY A9 37 § 9 fqy
AR F@FT Iq F1 AAfER dR W
affy ¥ oW g9, FAR R Az
§ oo 3w § A F WIS wI AWM
TGN FYAT TqT F7 43 g §, Ig WA
3 % q| fom qer & 9 g A
frator & w9 G AH v @ E AR
FAR AWM § FEm wfe enfea A
A Q¥ 1 gIL AW T I7 TR g WK
o gu o1 1 arex fawrery Y Fiferw
A ¢, ¥ B w7 Ak W Afew
#r¢ faiiw oform S8 & fawey ©
T A A @ 1 ag AT | w7 @A
T, 7 TR FE TA @Y AN
FOREE TR A A § f o
ag wqar et aer qfoew @ S
w1k AfasTd I F Fgr AW ¥
IAT IR A gW F M@, o &7
AT QAT IE) FT AGT qIgar QA |
a8 ww  fF 39 97 wwe g e
# s g T fatrdy oifeat &t g am
H o 7 2§ wa ey e § afew
forear Y g WOl AR

“IT & wwmwt w1 fowar A §,
qR W T @A awr A7

frQely Wiy FY firerag w1 g W
forer A @ wifs 57 w1 ww §
g frwrear § Afew qeiae a1 ag @
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fs gk woA WX & ¢F W@ g,
T W § AR TOr WY @3 E X
Fhg ¥, R I F 7RI ¥ §WU
ot 5@ wrd § for & 5 g ga
AR CAR R e LR Gl
qUR qT FY E T AT qW AT ®T
TN @ AV I GHIIETE A7 gt qeaqr
g $AT FES I E E A ) §
T FN AN g A A I § A
migs GENFAT W FH A FH W
¢ | v A Al fETET A 3T A
T T A T g9 W F fa-da
AR FAL A AGAT T
% | FH ¥ W @A AN HAW §
JTRTT ¥ §1 Tfge fF xq 2w
1000 T97 ¥ ufas £ W1 aveaTy
T | AR AN W TR § AR
A%y qT Hiferr s Tifge | /W
W T § 9« FAIR W F 7T ¢F TN
TR T fea™ wqET W ST
=fer Y &7 100 T TRAR famd
¢ 9v% I &M fawge T @
aifgy 1 qF S X ¥ v faegw
TE AT I W FTAI T T
g & fF 1200 707 arer aw fo safeg
Y gra 1 I F IR A F
g anfgg

JqTfEF A TZgT A HE TE WY
ST &1 606 fauy &7 ¥ aqm
27 wfgy Wk 99 & foq faami &
ot agfaad wem w6 wifgd
TRTEET & ak ¥ a¥ ¥ o 5y
i § TR we fafret g
qHe W AT IT IF Iq IC 9EW
Tt T & q aw ag IETT W
Y it 1 iz age o werax fafaes
arga #) faedy fomdt ot fir aoere few
TFR Y R AEHAFT a1 F R 7
TR ZAT B qET | AT
FTH ¥T AT HT § AfFT gHwT ag
¥ fr ox 709 feam & qEmae § o
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I T THA TE § 1 A T AN,
A 7 A ST YT} 1wt mrEY g
fe g i 7% ¥ wrf smar g ulx
NewE  #1 OE gOw gea € | fow
¥ Tl ¥ FED g A W
qE S9 B & gAAE § | Q¥ /Y

‘g g wfew A o Aed,
wfoer 3¢ faelt 9 O gwe a9

I F1 &9 faw @ 2 afs agaa
w7y & 1 § wr5Aq fafaeet w1zm
q FT@E™T A g 5 awrsraE s
g5 ®T § FA1RY | AAIE KT GG
maqt & 2w ¥ =yifer @ F fAg
T 0F T qTAGH 121 & fawior 77
NfE foa wa & Tmaa ot
FUTHATZ FT A17T AT AAT 3 I 77
FTOF & grUowwa WY g W] ar
a1 1% 38 @ fF a3 a3 gfawd
WX fafae” sfs 3% g¥+7 7 797
F7 @ ¥ qr @AW g Aw A
& f 34w 5-7 quoa am g e
R} & 2w A 7 & Ay fafre
wifz d1 ¢ 79 M9 gy § WK 9%
T A4 ¥ fF 3w ¥ Qe e, WA
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W 78 9T 1 T [ @99 # AW
FQA & 9 owar & faw £ a@ ad)
gaw & | I F AT FAar & frw F
TN T ATEEHAT & |

gaat ®1  daadia A &
Fral 3, Y A A qqFw § qw gl
g ey faerAr wfgd | ST s e
et afgd S fr A5 & R &
qrg arad A8 § FAst fawar arfew
e "o 99 w1 ger faan S )
IR AT EY, TR Afe @Y, IR A
&Y, o & o amg AR @ I F www
w1 WY i frerr = ' e ey
wifed |

gt welt ¥ Ay s § £ W
¥ AT F A W wrer v § faw
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g d, o & qw guw T &
Afer I & foady sqaeqn Y T §
oY Wt g wEd ¥ Wi 9y § WY
Jaw g A Afgad g, 97 F €
A &Y o s faeer nfegd o

AR AW W faww @Y W A &
afs @, waer Ak wEE F faR
Ja FET AT g aifed fow &
FATR W #Y T g | AT HATHY 9
wE X gwrd wgfod 9ov o S §,
I FT T AL G oqrr g 1 3 anfy
g & At & | afee@m §
0T I3 A § 1 Foey aww A g ARy
TF qfger F IS ZT gL ART T
Iy ¥, Afsw ww o Afgerd
I3 AT § AR U qEW W I A
A F o A ear @ 1w Afger &
% wgey # afiae & af@r sk
TATANTFE FTF 4 W7 AT 971 F
WX q2AT A3 ¥ qur feagl 1 a0
A A | AT FATTY ATHY 9T O f7 T
afgad fafma @1 s7 @ 2 Wk
Tl FY W1 FET & | gy fod
A TIT FIX 7T TG0 IO | I AW
wfer mfer #Y ara g/ & 1 T Y
1A Y g qag AW g Y, gHT T
forwra s #< fogr | ow o &Y
I F F A TR FIW I3 AT
sea & fom & gw oo 3w Y i W
%, WOAT AfgET #7 @ F AR |
S EAR TEW q8 fw I 1 d
9T 7Y IT F AT v EY T oAy
T FIH TE IS |

a9 WY F A6 §K IR #2Y
WA TR FIA FT T § aThe F &
qT AT HT AT TATHT FY THT FT T 0
R Tga o a7 Fe § it gk
wTEAl A I w1 wg fear ) wfew o a1
& g EF AT F TR F N FEAT
xgE § | ot faed &Y wEA F e
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FE 75, 85 WX 90 ¥ ferawea %
a0z 9gr | AfFw gmar A N
FEHA AT W § q1 I FT WA 40 WK
45% frea g | TgeTaT e
T 97 anf@ # e Sw7 FET
a9 FIHAET § @7 F7 W g fra
Fear o2 1 59 ¥ Fod S & sqmeaT AT
Tnfeq | framat & fad 39 & & oW
are N aw fAad afg@ 0 N
9 & QUR & AT F FTH A AT
o & & mraTr ¥ ag fad @ g
=TT %1 g faaw faaifer 7 3 ofga
f& w9 g o A fRET & |
faqr M W@IE a7 IT F FIH 7 Al
WY 39 1 g faadr arfed | e ag
39 F1 FTE A A @ 2

# faq welt @ WX 92T § AT
Foar agdr g 5 wfe fawmr & faw
aF gt I el foa i F1 o
&1 1 & fafree< i @ wrfgd forer w1

I a1 faege v 7 & 1w gen
F & #rf gfa &1 w3 fafee a
fast &% a1 afged & & fe =
77 &7 & a7 @y ST wfEd

Shri Karni Singhji (Bikaner): M.
Dcputy-Speaker, Sir, I woulg like to
compliment the Finance Minister on
a very good budget that he has pre:
sented before the House this time. Of
all the thirteen budgets that I have
had the honour to listen to being pre-
senteq here, this, I think was about
one of the best. The Finance Minister
hag used a great deal of human
psychology in trying to find out the
problems that face our country an.
thany loopholes have been plugged.

Sir, I welcome the lowering of the
personal income-tax as it has been my
contention all along that any citizen
who is taxed beyond a limit mus:
ultimately be compelled to resort ‘o
-evagions and other things which are
not healthy. If the taxation structur:
is reasonable, T am quite sure that {he
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citizen must not only be prepared 1o
meet his taxation commitments but
that he would alsp try to be honest
as far gs possible.

I have on previous occasions men-
tioned the fact about the total inci-
dence of taxation exceeding one's
income and I would once more like to
repeat that. In any country, particu-
larly a democratic country, the total
incidence of taxation shoulq not ex-
ceed one’s total income, I shall make
myself absolutely clear because I be-
lieve ‘in socialism, and as a result of
that, I also believe in g capital levy.
I do not believe that in a country like
ours so much disparity of wealth must
continue to exist, but 1 feel that thi»
gentle squeeze that the Ministry of
Finance tries to put on its citizens L.y
bringing about an incidence of taxa-
tion which graduslly depletes their
wealth ang thereby results in a citizen
living on hig capital, is not a very
good attitude, I would prefer that 1f
we accept the fact that there is in-
equitable distribution of wealth, let
us take it away at one stroke, whal-
ever be the percentage you may con-
sider proper.

I would like to make a brief refer-
once to the special wealth tax that has
been imposed on lands and propertics
in large cities, and this, I think, is in-
deed a welcome thing, because, of
late, particularly ever since this boom
has taken place in housing and in
land, a great deal of buying and sel-
ling is taking place in our coun‘tfy.
and particularly in our larger cities
like Bombay, Delhi and Calcutta, a
great deal of business ig taking place
as a result of it and the average man
who wants to buy a house or invest
in land is cheated out of it bgcame
the price has gone up SO high. I
therefore, welcome this new tax. But
1 would like to make one suggestion
that as far as the question of h_omcs
is concerncd—and I am muking a
distinction between a home and =
hsuse—which are in the actual oc-
ci.pation of the citizens. the additionnl
wealth should.not be the same as on
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buying and selling of houses and
land for business purposes ag imposed
a{ present. I hope that the Finance
Minister would like to make this
distinction.

Another suggestion which I would
like to make is about industries being
encouraged to move from larger cities
to smaller cities in our country. I
believe the Finance Ministry has taken
certain steps in this direclion, and I
would like very much that this be-
taken to its logical conclusion where-
by small towng all over our country
should be given the option of having
industries, and the taxation on indus-
tries should be less, This way, we
shall find employment for people in
cities which are decaying.

I would also like, as one of the ex-
ponents of the family planning
scheme, 1{o suggest to the Finance
Minister, now that our country is fac-
ed with this populatipn increase, and
now that the President himself has
from the throne accepted the situation
as being a definite problem, that he
would consider bringing about a new
tax which would apply to all citizens
who have or who will have, say, from
a year from today, a family in excess
of 3; if we accept that the optimum
size of an Indian family today is 3
and this is important we realise that
we are going to live with poverty and
hunger for the rest of our lives, then
I think that it is time that a deterrent
is put and Government comes forward
with a Bill which will impose a tax
at all levels of incomes, and the richer
the man the bigger should be the tax
so that it will act as a positive deter-
rent. I do realise that in our country
when we talk about family planning,
there are certain religions that ban
this, and as a result of that, our popu-
lation ratio in the next twentv years
is likely to become lop-sided, but I
feel that if a taxation of this type is
brought in and introduced, say, a
year from now so that it will give
everybody a falr chance—because
there must be many an unborn child
who ig on his way: we do not want
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to tax such families—a reasonable
chance can be given to parents to see
that they do not add to this over-
population menace any further.

Before we examine any budget, it
is always essential that we take a lovk
at the national picture, and I doubt
if anybody could have put this any
better than Shrimati Vijay Lakshmi
Pandit has put it today. I listened to
her speech in rapt attention, as sll
the other Members in this House ¢,
and it felt like a breath of fresh air
coming into this House, For once a
Member from the Congress Benches
had the courage to put her finger right
on the disease and I hope that every-
thing that she has said will be read
by people all over the country.

Shri Tyagi: That shows that we are
outspoken,

Shri Karni Singhji: We have been
a free country for eighteen years. One
of our biggest bugbears or one of the
biggest hurdles that hag been there in
our path has been the failure to era-
dicate poverty. We have worked hard
to bring about an equitable distribu-
tion of wealth; we have trieq to pro-
vide housing and clothing for all, we
have tried to create equal opportuniti-
ieg for every citizen. But I am afraid
that no matter how pious our resolu-
tions may have been, we have fallen
short of these ideals. One of the big-
gest contributing factors, of course,
has been the population increase and
the moral degradation of our country-
men which Shrimati Vijay Lakshmi
Pandit so aptly put, The fissiparous
tendencies that have come about in
our country—and we have seen the
explosion down South only a month
ago—have added to our problems, and
1 hope that our countrymen will ledrn
to take stock of these problems and
bring about national integration so
badly needed.

The caste and communal feelings
that have increased in our country are
creating problems not only for us but
probably bigger problems for the
generations to come. I do hope that
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something will be done about it. But,
for those of us who are in politics, it
is necessary to recalise that during the
elections unfortunately, caste and
communal bitterness is coming more
to the fore. 1 sincerely hope that
the Congress which is the major party
and the Opposition Parties will try
to eschew the use of communal slo-
gans during the elections. I would
like these parties also to see that they
put up candidates from different parts
of India to contest elections, say, a
northerner contesting from the south,
a southerner contesting from the
north, and people of all communities
and castes fighting from different
parts, so that real national integra-
tion can be brought about.

We do not have to look very far
to see the great frustration in the
minds of the people, as Shrimati Vijay
I.akshmi Pandit put it. Desperate
men will do desperate things she said.
I think that in a very few words she
has summed up the situation very
accurately. All of us feel that we are
sitting on the brink of a volcano. One
of the biggest contriubting factors to-
wards this explosive situation has
been our rising cost of living and our
food problems. But as sensible men
and women, it is our duty to realise
the dangers that come before the
country and try to find a way out.
whatever may happen, we should not
get panicky.

The youth today, as a result of this
frustration, as a result of not being
able to find any avenue Or opening
for themselves in their future lives,
are in revolt and quite understand-
ably so. You cannot expect the youth
of any country today, given modern
education, to accept old-fashioned
ideas. But the youth as it is has to
be channelled on the right path for
building @ new and strong and united

country.

Now, I come to the language pro-
blem. Whatever may be the pros
and cons, nobody will ever dispute
that Hindi has to be the national
language and the lingua franca of
our country. We also have to accept
the fact that the English language has
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a very important part to play. In the
Years to come, more and more books
on science and technology will have
to be translated into the Indian lan-
guages, and until then our windows
to knowledge are open only ‘hrough the
medium of English and I hope that
Government will give greater empha-
sis on the translation of these books
on science and technology, so that as
Shrimati Vijay Lakshmi Pandit put it,
we shall not get lost in the race of
time. The rest of the world is trying
to reach the moon, and we in our
country are quibbling over languages.
1 hope that when the time comes to
build the first atom bomb—although
I hope that it does not come at all,
but if it does—it will be a very big
question asked as to which language
the atom bomb will be made in. Let
us remember that we are poised up
against a ruthless country like China,
and China js not going to wait for
India. So, the sooner we prepare,
the better it will be.

One of the biggest problems, that
is bothering all of us, most of us as
parents, is to produce the right type
of man-power which could run the
government or the administration of
our country to implement the plans
and above all, to produce a better and
more prosperous country, but about
this matter I would like to say a few
words a little later on.

Foreign exchange has been a prob-
lem that has lived with us for quite
a decade now and it is likely to go on
for another two decades or more. I
would very much like the Finance
Minister to call ug and to take ug into
confidence as to how long it will take
before we turn the corner, as far as
foreign exchange is concerned.

15.29 hres.
[SHRI SONAVANE in the Chair]

There is one observation that I wish
to make on the picture of our country
as it exists, and that is about the
dependence of politicians on aid from
big business. The next elections will
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be on in two years, and I think that
it will need a courageous Government
to take the bold step to say that they
will not accept any money from big
_business, that they will not make
politics subservient to the whims and
fancies of big business. I hope that
the Government and also the parties
in the Opposition will have the
courage to do this, because if politics
1$ going to be subservient tp big busi-
ness and the pulls of money, then
we shal] never have clean politics in
the true sense, and then it would be
quite understandable if corruption
continues as it is doing today.

We can never understand a budget
or the economic condition of a country
unless we look at some of the prob-
lems like food, unemployment and
population.  All of them go together
and all of them are going to decide
the destiny of our country—whether
India is going to be a rich country
with everybody having a high standard
of living or we are going to be doomed
to poverty for ever. 1 would like to
make some brief observations on these
matters.

Most parts of our country have
faced a very big food shortage and I
am sure that all of ug sitting in this
Hous¢ had our moments of concern.
As Mrs, Vijay Lakshmi Pandit put it
that she came to very close grip with
the question of food shortages, all 1
can say is that I did so myself also
when 1 undertook a tour of the
northern parts of Rajasthan where I
went through deserts and green fields,
and I realised what the food shortage
problem was, artificial though it may
be. I can tell you from my experience
that the Ganganagar area in the
northern parts of Rajasthan as it has
been -irrigated for the last 30 years
now, is regarded as the granary of
Rajasthan. In Ganganagar 1 saw
people standing in the sun in long
queues trying to buy American
imported wheat when we ourselves
grow the best wheat. The locally-
grown wheat was so cxpensive that it
found its way into the mundies of
Calcutta and Bombay where richer
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people were able to buy it. I wrote
to the Minister of Food angd also to the
Chief Minister of Rajasthan, I brought
this* matter to their attention, but I
am afraid nothing came out of it. I
realised that people in the desert parts
of Rajasthan grow millets like moth
and jowar. Moth is a crop which in
the desert parts of Rajasthan is eaten
by the people. In spite of that this
crop continues to be exported as cattle
fodder. Thig patter was brought to
the attention of the Government and
we told them that it may be cattle
fodder for other parts of the country,
but as far as we are concerned we,
in northern Rajasthan, eat maut. But
unfortunately this fell on deaf ears,
and possibly it continues 10 be export-
ed, while people stand in long queues
not knowing whether they will get
their daily rations or not.

The unemployment question has
been bothering everybody. The deep
frustration and volcanic eruptions that
you see in our country are caused to
a very great extent by unemployment.
The vast millions of our boys and
girls coming -out of schools and col-
leges are facing this immense prob-
lem. 1 remember when Mr. Gopalan's
resolution raised this question of un-
employment only ten years ago and
when the House discussed the unem-
ployment question at length. Now,
ten years later, the unemployment
question remains as it was, if not
aggravated further. Now that the
Presgident hag from the Chair made a
reference to the fact that India's popu-
Jation standing at present approxi-
mately at 47 crores will reach 55
crores by the end of the Fourth Plan,
I hope that our Government will be
shaken from itg slumber and realise
that like everything else that can be
planned the size of the family can
also likewise be planned,

Mr. Chairman: May I enquire from
the hon. Member whether he would
like to use all the time for himself?

Shri Karni Singhji: I am the only
spokesman from my side.
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As far as family planning question is
concerned, I have spoken on this for the
last geven years. I understand that
now we have reached a stage where
we have accepted this as a problem
no longer of a bed-time story to be
tittered at. ] hope that something
tangible will be done by the Govern-
ment and that the Ministry of Infor-
mation and Broadcasting will try to
reach the masses and try to convince
them that this is very much a prob-
lem that we have to face.

1 spoke to many people who visited
Rajasthan the other day—some MLAs
from Bihar—and I took a good one
hour to convince them about this
problem. I am glad to say that they
agreed that this was jndeed a problem
that afflicted the whole of our coun-
try and not only Rajasthan. As a
result of this I took a pledge of trying
to speak to large masses of people—
sometimes 20,000 to 30,000 people in
one meeting. 1 spoke to them about
family planning, not knowing what
their reaction would be. Whenever [
rolled out facts and figures and asso-
ciated the food shortages with the
population increcase, I can say with
much satisfaction that the masses
realised the danger and their response
was satisfactory. I would request my
brother members to take all bold
steps in this line, to go out and speak
to the masses and convince them that
small-sized families are not only good
for them, but good for the nation as
well.

Population can only be an asset
provided we achieve the total utilisa-
tion of man-power, and that total
utilisation of man-power I do not
think will be achieved by us in the
next twenty years in our country. I
would like to say just a few words on
the quality of our man-power and the
type of man-power that we require
to build a new type of India. No
Plan and no budget can ever succeed
unless due emphasig is laid on this
subject. Mrs. Vijaya Lakshm;j Pandit
spoke most eloguently, and I think
she described the type of man-power
that our country is producing as
daecadent man-power. I am sure all
of ug share her feeling. But the ques-
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tion is: what are we doing to improve
it? Let us face one thing. The
average citizen coming out of our
schools and colleges is far more
obssessed about finding a job. In small
towns and villages students are far
more obssessed about their caste and
communities. None of these feelings
existed 10 or 15 years back when
India achieved independence. I am
sorry to say that that situation today
exists, and the sooner something is
done about it the better, The students
in our schools and colleges today are
rarely conscious of the fact that they
should have some pride in India.
They hardly feel that being Indians is
a great thing. Most of them are too
obssessed with other problems. 1
think the feeling we had when we
were in schools and collegeg must be
instilled once more in the minds of
our youngsters. We have to face one
thing. You can never build up a first-
class country with second<rate and
third-rate man-power.

That brings us to the subject of the
right type of education. That is neces-
sary if you wish to bring up a first-
class man-power. | will give you a
comparison from Japan. It is only
fair to compare with an ecastern
country rather than with a western
country. The average I. Q. and gene-
ral knowledge of a student from
Japanese'school, college or university
is far higher than that of the students
we turn out from our schools and
colleges. Mrs_ Vijaya Lakshmi Pandit
said—I cannot help quoting her—that
we are losing this race against time.
If our educational standards are going
to be low and if our students are
short of access to avenues for greater
knowledge and not having enough
text-books, magazines, books, ete. in
the languages in which they can build
up their scientific vocabulary and
knowledge, then thig country, I am
afraid, is going to continue to remain
a second-rate country. Japan, as an
eastern country, has shown the way
how with proper education they can
achieve results. I went to Japan flve
years ago and then again flve years
later. I found that the country had
progressed immensely. But in our
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country, our poverty remains. In
Japan in the last five yearg they have
been able to achieve the lowest wage
for an average citizen of Rs. 500 to
Rs. 700 a month. In India the lowest
wage remains at less than 50 and that,
as you will admit, is something that
we cannot be proud of,

What we now require is not only
education for quantity—which of
course we have achieved to a large
extent—but also qualitative education
whereby we can have citizens who are
better trained to handle the difficult
problemg that our country is facing.

Another thing which | feel is the
lack of desire among our countrymen
to work. I think this frustration is
very largely to blame for this too.
You will find that most people in our
country today have lost that intense
desire to build a new country. Most
of us have become a nation of file-
pushers—pushing files from one table
to another. None of us are keen to
get results. Unless we get results,
this vast country with one crore and
ten lakhs increase in population every
year is never going to prosper. I
hope, therefore, that the Government—
this does not entirely deal with the
Finance Ministry—will sit round the
table and discuss this question of
Planning the right type of education
for our country so that we could have
the right type of manpower from now
on to bank on for future progress.

I would like briefly to allude to the
power needs of the country. Of
course, thig is not really the time to
discusg this question. But for an
expanding country and a developing
country like India, the generation of
power is one of the most important
things. As far as buildings in large
cities are concerned, I have been
trying to conduct some research, Far
too much power is wasted on air con-
ditioning and cooling. That power
could be saved if our engineers were
to design buildings properly insulated
so that they would stay cool by them-
selves. It is almost vulgar to see in
our cities that there is no power
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available for industries but there are
homes which are centrally air-condi-
tloned. I feel if the Ministry of Hous-
ing were to ask their cngincers ‘o
work out some sort of design which
could use insulation, we could keep
our houses quite a bit cooler and save
electricity which could then be used
for industry.

Before I close, I would like to make
one remark, and that is based on the
controversy we have had down south.
I wish to make this appeal not only
to the Treasury Benches, but to the
Opposition members also. After see-
ing the explosion that took place in
the south and the fact that students
were utilised for this, T hope that all
of us from all groups and parties,
will resolve that in future students
wil] not be used for demonstrations,
for arson, for loot or for goondaism.
Let us face the fact that those children
are our children and none of us wants
to see that our children, instead of
being educated properly, are wasting
their time setting fire to government
property, because no matter which
party may today utilise or incite this
volatile material, let us face one
thing, that when that party is in
power, exactly the same thing will
happen against them. So if we
resolve to break this chain reaction
and see that our students are kept
away from politics of this type, I am
sure we will have a much healthier
youth to deal with.

I shall not take more time. I would
like to compliment the Finance Minis-
ter once again, more so because I
think he has brought out a sensible
budget. But I shall withhold my total
compliments until a year or flve years
have elapsed by when some tangible
results should come out as a result
of this.

One of the biggest things that I
would like to see is national integra-
tion. I would like to see the youth
and people of all the regions in our
country unite and stop quarrelling
amongst themselves. Because let us
face one thing, that while we quarre}l,
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China and Pakistan watch on. Let
me tell you that what has happened
down south this time must have been
very much appreciated by the Chinese.
Realising that, I think it is time we
took stock of the situation and put
our house in order.

My concluding remarks are these.
We have presented budget after
budget; we have made pious resolu-
tions that we shall liquidate poverty.
1 sincerely hope that we will in real
fact, be able to achieve our target,
and that poverty will be liquidated
for all time.
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N W & faw we oF a § fag
qg AT W FT@1 G, A1 W0 710G
AT &Y % o AT W H I F FIA
# gl & qea A faedt W F FH
7. st aff A AN ¥ | w9 & wW
FEA W F fqr I N 7€ AR wAT
frrA i fad ™ s 7 N FT
wrrwEaT
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9 99Nl qeMTE @A TR

§, fomg aw 2@ § fo gt frdt agg
97 ¥ g% T W IEEr FAIT 43
¢ o fret awg o dw wW wT faan
T AW WA FEA W FH AT TS

15.29 hrs,

[MR. SPEAKER in the Chair]

9 g ¥ T F Ay Ao 9w §,
A gAwT gy weewn gar & fE gd
ig@i & ® ® Wml ¥ feam oqar
¥ & AR 9w qy Fi aAWMA
ey FHIC AHA BET & | wEfe
guEr g7 a9 fuw faw dwom afesdy
T F # OO 9iE
FY arfgn W gw o AWt & 97
v ARww Arfa meery, arfe s
# F9 ¥ ¥ 77 AW A fF o
T a9 § gH @ g {4 faew
aret &, T S0 9 T aeI ¥ e
T arer § e gl e awg
97 T SFIC F BT @A AT §
¥ oz w@faw sgar g f5 o W &
ge &t 7t § WA a7 A g, dav fw
o gWeEt @ #gr 8, f5 @@ gwEe
TH T TgE A1 agr & v d Wk
g% 14 W9 A% T W agT fqar
T &, IAF aTE9R W It /F-AT
Y I AN T AT AT AT A A
@Y T 93 | O A A @ R e
fedy avg & A o @ qv oTEEr
T Ig A fF e A9 owd @
qg WS FHIX ATHA TEAr wifgd

]

T ¢ GF-YF F, gAT F¥ qfr-
frafa 2o @ fage T gard AR
AR g@EIAATT Fgr @ § 5
¥® sgrarfeay & gAre far 3, smarhay
F Gifen fer &, 97 = fgaw gw
wifgd | Jaw 97 W wew fear
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T g A AT § R 3R s
AT I AE IATT | AR H gHTE WA
w0 X ZrE fam & SfF R T
s oY, ITF T ™ 97 07 A
T FHFRIN T A3 AT AT o
a1 "wifez ® F4Y 9 fame o oar
I O AT A IHAT 39 A A 2Tl
T A AT CAET FAT AZ HCA,
mm’fw@z:rwr&aﬁ
ZRI | W ¥ FIQrew a4 @
2 \'3u¥ g3 e & s ww-aF # 5o
frifag 20 ov , 78 a0 9T ¥ O
A T 9 &g 9T #1 A  mw
T F AT AT FIVGHE 9T AE AT
0T &, I TT IS AET F7 FHA
I 7 &Y AT 77 1 ATAT FI GET
S A AAFA 9T AT &7 qAA,
ITH AT T RGO W7 ZT WATT
et Aifr & wme § o9 g9ed
T @ fAel & § "7 & me fao
freaee @A gt & ) 5| sgaedn
1 HwOA QR AT F 79T gTa 7 7 ferar
21 zafom oz JamEA & gy g 7
AW AFATE

Foiifesy F aX ¥ agf Far =
W@ & WX wTH TV HI1 AT 71§
¥ iqfeey I & AT I @@ ¥ oo
IA%H A T § &1 geiE G}
g fmor-dfeg g AT & 97 0@
fmz 2w smm &1 @few faw
T §% T & I fow gw W gafer
frawadt 33 N a@ A0 Fr 3
qAgT AN FTEEAT § T/ F7H & 67
fom® a=@x 9T W AT 3EnE
ar & A& fom ey ge T owrd
afer 7 & &= ¥ fau A1 2afg 2
afew o g7 Arzw &, I fA0 o
W gt qowr § af Tifea ad #
UHT AW 4T & ;T FBW TIAT ¥ 4
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T oA F A § N a7 iy
FET AT /T2 | AT WA FFT A g 3HRT
oYE! QAT AMEY | gAY Iafew &
G EAR AN o A B A
& FTI00 &Y §1 w67 WA ) A
IIT ¥ oo # @ 6 o ¥ A T Ev
N FT FW & AR F) HIgHd 2q & |
WY &1 HE &7 A0 9% WEH HY Oy
g A WY ag FTA GET ATET W AT
T W] FEE R AR FT AN
qoar =AY fae w7 ¥ frozw 4
FI IFA AT T G | 5H FTIO
¥ gg U WA AT aTen AR §
TH& T WY a1 A7 WT 0F §IH F7
T &, wfow w7 % § feeg
ST At # aeea Ad faeft & o
w9 F §8 F fay fer & oW gz
& &1 G wE Ad A e w g
f& =7 37 @R & AT qew 3w v
O W GE A wTET F W d
ATET AN A TEEA & § | WOw wiy-
FTO IT AN FT qOOF A9 § qqGA
T § W1 399 zaWA ¥4 & | gg vafea
A Y FT Y FT a9 F fay
27 3% v gz & fF dvw @A
® gEfeg a0 v3m oW AT
q AT F7 HE qTOA JOART W9
YOATY AT YSVT TEAT | TAT AR WA
oy faay dag zaww & oY
W g% famwr ¥ § mEy SRR g S
foft =g #1 agrar 3 &1 wEafa 2,
™ T7 "W AT

FT G FT AgT A & forg o A

T FE § I F I ag faegw
ft & 9 e gy TR ¥ AW Al
art §, fom SgEt 7 gw wwAr A
§ 3% fawdm ey @, gwT Wt
AT # oA T & e faria
st ], gt Aify & Hm g gTgTE
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FH A gg W A FRI | AeEEEr
F F HEAWEAT & | A A% AT
A I 99 TAIT AL TTAT AT qE
R 37 ¢ fF o e T8 fae
TEIY |

Hfea A a1 q@ W G E Ay
faRely qET FT W WA A W7 AT
g | faze qarwe aw mw §1 wfawas
A F N Arw qar FAT §, I F
faeft &, % & &, 9z §, T},
dFqeTeeT & | W g% Wy AT F dav
g arer i A FgTET Avar ®oAvge
T WA qE aw mm &y faEed gaEr
g fast awaY 21 ag w1y w1 fe
AT g fF & ¥ @ wiws oo qar
FE & fuw s ¥ B smew, w
JTIT X A X T AR FZ 1 Tg
T XY AT R oW AT gW WA B
f& gd qrarIor FEGET F AN A
¥ o oF Tefeafae N A ww
@ I # oaga W weET R
ZA® IY qIY G A FH 79 AT
T JIEW AWEE & W7 IR F FW
FA T A FTAT WO 8, O
AT ® W H W aga AT | 9w
% g WAL FH TG O WL HI-
T & g9 § |9 gfawd 7@ wvdd
fo & SwmEw ¥g g % q@ IS
R T & 5 gArdr Qo wgr @ ant
Y WM, "o AT F FW TEEA
L

ag wgr AT & e <Yy qroen |
T v qI 9 FW wiuw | A
Y §, TIET § FTET IA AT KA
apfaad 4 T § 1 ferg 9@ W AW
Fr{ w2W I 7} g, AT AE A
X & 9 fegem Aaw @
fadwi & aga wfas wgm swmd &
ot g & gfoime e F A9t
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[t 177 e w47
at el & fear amar @ ag o
oY wgm faar ST &, 99 %1 @ WY
agq sarat § o faweft 7Y av ot wiaw
71 Y worgT & § T ga Sarer @i
733 § 5 gd-amureor FwEw S,
g AT A w= I ¥ JIY w7
a1fge, T8 FT qET & 1 T FT FICA
g ¢ 5 3o% qm dar Ad @ T
J[ F g | IFdT oY I9F FT A
q7a fosar & ag aga ®7 gar &
S W 39 7 faet # omar & oow av
@ 39 T o7 o w9 fawar & fw
IqET wE Newgd @Y @ar § o
q® AT FAT WY AREAATLER WA AE
FT O T AW AR W g faw
weft St F1 sarr wT Anfgd | gy agA
qAEE & |

waq % FY HAeqr a9 §F A
T ¢ | g aga w9 § W Iawr &
AT FTT E | fEeq wEd ot @
I 1 w9 T BT 2 1 OF ST &
A T & e A A, qav qR
T 9Ew £ 1 v ww ag § e owm
Rgrt ¥ oV wEd W oy W § &
rafae oy § fF agr 99 ® w1 @Y
foear ¢, wfas ared a@i @ &,
& gfaard s A § o wedd ®
, e & W A faert § @y Wi
* geEw § agy 7w & | Ay O faaw
s e F ol ge Adt & | 7 7wy
9T T §, 7 fawrelt § o q vl Y
sggTqT ¥ 1 O wAeqT WA W19
7z @ ) § frowgdd § e 3
T 9 & AN A AT Y A A
2| o ® Wt A gfewd wwA
FTY BRI

#f WaTEde dfgeH F a ¥ A
AGA TB TF I T R | TG FG A
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W ¢ fFew agey dfeefasi &
TR 9T JANT @A FY TAGT T |
Tg FTW aga g ¥ Q@ L, &
TR TE T & 1 agr & o Hfeefaer §
I 9 Y gH I g @ 9 § W
FTET GqT IAFT CF IARIT § AT IT
9T gW ¥ W@ gHT ! A Fg Aw@T
2 fe o ffees gard o g2 AT
& gomar g f& oz wmfsas i &,
faeg® o wm @Y arer @, w9
#fuw 5 T | TR gw wRA Ff9-
Hfaedi w1 agt g I @ TW oA
qfors garr w4 sgEwwT 97 Wgq
T 93 FEHT A9 g ¢ fF gmra
gsfgme oifewt W 9t o3 aw
®T Y IW Y EF ge W & WA dfe-
el Y ©F wAaT gw ¥ agt Wi
fear @1 gard s emEear fagew
Y JE, fagr faac @ s s
AATATE WY FT A ATy gw wW TR
¢ =g fa% a@ & aw@ @ w s
8 =X & f& ag awde swmEwE
g1 ST

der-aadfen gRmnl 7 A W
F1 9Tl § 1 gETQ gAY wraifaa
@ Q& am g @ g
gy § 5 59 O o 9% FORR
#1 *rE sra A T ) A wE
¥ uw dF ¥ gue fF ¥ @A wAL
¢, @ AuAw e § e gl
T wEd F w@ 9w 2 q® FTEe
Wk dfgar gt § qafs el #
Fo A Qar | 99 wgd ¥ A
@ T q A gW TAfed AT A
§fe ® vgd ¥ et A A 5 9,
at & g0y FwEqr f ofeww JweT T
# FTET wgd ¥ 9w @ ¥ g 7
Sy T | qgr 9T W A A
AT TR & W Agt T W qfeww
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dex §F F@m @w & A
I-L-GE AT [T FT oAN §, W AW
¢, QE F A oA oAl o @y R
aq QS

16.00 hrs.

W & qr9 arq w1 § § ag wgm
f& ora qF WAy & sdaraTer srAar
1 WA g qE qq, worg< fEam
# AT @9 TG JA a9 aF Ag WM
AW A AT W gHE QA AT g
2 4T g9 43 9T 7Y @[ N AT
Y 7 & 1 g A T ¥ W) AR
# W 1 AET A AT F1H F&q7 qTAT
g g

Shri R. G. Dubey (Bijapur North):
Sir, I rise to support the budget pro-
posals presented to this House by the
Finance Minister. I have heard the
Opposition party Members speaking
against these proposals. The Swa-
tantra Party Members think that our
taxation system is wrong it is very
high and our industrial policy is not
encouraging so as to induce capital
formation. That is what they say. On
the other side, Members of the PSP
rnd the Communst Party feel that our
policies yre not taking us in the direc-
tion of socialism but they are helping
the development of monopoly capital.
I think these two divergent views can-
oel each other and, if any thing, it
only justifies the correctness of the
stand of the Government. I warn the
Opposition Members that they should
give up this negative attitude of con-
tinuously villifying the Government.
They should recall what happened in
Germany. It was the Communist

Party which was responsible for the

rise of Hitler and it is that kind of

c:f.:jion that the Opposition will
créife if they continue in their pre-
sent paths. If the Opposition could
develop their strength on the basis of
some firm programme and policy, we
would also welcome it. But so far they
have no comstructive suggestions to
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offer. On the contrary they magnify
things; if there is corruption, they
magnify it and villify the Government.
The Swatantra Party thinks that the
Communists are traitors and the Left
Communists think that the rightist
parties are traitors and renegades.
But they unite when villifying the
Government. Top much is said about
socialism. What is the definition of
socialism? Ownership and control of
the means of production by society. In
terms of this Constitution, the buiding
principle is that society should in-
creasingly have control over means
of production. Keceping in view that
objective, we adopted the Industrial
Policy Resolution. Interms of that
Resolution, we decideq to have the
basic industries or heavy industries
solely under the control of the Gov-
ernment. In the course of a few years,
steel which is a basic industry was

brought under the control of Gov-
ernment, then fertilisers, then coal
Now, at Ranchi we have a heavy

machinery plant so that in course of
time we may be able to produce plants
here and with the help of that plant
we can produce tractors, cool mining
machinery, heavy electrical and power
plant and that kind of thing. We
should think logically. The choice is
between the consumer goods industry
and the capital goods industry. It
we do not want to put up with some
suffering for some years to come, we
have to give up the idea of the capital
or heavy industry. This was care-
fully gone into and we decided to
have capital industries or heavy in-
dustries so that the country becomes
self-sufficient in respect of these
things. Poverty is not abolished now
by this but this country has suffered
for thousands of years. I am not
praising our Government. If you look
at the neighbouring countries, you
will find the position; they say that in
the course of fifteen years we have
not made much progress and the
other countries have done much more.
In a dictatorial country, where demo-
cracy does not function, it is possible
to do much even within 5—10 years.
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[Shri R. G. Dubey]

If a person dies of cold in Delhi, the
next day it is echoed in the Parlia-
ment and people ask how and why he
died. In China millions may die but
they do not care. Between Peking
and Moscow here is this serious ideo-
logical conflict. Moscow has accepted
co-exisience whereas Peking does not
accept. The Left Communist party
toes the Peking line that they should
spread communism through bloodshed
and violence. In the face of that, they
want to know from the Government
what the Government has in its pos-
session to keep them in detention.

1 feel fhat the Finance Minister's
fiscal and monetary policies have had
some desirable effect on the trend of
prices I am speaking from my exper-
ience of the prices prevailing in the
integrated areas of Mysore, The
price index of wheat wag 125—130 in
November, 1964; slowly it has come
down to 75-82 in March, 19685. The
comparative figures for rabi jowar in
Maharashtra and parts of Mysore are
85—90 and 50—52. In Mysore the
Government of Mysore had fixed the
price at 52 and that it actually the
markef price also. The figures relat-
ing to Tur Dal are 145—150 and 115—
120; Chana dal, 225—230 and 126—
140. From 32-33 in November, 1964
for 10 Kg of groundnut oil, it has
come Jown to 20-21 now.

Shri Heda: Is it due to Budget?

Shrl R. G. Dubey: Certainly.
coming to that. Harvest and
supply position is one factor. But
that could not be the only factor.
From my talks with bank officials
understand that the Reserve Bank’s
directives to the banks have had
some effect on the prices and that is
also an important factor in bringing
down the prices to this level. I am
not a financial expert myself but this
is what I was told by the banking
circles. In the face of that could we
say that there is no attempt to bring
down the prices or that the prices
had shown no downward trend?

I am
the
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In a society production of goods
should be commensurate with tft is-
sue of currency. The basic thing is.
the production of food. We should
aim not only at food sufficiericy for
our people but we should be able to
have surplus food production sgo that
whatever surplus we produce can be
diverted to othe: sectors of develop-
'‘ment in the couniry.

Now, I take up the last point regard-
ing the eastern frontier. In our anx-
iety over Kashmir, rightly so, we
should not forget our €astern frontier
which is very vulherable due to infil-
tration from [East Pakistan into
Assam, Tripura, Manipur, anq West
Bengal. There is the question of the
refugee influx. If we go on at this
rate, I am afraig that in course of
time in East Pakistan there wiil be
no minority community whatsoever
leftt I am just doing some loud
thinking about this problem, In any
negotiations that we may have with
Pakistan, this question should be taken
up. Let there be with regard to West
Bengal and East Pakistan kind of
common market, where eople can
come and go freely and within a ixed
time-limit, if the minorities want to
exchange their property, they may be
free to do so. Otherwise, I am afraid
the West Bengal problem is going to
eat into the vitals of the nation.

Now, let me refer to production in
the public sector. The other day, the
FICCI Conference was there. If any-
thing. there is a grievance. Actually,
when we criticise capitalism, I want
to refer, for the benefit of the Com-
munist members, to what even Karl
Marx, who is the author of socialism,
said. He had said that capitalism or
the capitalistic system of production
also plays a progressive role at a cer-
tain stage of history, We totally for-
get it. We ‘must allow the orivate
gector also to function. You may
call it capitalism or whatever it is.
But as long as the private sector or
capitalistic system of production pleys
an effective and progressive role, yow
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cannot condemn it; you cannot under-
rate it. But what are we doing? The
other day, the Communist members
or some other Members also were
speaking not knowing what exactly
sicialism is. Socialism cannot be
brought within a day. We must allow
the private sector to function.

With these few words. I cloze.

et fasa ww Fafear (-
faax) : sfma wemer wEew, S
aIqT I A9 faqX wHwe FA FT A
guAE " A q¥ weW fear @ ouw
fag & w9, # o wWrd g | AY
qAE FT 3T & @A FQ §C TR A
AT R R |

fow a@ ¥ gwr fa we "AgRy
¥ a9 y=qa fear &, 9w ¥ frayg
AT & WIETRS 9 #1 Tgd
fardnit | T wAF ant ¥ AR F q9E W)
ITERN § HA AT AfETd aEi 0
T T T T qELE AT & FO
aHEAl 7 @9 & weg age fasmr
I F fau wfew & @ ar 1 =@
Wz 37 ¥ fag o ok faware
® oF yEwW W @ &g
FEX 3T *T wWIEF  wfearal &
wfa Sfere 4t @ Wi A adwm afe
feaferat § o ¥ agraaT 3% 7 wioaTeE!
NN HFA & g aax g

qgET QA w1 N & waw
&« # fafrm, S ameq w7 g
¥ fau snfad =oedr, aea %
qNwITF St § AT v Arfgy |

gz wg ¢ f& w1 W o ar
Mt ¥ sgfeqal w1 &g FW@ aTET
Fff € svar | awE ¥ qoR, =mfw
WX 39 & AT ¥ 75, Qg qeey
@ $T N T FT T fawgwia §

T AEEE U F W qGE@T
o fraw arae a1 age @ fewen
/WA | wgmg w1 fAaw wgmg W=
T §99 93 § A grar 1 faw AN
AR ¥ AN T IO { I 9 HY
a @r g | e awR I e
qTHIAT AT qT H ATHIAT F ¥ GE
@ ¢ ok 39 F g ¥ gfas am
T far wfgw gfawd o7 *1 e
foar 2, fafreg & s ¥ T T
WA Fa 91X fas® nrawmsam
& Ao g @ & giawn faae

e LR, AW I a9 § ¥
T I F@waT g% & 5 @ ¥ gy
AT FaeT 9T g0 @ faar mn
g1 T F WG R AT A T
a fag w7 O A fr g wfo
§ A S gT ®Y 99 @Wg sEvr
ft, ag TAGIAF FMT A FE
ST aFAt A | 99 Wy & Aw A dqrd
W AT Y ewar g F fag awEw
Mm@ | T T T @
g 9 wwa awfaw w19 & fag
@ ¥ wpnfaa 32 0% wfus u=-
afer #Y sgaeqr ¢ ) fa=r Gl s ¥
faq g & q & & 1 a9 ¥ fow
THX R TG W O W Tt
Ygmu g, magfe @ &
o @ ufer 1 W g FageEE A
AT, wWife g T\ TG W g
W &1 g aw & ofiaw W 7o =
t 1 fom s @i ) fra afs
q9¥ g @ § 9 W FEwEE gwd
ol & 1 g awd gt # Famw
Forfm R F W R E A A 7
ot 3 a1 afx aeE ¥ g
/@t ¥ oy fresggar w7 gAafa
TATH 9T 7% A TAW T A9GHT
¥ dar e o wfgy, 7 Tt g€
gaaf ® wot ¥ € woaE g
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[t faom s fafian)

T FEAT MG | OF JE@ F @1 q7
&Y g fammer wl WO wEHT AT
@ Sade wfas &0 & fag -
TR §, WX afz ag Fg71 919 A FartEa
Taa @ gom f& @ Fwror frer wfw
HEwWEGT § WA AT qEgE & W
Wt grTe By 9 g &

W 9 ¥ Fi Y qT 50 wiawa
FHFHA F A FT W IS I g0
| R0 W A I A wAEEs
® ¥ FY g FOEwE FE &
TRt v T g, 99 s o s
& q0 | T TS AWt F AT W A
&1 ¢ fF g FYF quTer WOy 99
®T TF HIT WO HE & T A7 $ 9Q
ghm A Fsrd @ g @
a%ar ¢ f& Jidr A1 qgs #R @
T FHZIT G ATX & F 1 I7 ¥ qqq
# g afEw sy 2 ) oaw il W
fegfa & que @ ¥ FTO0 Tawg &
g TF I ATHAT FIT A AT FAT
w1 IATEQ qdA § @, SaW WY FEY
EAvi g

w & g qfg wr gfe
® @ 3o & qfv w1 gfawsaw s
T TR FET e, W A e
W B B &St ¥ gz I F w0
waTfas a7 T § S wfes gfee &
LT A F AT agr SwTee a@am
¥ fau wfw % wfasaw i 1 ;g
T ) A faa # wfw w1 angf-
FTO7 AT TFWE § 9T AT F fow gt
¥ qu Ffy & s oo et &
g & §19 qF I3 /S W N

AW YW FT w6 "
o WY wwa fear S @ awife
feww & wagfa wfawfus saaafaw
waEl ¥ W = gE ¥ wfe e
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¥ gfts Soarew aov iwrgw # fag
g o aga @ fafraa w=w SsW
g, aifs =awfas sl 7 w9
T g9 F FURH § qHEAT ATy
T X | GrETE § IHEA P qE
¥ foq g9 #uw 2w & Ffow oo &
gfewnr & sdwmfas qfeds amr
g3, fo|y gl #1 e W
N WEAETAER 9@ qE |

framl #t wrer g guTE &
faT g st W @@ ¥ wig a9
N & F faiw g, g9
FT AFT AT AT T & ST F1 A
% fau geior Saw @R @g-sgn
# WY swaear FGU R arfts wfa-
fEr g ¥ 3 Qe g9 7 43 @ A
g @1 afafea AT o wan
%, 39 & fog Y ag wEwEs g )

Jade § ®IS F THT W, «ArIiEe
T IEF A F gEal A o aEehr
I F AT A FAT g F1ogwR WY
Ffy ot qur oy NERgE aege
¥ gedl 9w 9 |

¥ @ e F W FO W AGA-
qur "t g fR T ¥ U aEY gu
gl & we B feac alR fRdY
"wt a% A froay @ @@ o w5
g€ am ¢ & o9 smawEw a=gAl &
wal ¥ fraae wrow @M at 3«
w1 AWTE W TEH F WrEl 9% WY
T SR W TeR qEgfe & oW
feeifaer @ 9€ &F &&M |

HSqW WEIEA, JE FEAT W QU
w7 g f& vy a9 qra W
& =TT, IGRT W AT F AATEA
7 fAem Ot 9 F Iro 9w Sl ¥
g w1 wius an & fafowa 7 dvn o
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g a9 ¥ W AR W g fan
T g f& g ufuw awm ¥ a1 wfus
frgaw & oo wfus i 7 @
AT HIX AT IJANN FT TqIGAT, HEAT
IO wwar ¥ w49 a7 fafgwar
HT AT | A7 SN J4¥ WH, LA
I wifE 9T W FTO A AT gL
& i ¢, ey We qur v T
AHIT & FIST FT IATEA 93 A AW F
fa 3 afus fae qr wfom F a7
TGT B R @@ NI &
T9E § W MT II@T F1 AT FoAmdy
T § | AU IUW FT SO F G ;N
QAT FY ey qiw q6t aw AR
fafrma #v oz saeam @, s@ w1 W
arE fear 9 9fge 1 W ]
Afs F1 wawg & qfomr qw e
o S sfes we IuR & faw
T JuEA gt ¥ gfg FE0 9w
€ 3 qoft B wfew maw @F W A
WA & fag Som qEd |

fag @Y 7ERT I wOA W T
¥ guel 39 AT w1 g fear &,
IR W 1957 & T9E N NI
W AT WY FT TN K FgEEgar
F AT w99 wgrar ‘F
W frofa o< wman g fe did s 9w
W T & T A ATV 99
¥ af9a & oA gzar 8 1 W wT
B wHE a9 F I w0 A A
EET T A T IO A I & qA6AS
o sia & I 9 wT A § @
afa s ¢

7g Trafas & & ST w1 Ao
& 1 o oar WY 3§ wT ww faEm
o famar §f wfgy, afew & dav
s w3t g fe e frwr ¥ |aifaw
@ o W T B vt o wfiw
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Wt TR FY AAET § ST g
s g faors go AT gRm | ST
IS wEaTEt § W 7 gg " 4 fw
faq #:t B T TFR F T&T wAY
Iufgg w1 fomd qwm Y =
sar 71 faiewx gfg St A
TP AW Tg¥ | few ave gEAmEdl A
g w3 fwm g€ & 1 3w #Y sl feafa
T FAT WG EATAAT 9720 § aY 9
fear & o W F FEAT TIAT

mfgd fir & ofws  owe™
wAET FY o Foady £ R 9 s
¥ FgAT AEAT § | A€ T qeA A1 Ch
afega afafa 1 & swn o sl
HTHT M 39 § e frex Q¥ i |
¥t § 7 & w19 A q@EET Angar g o
Tg FAA q€ AL A o F F@ i
A R, Fgo @ fawradt wv frdreror
T & O IEF AT w7 ¥ wuA?
feqtE 2 & 1 Srfaee e ) 9@ & wiqaeei
X FrE 3 favir gowre ¥ gra g
fora®amar & | W @ A AR
frm T Infgd f& sta afeaw amszd
A WY oF fgeaqr wRE wTR
Tt g€ ) 9 & g1 fvbw a i
¥ faarx fear g s ZEy 9@ e
* 37 X wo weAfa Y § 99 A wet
a% Fifaa fear s aar § )

v sfaw ar@ & g0 g FE FTC
quTe w<a g e A s o fel
AT N A AR AT 9w IT AW
w1 wdq-a fafsgs g S@ar § a1 I 39
WA wrfas et TEadr W ¥
wfi a7 7 & fv wo AN 7 AMEY O
W, w9 ) Ty Hfadl F e @
w1 v fwe e o 7 wigd 3T
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W ¥@ W F ART qTREIT AT A )
WA 087 g @ ;i qw A Wy
AR GEHC AT | ‘

8 qu faww & f5 faw w0

T qral 9T 5K W gATEl 9T TR
¥ fase &4
The Minister of Planning (Shri

B. R. Bhagat): Curiously enough,
contrary to the general opinion in
this House as well as outside, some
hon. Members, purticularly the lead-
ers of the groups, have tried to show
or paint a picture that this budget is
a misconceived one, I do not quarrel
with their opinions, because accord-
ing to me they have been guided by
their own predilections, both politi-
cal and economic. It would be my
effort during the time at my disposal
to dispel some of the doubts that they
have created as also to refuse the ar-
guments that they have advanced.

Particularly, they have attacked
this budget on the very score which
according to me is the strongest
point. Some of them at least have
said that this budget is inflationary,
it is not a balanced hudget and some
sort of a very ingenious trickery has
been resorted to in bringing about a
surplus position. Then again, some
other Members have said that this
budget dees not care enough for
speeding up the rate of growth and it
neglects also agriculture, and in that
respect, it is a regressive budget.
Some other Members have also said
that the public sector *' 1t is sought te
be built up as the main plank of the
planning process has not come up to
expectations, and they have levelled
a very scathing criticism about it.
Still others have said the higher in-
terest rate is not conducive to growth,
and that it would spell ruin in the
coming years, and they have drawn
a comparison with conditions in some
other countries. 1 propose to deal
with these points.
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[Shri B. R. Bhagat]

Before I go to these specific points,
I would like to say that the House
should appreciate the background in
which this Budget has been presen-
ted, and I think that if they agree on
facts, the concrete economic facts
which are irrefutable, they will ap-
preciate the efforts of the Finance
Minister much more.

Over the past few years we have
had to raise revenues for a variety of
reasons, not merely because Govern-
ment wanted to levy more taxes. The
hon. Member who just preceded me
pointed out that as against Rs. 1,100
crores of taxation envisaged in the
Third Plan, the Centre has raised
Rs. 2,500 crores. This may be true but I
want to take the House back to two
years before, when the emergency
was proclaimed, when the whole
House agreed that the defence effort
had to be doubled or trebled. In that
context, a massive tax effort was
necessary.

Then again, flve, six or seven years
before we could not anticipate the rate
of growth in the economy. A certain
rate of growth was assumed, and the
natural rate of growth in the revenue
was also, to a certain extent, under-
estimated.

Thetefore, over a period of years,
more due to the compelling circum-
stances of emergency and also the
stepning up of the rate of develop-
ment, we had to undertake an amount
of tax effort.

The security of the country is para-
mount, and that remains today. The
need for stepping yp the rate of in-

vestment and development also ob-
tains even at present.
Again 1 quote the hon. Member

who is very alert. He said that the
House would be willing to give more
and more so that the defence of the
country is maintained. However,
although the necessity for more and
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Minister, for definite reasons and on
the basis of certain assumptions,
which according to me and accord-
ing to a large section of opinion in
this country are correct, has reversed
the gear. Why? Because as a result
of various other factors operating in
the economy, a stage has come when,.
by reducing the tax rate at various
levels and by making suitable adjust-
ments in the indirect taxes, he can
get more revenue and also create a
climate for savings and more invest-
ment. Coa

han

So, if you see the whole Budget in
that light, inevitably we have come
to a situation in the present stage of
our economy where there can be no
guestion of a general levelling down
of taxes, in the corporate sector from
70 to 50 per cent or in personal taxa-
tion by 10 or 20 per cent. We can
think of it 20 or 25 years later. Hon.
Members very often quote advanced
countries of the West, Germany or
USA. They say that President Ken-
nedy’s tax cuts actually brought
about a spurt in investment and sa-
vings. That condition, I humbly say
as a student of economics, does not
obtain here. On the contrary, the condi-
tions that obtain here are such that a
general reduction of taxes may:-hurt
the economy at various places, though
at some places it may help. We have
to stimulate the economy by a process
of what I call selective concessions
given at particular points, and that is
what the Finance Minister has tried
to do.

For example, in the corporate sec-
tor, if you take item by item, he has
sought to give relief to the corporate
sector, so as to help them to produce
more, to earn more and also to invest
more.

Oftentimes it is said that the divi-
dend tax has not been removed or the
bonus tax has not been {aken away.
That is precisely the point. The
point is we do not want to give re-
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lief to the corporate sector to fritter
away their resources, or create a
olimate of more consumption or
more income for consumption, but
to give them benefits so that they
are able to invest more,

The point was made, an erroneous
point, that the dividend tax hurts
new companies. It does not hurt
new companies because for five years
if they declare dividend the dividend
tax does not apply below ten per
cent. Even in matters of detail a
great deal of this had been worked
out and 1 want to join issue with the
hon. Members who trieq to create a
climate in this country very wrongly
and which injures the interests of the
country, that the Finance Minister is
prejudicial to the corporate sector,
that he has not done enough to enable
them to produce and that there is a
general climate of depression in the
country. That is not what has been
done; that is not correct.

In regard to personal taxes, some
other Members tried to show that the
present tax structure gives more re-
lief at the higher brackets and less
relief at the lower brackets. I think
this also is not correct. They say
that the Finance Minister wants to
help more persons who are having
income of more than Rs. 50,000 per
annum and less those who get between
Rs. 5000 and Rs. 25,000, Obviously,
if you take ten per cent on an income
of a lakh of rupees, it will be more
than ten per cent on an income of,
say, Rs. 20,000 or Rs. 5,000. But the
percentage of relief at 5,000 level is
41 per cent of the tax now payable
and it comes down as you go up. It
is 11 per cent at 70,000 ang it is lower
at still higher levels of incomes,
The percentage of actual relief gran-
ted is more at the lower levels and it
decreases progressively ag it goes to
the higher levels. There also the
Finance Minister has taken care to
see that proper relief are given. Ins-
titutions for investment had been
created such as the Unit Trust of
India, he has also announced a spe-
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cial small sdvings certificate with
higher interest rates so that the ad-
ditional income in the hands of the
people could be mopped up by these
schemes and that they are not spent
on consumption but diverted to sav-
ings and investment. That is the
philosophy in the corporate sector, in
the personal sector or even in the in-
direct taxes.

The hon. Member, Mr. Masani st-
rongly criticised the taxes or addi-
tional excises on some commodities
and said that they are going to be
inflationary—certain kinds of steel,
copper and zinc. They Lave a very
high profit margin because they are
scare commodities and the sellers are
making exorbitant profits, The hon.
Member is a believer in price mech-
anism. When larger profits are made
as a result of scarce conditions is he
right in saying that this should not
be mopped up? The Finance Minis-
ter has mopped up these profits of
the private merchants.

Shri Sham Lal Saraf (Jammu and
Kashmir): Why not those profits be
utilised otherwise?

Shri D. N, Tiwary (Gopalganj):
There is one question.

Shri B. R. Bhagat: I am in the
midst of my argument; please do not
disturb me. He has levied excise
duties on goods where the margin of
profits is high and had given reliefs
on commodities—mostly consumption
articles such as cloth of a particular
variety or the vegetable oils or cycle
parts or shoes. He has utilised this
additional income to give certain re-
liefs in these commodties of mass
consumption. So, here also, his phi-
losophy has been to mop up the pro-
fits in sectors which are yielding and to
give relief to the common people. If
you see that whole philosophy of
taxation, it is, firstly, to promote
growth and secondly to promote
savings and also help investment. So,
as a result of the cumulative action
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of all these efforts, the entire eco-
nomy gets to a bigger start.

17 hrs,

Then it was said that the budget is
not a balanced one, because, as he
said, the Finance Minister has levied
a 10 per cent import on our imports
and taken credit for a sum of Rs. 99
crores or Rs, 100 crores, Shri Masani
asked, what is the actual amount that
is likely to be realised. I think the
Finance Minister has made it clear
that he expects not more than Rs. 40
crores from this. That measure is
entirely to meet the very serious
situation on the foreign exchange.
That is going to help the better uti-
lisation of the imports, particularly
machinery and raw materials, and
the projects, both in the private and
the public sectors, are running well
and certainly there is going to be a
good deal of savings, and the effort
is to bring down the pressure on the
balance of payments. Therefore, again
to compare them and say that it is a
revenue measure is misconceived
and it is only trying to pick out a
stick to beat the Government with.

Then, the hon. Member said that
it is an inflationary budget because
PL 480 funds have been counted.
The hon. Member is a student of
economics and so he should under-
stand that we are bringing in food-
grains and the people are paying for
the foodgrains. Is it inflationary or
anti-inflationary? I think even a
student who konws the ABC of eco-
nomics will say that it is a mopping
up of surplus or matching goods with
money. It cannot be inflationary,
therefore, to use arguments which
cannot hold for a day, even for a
minute, is of no use. In trying to
prove that the budget is inflationary,
1 think according to me, the hon.
Member is not standing on his legs
but on his head and seeing the whole
world upside down.
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Several hon. Members referred to
the interest rates and compared them
with some other countries. I think my
hon. friend Shri Raghunath Singh
also referred to Japan's development
because of its lower rate of interest.
I do not know wherefrom he got his
figures. I am very careful in eomp-
aring these figures, particularly, of
Japan and Germany, because the
conditions in India cannot be compar-
ed to any particularly advanced coun-
try or countries who have developed
on different lines. Repeatedly, some of
the hon. Members were comparing
our country, whether in our taxation
policy or monetary policy or invest-
ment policy, with the countries of
Europe who have advanced under
different conditions and which had
the expertise and the social and tech-
nical overheads built up over a large
number of years. Although the hon.
Members over there may not apprec-
iate it, I may point out that the eco-
nomists and those people who come
from those developed countries very
well appreciate the Government com-
ing in the steel or fertiliser or even
in the consumer industries and the
role of the public sector in these in-
dustries in the conditions in India.
Therefore, personally, I do not think
that any comparison with those ad-
vanced countries holds good, even in
& limited way. I am very careful in
comparisons. Comparison was made
with respect to two countries—Japan
and Germany. They developed over
a period of 30 to 40 years or even
since the first world war. The aver-
age rate of interest in Japan is some-
thing like 12 to 15 per cent. In Ger-
many, it is somewhat less, but it is
still high, because of the simple
reason that capital is scarce. Here
also when we have reached a posi-
tion where monetary resources are
scarce, naturally the rate of interest
is higher. We have got to have mo-
netary discipline. When you have a
scarce commodity, it has to be distri-
buted over priority areas. This will
take care of priority industries and
manufacturing and other processes
which we want to develop faster and
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for which we have given tax relief
and certain other incentives also.
We are trying to see that the scarce
monetgry resources should be avail-
able to those industries which are
producing and not to those which
are merely commercial and not pro-
ductive. It amounts to monetary
discipline and rationing out the re-
sources to more desired channels so
far as productive and manufacturing
channels are concerned. It has hap-
pened in Japan and Germany and it
is still happening there. So, if at all,
the comparison is favourable and not
unfavourable as has been sought to
be made out.

A number of hon. members have
spoken about the public sector and
I will deal with it in a little detail.
It has been said that most of them
are loging. A general impression is
sought to be created that they are
running on losses and not making
enough contribution. If you take the
five years of the third plan including
this year which the Finance Minister
has taken into account, in the first
year the contribution from the public
sector was Rs. 29 crores. In the se-
cond year it “‘went up to Rs. 36
crores, in the third year to Rs. 61
crores and in the fourth year—the
current year which ends now—it is
Rs. 115 crores. For the next year,
the Finance Minister has taken into
account Rs. 180 crores. Therefore,
the rate is increasing by arithmetic
progression, if not geometric progres-
sion. To say that they have not
come upto expectations is completely
misconstruing the facts.

Shri Bade (Khargone): That is

only for 2 companies,

Shri B. R. Bhagat: I have all the
facts; let him wait.

Take Hindustan Steel. It is said
that it constitutes about 45 per cent
of the public sector investment Rs. 800
crores. In 1963-64 it suffered a loss of
Rs 5 crores after providing for Rs. 82
creres by way of depreciation and
interest. The corresponding loss for
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the previous year, i.e, 1962-63 was
Rs. 25 crores. Next year, as men-
tioned in the budget speech, it is
going to make a profit of Rs. 6 crores.
1 have tried to project the general
picture to this House to show how the
contribution is increasing consider-
ably and is also reflected in individual
companies. It can be said the return
is very low. True, but an enterprise
like Hindustan Steel where an
enormous amount of capital is locked
up has to have a few years to make
its full contribution. Hon. members
should appreciate that expansion is
going on. After the first stage; the
second stage of expansion is going on
and before it is completed
the third expansion will go on. All
these plants are developing on a big
scale and keecping up the rate of pro-
duction at the maximum output level,
while engaged in the expansion
programme. Inspite of all these, in this
context, the progresy; shown by
Hindstap, Steel cannot be said to be
unsatisfactory.

The hon. Member said that it is only
in respect of a few companies. We
have placed on the Table of the House
balance-sheets in respect of 30 com-
panies, 30 commercial concerns of the
Central Government showing the
accounts closed for 1963-84, What do
they show? They show a return of
75 per cent. In 1964-65 it will go up
and in 1965-66 I am sure it will be
much more. The hon. Member may
be thinking of some of the companies.
But even the average is 7.5 per cent.
In respect of Hindustan Anti-biotics
or the Hindustan Machine Tools
which he may have in mind, they are
making profits or return equal to 20
per cent or 22 per cent, The only
concerns—because I want to present
both the bright and dark shades—
that have not shown good dividends
are the National Coal Development
Corporation and the Fertiliser Corpo-
ration. These are the two out of 30
concerns which have not shown a
good return. In spite of that the
average return ig 7:5 per cent.
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About these two companies, take Shl’i‘ B. R. Bhagat: 1 am not
tor example the Natjonal Coal referring to the Public Accounts
Development Corporation, Its profit Committee. I am giving the spicture

was only Rs. 20 lakhs last year as
against Rs. 1,25,00,000 in the previous
year, Why was there this fall? It is
because all the expansion took place
al a time when the demand came
down as a result of various factors
like the steel targets, dieselisation of
the railways and others. The result
was that although the capacity was
there, the mines were ready and all
the investment had been put in, the
demands anticipated did not pick up.
Therefore, because of lack of demand
the profits came down. You cannot
blame the NCDC for that. 1 am sure
in the next year or the year after
the demand ig bound to pick up
and once the demand is more the
NCDC will al:o give a very good
return. Similarly, in the case of the
Fertiliser Corporation the profit was
Rs. 2:25 crores last year. It amounts
to only 4:5 per cent on the capital
employed.

What I want to emphasise to this
hon. House is that to decry the public
gector, according to me, is not a
patriotic job, whatever may be the
reason, because it you do this you
are pulling down a very crucial
structure in our economic life, There
is no alternative. Even those prota-
gonists of private sector who day in
and day out try to decry the public
sector forget that because of the
investments in the public sector in
crucia] private sector fields they are
able to reap the benefits. For example,
there is agriculture which is our
biggest private sector. We all want to
develop it-——I will come to it a little
later. A point has been made that we
have neglected the agricultural sector
in the budget.

Shri Bade: You are giving them
capital without interest and they have
also the monopoly. In the public
Accoutns Committee 1 have seen that
you are not charging any interest
from them for ten Yyears. They have
ulso the monopoly and even then
they are working on a loss.

as presented to the House, There
is one other thing which I want to
point out with regard to NCDC. 1t
took up some of the railway
collieries  which were  nearly
exhausted. There also the lag was
reflected.

The point is this. Without the
public sector we are not going to
build the edifice of progress that
we want in this country. Therefore,
we must view this in the proper
perspective. It has been developed
all .over a period quickly. It has
gone into a fleld which is capital
intensive, big gigantic enterprises
like steel, machine building and
other things which are not simple
things. They are not like textile
mills or sugar mills They are
sophisticated things and their prob-
lems are many. In machine build-
ing the problem is not only of
completing a factory and building
up the total output capacity. But
there is need to have a proper
planning, so that the production in
machine building, whether it is
steel, machinery, cement or others,
the existing industries are able to
utilise them. We have to match the
two. It is in this fleld that a good
dea] of expertise, a good deal of

technical know-how is to be built
up. We are trying to build them
up ourselveg Criticism used to

be made of foreign collaboration and
foreign technical know-how by
saying that we jre depending too
much on foreign countries, But then
there was no other way of doing it.
Now we have reached a position
when we are able to build up our
own designs organisations and train
our own engineers. An hon. Member
referred to M/s. Dastur & Company.
We are interested in not only main-
taining this organisation but also in
seeing to it that more such organi-
sations come up with Indien
engineers and technicians. We will
see that this organisation is not wound
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up. It will be maintained and
strengthened so that it becomes a
very gooq nucleus for our designs
organisation.

Then there is the project planning.
We have come to a stage where pro-
ject planning has to be done. We
have not only to ensure production
but also ‘ensure that the produced
goods are absorbed by other indust-
ries. So, planning should be detailed
and absolutely first class. By proper
planning the gestation period is
reduced. What we took five years to
do, as a result of our experience as
a result of our expertise we are now
able to do in four years, To that
extent, the period is reduced and the
resources available for the plan are
more. We can improve still further
if we have a better administration, if
‘we build up a good cadre of engi-
neers and technicians to do technical
designing. We have to improve
project planning so that in future
whenever a project is included in the
Vlan, and we are going to include all
the key industries in the Fourth
Plan, detailed project reports can
>e prepared, The project planning has
1o be accurate. With the improvement
in the training and working of the
designs organisations, I have no doubt
that the performance of the public
sector, which is growing, will be
Wetter in future and that it will be
able to play the role which the Plan
and the country wants it to play.

1 now come to my last point. A
charge has been levelled against us
that this plan is not socialistic because
we have neglected the agricultural
sector. It is true that in the first
three years of the Third Plan agri-
culture did not show the anticipiated
rate of growth. It is also true that in
certain methods of planning the orga-
nisations have lagged behind. I do not
want to put all the blame on weather.
But it is not true that agriculture was
neglected, Now we are putting the
maximum of emphasig on agriculture.
Not a single project in the agri-
cultural sector has been delayed or
neglected for want of either funds or
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foreign exchange or equipments. We
have taken care to see that in the
fourth ang last year of the Third Plan
all the inputs for agriculture are
augmented.

In the Fourth Plan we want to see
that there is a built-in agricultural
programme where agriculture will be
treated as a project like any indus-
trial project. We have to provide
all the materials, all the machinery
and equipments that are required to
produce 120 million tons. Then it is
said that we are not giving an ade-
quate price to the agriculturist. As
the House is aware, Government have
taken steps to fix a price which will
give enough of incentives to the
agriculturist to produce more and
thereby earn more.

In the agricultural programme we
have to build in a scheme for the
procurement of tools, fertilizers etc,,
and there should be adequate irriga-
tion facilities. When we set up a
steel factory, we ensure that it will
get all the necessary inputs. Simi-
larly, although agriculture is not on
all fours with industrial projects we
will make every effort to see that
agriculture does not suffer for want
of inputs or facilities or incentives
to the farmer. Ag to why that is
being done, it i because in a country
like ours, agriculture not only pro-
vides resources for the budget or the
Plap but it caters to the large num-
ber of people whose incomes are low.
We have to increase the consumption
standards; we have o increase the
income standards. It ig not the area
like Bombay or Delhi which has be-
come more affluent. But it is the back-
warq areas where the incomes are
still low and we have to provide em-
ployment to the people. It is not
only mere agriculture; agriculture
cannot sustain without the proceessing
of agricultural goods, It hag to be
done in the cooperative sector also
and similarly there is the agro-indus-
trial sector. This is the edifice which
we are trying to build because we
want to build socialism in this coun-
try.
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{Shri B. R. Bhagat]

Towards the end, I must say that
the hon. Memberg have tried to say
that they do not agree with the
legacy of our late leader Shri
Jawaharlal Nehru. Well, in any
country, there are a few people who
can always quarrel with the march
of the country. - I have no quarrels
with them. The country is marching
towards socialism. The legacy left
hv the late leader wag the legacy of
progress; of peace and of socialism.
We are trying to build that legacy
and it will be the effort of the Gov-
crnment, in spite of the criticism
levelled by the hon. Member, it will
be the firm determination of the Gov-
crnment, to carry on that legacy and
the country will march towards soci-
alism. We are trying to do it. The
budget is an effort in that direction
because it not only provides resour-
ces for this Plan but also in the next
year it provides resources for another
Plan and, therefore, the budget has
10 be viewed in this context.

Sir, it is a budget which will pro-
mote growth in the country, it is a
budget which will promote more sav-
ings in the country; it is a budget
which will remove the distortions
that have set in. In any marching
countiry, sometimes distortions set in,
whether by way of prices or, at short
junctures, because of the imbalances
in demand and supply. This is a
budget to remove those distortions; it
is a budget to build agriculture, in-
dustry and all that—the diversifica-
tion of the economy. It is a budget
to build a self-rcliant economy in the
country; it is a budget to bring in a
socialist society which we are firmly
on the march of achieving, and to the
extent that the Fourth Plan will
march and will be implemented we
will be reaching very near our goal.
We have to view this budget in that
context.

Shrimati Jyotsna Chanda (Cachar):
Mr. Deputy-Speaker, Sir, before mak-
ing reference to the Budget pro-
posals, T would offer my respectful
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compliments to the hon. Finance
Minister for presenting a surplus

Budget which reflects the awareness
of the Government about the true
state of national economy.

The hon, Finance Minister in his
Economic Survey of 1964-65 has pain-
ted an optimistic picture of the state
of the Indian economy. I am not
competent to go into the technical
aspects of his Economic Survey nor
can I comment on the technical imp-
lications of the Budget he has presen-
ted. But coming as I do from Assam,
1 find that there iz not always an
adequate appreciation of the complex
problems of Eastern India, I have
in mind the special problems of the
hill districts of Assam, the special
problems of the border districts of
Assam, Bihar, West Bengal and Tri-
pura which are affected by Pakistani
infiltration and the special problems
of defence and development which
must go together in a region which is
constantly under threats from Pakis-
tan and China.

I would like to submit humbly
two concrete suggestions for the con-
sideration of the Government and the
House. The first is the appointment
of a Study Team by the Planning
Commission to report on the prob-
lems of social and economic develop-
ment in the hill districts of Assam
and the second is the appointment of
a Parliamentary Committee to look
into the special problems of border
districts in Eastern India.

17.25 hrs.
[MR. SpEAKER in the Chair]

The recommendations of the proposed
Study Team and the Parliamentary
committee should be made available
as early as possible so that the final
formulation of the Fourth Five Year
Plan is made more realistic and the
necessary financial provision is duly
made.

In 1962, the Planning Commission
and the Government of UP set up a
joint Study Team to make a special
study of economic and socia] condi-
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tions and problemg of development in
four of the most backward districts
of UP, namely, Azamgarh, Gazipur,
Jaunpur and Deoria. The report of
the Study Team is a valuable docu-
ment. As Shri Asoka Mehta, the
Deputy Chairman of the Planning
Commission -says in hig foreword to
this study:

“In the context of the Fourth
Five Year Plan, we should ini-
tiate in an organised manner a
process of planning under which,
wthin the limits of the resources
available, there is an opportunity
for each area to develop to the
maximum  extent feasible its
potential for growth".

1 humbly suggest that the Plan-
ning Commission should appoint a
similar study team to report on the
special problems of social and econo-
mic development in the four hill
districts of Assam, namely, Garo
Hills, Khasi and Jaintia Hills, United
Mikir and North Cachar Hills and
Mizo Hills. The topmost priority
should be given to the problem of
transport and communications with-
out which the prospects of economic
development will remain meagre.

1 welcome the appointment of a
Commission headed by Shri H. V.
Pataskar to draw up a detailed
scheme for the reorganisation of the
administrative set up of the hill areas
of Assam. But a reorganisation of the
administrative set up alone will not
ensure a speedy development of the
‘hil) areas. The special problems of
.economic development must be studi-
ed by an expert committee. Otherwise,
regional imbalances may tend to in-
crease with the process of economic
development.

1 would also like to draw the atten-
‘tion of the House to the problem of
‘Pakistani inflitration into Assam, West
‘Bengal, Tripura and parts of Bihar.
According to the estimates of the 1061
Census Commissioner of India, the
Muslim infiltrators roughly numbered
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2,21,000 in Assam, 4,60,000 in West
Bengal, 55,000 in Tripura and 3,00,000
in the Purnea district of Bihar.

The language tables of the 1961
Census of India which have just been
published, throw further light on the
role of Pakistanj inflltrators in poli-
tically exploiting the linguistic con-
troversy in Assam. The 1961 Census
Commissioner commenting on the lan
guage tables of Assam, points out that
the evidence suggests that the East
Pakistan Muslim inflitratorz returned
Assamese as their mother tongue in
the Brahmaputra Valley while they
returned Bengali as their mother ton-
gue in Cachar. This is a serious si-
tuation. First, we have in Assam
lakhs of Muslim infiltrators from East
Pakistan and to make matters worse,
these infiltrators are exploiting the
delicate linguistic situation in Assam.

I humbly submit that the problems
of defence and development cannot
be separated anq the Government of
India should appoint a high powered
committee of members of Parliament
and other experts to look into the
pecial problems of border districts
affecteq by Pakistani inflitration. In
particular, special attention must be
paid to the districts of Darjeeling,
Jalpaiguri, Cooch-Behar, Malda, Nadia
West Dinajpur and Murshida-
bad in West Bengal, Purnea in Bihar
and Goalpara, Kamrup and Darrang
in Assm.

I understand that the committee on
the development of small towns in
Hill and Border areas has pointed
out the urgency of overall develop-
ment of these areas, jn view of the
Chinese aggression and the strained
relations with Pakistan.

The pariiamentary committee 1] am
pleading for should make a compre-
hensive review of the political, eco-
nomic and social problems of the bor-
der areas and recommend concx:ete
measures to meet the twin require-
ments of defence and development.
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The region I represent has been
subjected to frequent influxes of dis-
placed persong from the hell-fire of
neighbouring East Pakistan. It is
a matter of regret that a substantial
section of old migrants remains to be
properly rehabilitated while the entire
population of new migrants (those
who came in January to August 1964)

are yet to be brought under any
rehabilitation scheme. It needs no
imagination to  suggest that steps

should be taken without any further
loss of time to rehabilitate them. The
agriculturists should be provided with
land, if not individually, in state
farms, while other categories should
be absorbed in industries, preferably
in the public sector.

1 feel the Government of India
should consider the question of free-
ing different industries from the im-
pact of multiple taxation by the Cen-
tre and the States. I refer particu-
larly to the tea industry which is at
present tormented and troubled by
multiple taxes from the Centre and
the States such as the Agricultural
Income Tax and other taxes by the
State in addition to the Central Ex-
cise Duty, Income Tax etc. of the
Government of India. My suggestion
is that the Central Government alone
should levy the Income tax and an-
other duty on tea—obviously at an
enhanced rate—ang the States produc-
ing tea should get a proportionate
share from the revenue realised by
the Central Government on this ac-
count. This will not only minimise
collection costs but will also save the
industry from multiple troubles. Be-
sides, the Central Government will
get greater opportunity to regulate
this industry which is one of our ma-
jor foreign exchange earners.

An accelerated programmes for
building roads and bridges is im-
perative for any developmental efforts.
Improvement of the Barak waterway
and of the neglected hill section of
the Northeast Fyrontier Railway in
my area is alsorcalled far, in addition
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to taking up of the multi-purpose

Barak Valley Project for flood control.
hydro-electricity and navigation.

Before concluding, I deem it my
duty to refer to the agriculture in our
country, If our country is to be lift-
ed out of the present morass and
alarming stagnation, the actual tiller
must be guaranteed security of tenure
not only on paper but also in actual
practice.

I support the Budget.

17-33 hrs.

STATEMENT RE. PROCLAMATION
REGARDING PRESIDENT'S RULE
IN KERALA

The Minister of Home Affairs (Shri
Nanda): Sir, as Members are aware.
at the mid-term elections held in
Kerala on March 4, no party has been
returned with an absolute majority
or anything approaching it. In order
to explore all avenues likely to lead
to the formation of a stable Gov-
arnment, the Governor had been in
touch with the various party leaders
from March 8, and on March 16 he

held detailed consultations with the
leaders of Communist (Marxist)
Party, Indian Nationa] Congress,

Kerala Congress, Samyukta Socialist
Party and the Muslim League. The
Governor did not seek the views of
the Right Communist Party of India
as they had secured only three seat:.
The position that emerged from these
consultationg briefly was that although
Shri Namboordiripad felt it possiblc
for him to negotiate with the various
groups and individual legislators and
avolve the basiz on  which a non-
Congress Government could be form-
ed, the leaders of the Kerala Cong-
ress and the Muslim League made it
clear to the Governor that they would
not join or support any Ministry that
might be formed or sponsored by
the Communists. The attitude of the
Congress was that it would act as
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a ‘‘constitutional opposition” to what-
ever government might be formed,
supporting it to the extent, its policies
were in line with those of the Cong-
ress, but not otherwise. The leaders
of the Samyukta Socialist Party,
while desiring that the leader of the
largest party should be called upon to
form a government, said that they
would not agree to be in a Ministry
formed by the Communist (Marxist)
Party and would function as an
opposition, taking, however, a respon-
sive attitude towards such a Ministry.
Thus., except for Samyukta Socialist
Party who were not opposed to a
Ministry formed or sponsored by the
Communist (Marxist) Party, the par-
ties were clear that they would
neither lend support to, nor seek the
support of, that party in forming a
government. In the circumstances,
the Governor found no possibility
of the Communist Party commanding
a working majority even if those of
their members who are in detention
were free to function as Members of
the Assembly. - The Governor did
not, therefore, call upon the leader of
that party to form a government.

The Governor explored other possi-
bilities too, but in view of the deci-
sion of the Congres: Party not to join
with any other party to form a Gov-
ernment, and the combined strength
of the Kerala Congress, Muslim Lea-
gue, etc., being only 37, the Governor
came to the conclusion that there was
no possibility also of any other
party being able to form in combina-
tion with other parties and groups
Viable Ministry.

Accordingly, in his report dated
March 18 to the President, the Gov-
ernor stated that it was not possible
for a representative Government to
come into existence as a result of the
recent elections to the State Assembly
and recommended to the President
the issue of a Proclamation under Ar-
ticle 356 of the Constitution.

After careful consideration of the
Governor’s report, the Vice Prasident
discharging the functions of the Pre-
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sident has this morning revoked the
existing  Proclamation in respect of
Kerala ang issued a fresh Proclama-
tion assuming to the President all
functions of the Government of
Kerala and all powers vested in or
exercisable by the Governor of that
State.

Sir, I place on the Table of the
House a copy of the two Proclamations
issued by the Vice President dis-
charging the functions of the Presi-
dent and an Order issued by him in
pursuance of sub clause (i) of clause
(c) of the new Proclamation. I also

lay on the Table a summary of the
Governor’s report to the President.
[Placed in Library. See No. LT-

4085/651.
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‘“There shall be a Council of
Ministers with the Chiet Minister
at the head....”

g uTT & 164 %1 forw fear &0
A ag R fe .

“The Chief Minister shall be
appointed by the Governor and
the -other Ministers shall be
appointed by the Governor on
the advice of the Chief Minis-
ter....”

Shri N. C, Chatterjee (Burdwan):
May I draw your attention to article
1747

Mr. Speaker: Article 174 says that
the Governor shall from time to time
summon the House or each House of
the Legislature of the State to meet
at such time and place. Then there
is the procedure how he has to do it.

The next article the hon. Member
mentions is 172 which says that every
Legislative Assembly of every State
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unless sooner dissolved shall continue
for five years from the date appoint-
ed.....I have seen this article also.
The hon. Member mentions, next arti-
cle 175 which says that the Governor
may address the Legislative Assembly;
and then to article 176, which says,
‘At the commencement of the ses-
sion....”

Shri N. C. Chatterjee: Without
summoning the House, which is the
constftutional duty or obligation of
the Governor, how can the Governor
decide to dissolve or prorogue the
House?

Mr. Speaker: As the hon. House is
aware, I cannot decide whether this
action is ultra vireg the Constitution
or not. If any Member is aggrieved
he can go to the Courts and decide
it there. That would not be a point
which shall be taken up by the
Speaker for decision at the moment.

ot vy fom@ ;. wew wERT,
AY AT %1 9 qg § o wr ww
IV H TR & F 3w 9K @A
¥ 5 qg fqem & faww §

wsw WREa gl

8hri Narendra Singh
(Anand): My name stands

Mahida
first, Sir.

Mr. Speaker: I am not treating it
as if it is in respect of those whose
names are there. I will give them
a chance.

Shri H. N, Mukerjee (Calcutta Cen-
tral): What I submit to you and to
the House is that a very extra-ordi-
nary situation has developed on ac-
count of what the Home Minister has
just done. I say so because as a stu-
dent of constitutional history and of
law, it should be well-known to some
of us anyhow that this whole ques
tion of proclamation as a substitute for
parliamentary legislation had created
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a great deal of controversy in the 17th
century England and our constitution-
al articles in relation to President’s
rule have certain safeguards only
in order to emphasise the rigts of
parliament in this regard. Pailiament
is in session. A report has came from
the Government of X State to the
President and the President, advised 1
am sure by his worthy Ministers, has
taken a decision which he is coende-
scending to communicate to the House
at a moment of time when we are
sitting in this House to decidc as
to what should be done or should
not be done in any part of our coun-
iry. The Proclamation as set gut "y
ithe President ejects the entire pro-
vince of Parliament in this regard.
The whole idea of the President’s pro-
clamation having to be placed on the
Table of the House and receiving the
sanction of the House even if retros-
pectively is a very importanl consti-
iutional provision which implhies by
the very nature of it that it is in
Parliament that this kind of rign!
vests and it is only when Parliament
is not in session the Preside:t issuer
that proclamation and after that
the proclamation comes before Parlia-
ment for retrospective sanction. Here,
we have been confronted with an
order of the President which cliang s
the entire legislative picture of the
country, while it is our jo», as Merm.-
bers’ of Parliament to do something
about it, not of the President with
all respect to him or of the Honme Mi-
nister as his principal adviser in re-
gard to interna) affairs.

Therefore, it is very unfair for the
House to be confronted suddenly with
thig kind of thing; it is constitutional-
ly most improper, I think, for the
Government to communicate the deci-
sion of the President in a matter of
this description. There is a very de-
finite distinction in our constitutional
law if we are going to go by the kind
of precedent which we discuss incons-
titutiona] matters, a distinction bet-
ween a proclamation by the President
and legislation by Parliament and it
iz only because the President is drive

2562(Ai) LSD—10.
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to a certain course of conduct that he
isues this proclamation and these pro-
clamations are always contingent
upon the sanction of the House.
When the House is in session, the
Pregident has no business whatever to
issue a proclamation which would
contravene the law of ghe land, which
is the province of arliament to
change or not to change.

Mr. Speaker: I am sorry I cannot
agree with Shri H N. Mukerjee,
because, if you look into the provi-
gions of article 356, there is no condi-
tion precedent that the Parliament
should not be in session when the
President has to make that proclama-
tion. The only words used are:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfled
that a situation has arisen in
which the government of the State
cannot be carried on in accordance
with the provisions of this Cons-
titution,..”

The subsequent provisions that this
has to be laid before Paliament and
then Parliament has to discuss it and
whether ultimately it is extended or
not or approves of it or not—all those
things have to follow afterwards and
not at this moment.

Shri H. N. Mukerjee: 1 beg to sub-
mit that there are—

Mr. Speaker: Order, order, I have

stated my opinion.

Shri H. N. Mukerjee: I would like
you to please give your mind to this
matter for one moment. The very
fact that the President's proclamation
issueqd during the recess of Parliament
is placed before Parliament for sanc-
tion retrospectively is a fact from
which a deduction could be made by
any sensible constitutional lawyer
that when Parliament is actually in
session, the President cannot by a
proclamation change the political
structure of the country unless the
President’s recommendation, throuzh’
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his Council of Minsters, comes before
Parliament, is discussed and then the
Parliament itself sends the resolution
to the President to do that. I cannot,
for the life of me, understand how
we can function, when we are here in
Parliament, the President issues a pro-
clamuation changipg the life of our
country. This is a kind of thing
which reminds the people of the 17th
century, when Dunning, in his resolu-
tion, said that the influence of the
King has increased, is increasing and
ought to be diminished. The powers
of the President have increased and
they ought to be diminished. (Inter-
ruption).

Mr, Speaker: Order, order. He ought
to resume his seat now.

Shri Bade: The hon. Minister has
said that he would come to the House
to make a statement on such and such
a date. But suddenly, today, he has
came and made a statement in respect
of the President's proclamation. Of
course, the Ministers must have
recommended to the President, and
on their recommendation a procla-
mation has been issued. But when
Parliament is in session, is it not a
wrong precedent? Is it not allowing
a bag precedent? There has already
been an election, the parties have
been elected. Why not call upon the
parties to form a Government, and
then, if they are not able to carry on
the government. other steps might be
taken. But, now, when Parliament is
in session, a pro¢lamation has been
issued. Today, the Communists have
come in a majority; the single largest
party. Tomorrow it may be the
Socialists or the Swatantra. (Inter-
ruption). So, the point of order is
this, and that is what vou have to
decide: when Parliament is in session,
whether the Government, behind the
back of Parliament, can set aside the
will of the people and Parliament.
and issue such a proclamation.

ot vy fomd : o TREE, U OE
o\ ATy 7 9 )
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Shri N. Dandeker (Gonda): The
point raised by Mr. Mukerjee is
not so much a technical question of
constitutiona] law as of constitutional
propriety and of practices, procedures
and understandings. I do beg of you
to consider this question, as the pro-
tector of constitutional propriety and
proper procedures and the protector
of the rights of this House as against
the executive, if | may put it that way.
My submission is not as a matter of
technical law where you said the
matter should go to court. I accept
that. But as a matter of constitution-
al propriety, I do beg of you to con-
sider this: Is it constitutionally pro-
per in a case like this where the
executive are responsible to this
House that they should behind the
back of the House obtain an executive
order of the President, which is no
longer challengeable in this House?
It seems to me highly improper. I
would beg of you to consider it from
that point of view.

The second constitutional impro-
priety, if I may say so, iz that the
Governor of Kerala, without calling a
meeting of the Assembly that has been
elected there, has given his report. I
am faced with this difficulty. Can the
Assembly there be deprived of the
right to exercise its sovereign power,
within its sovereign limits? Let the
House have an opportunity of finding
a way out. Grave constitutional
improprieties of the kind that go to
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the fundamental roots of constitutional
government have been committed. I
do not know whether you can find a
‘way out, but I do beg of you to con-
sider it from this point of view.

Shri Ranga (Chittoor): Sir, I
appreciate your difficulty. But at the
same time, I take it that you are with
us all in feeling very much aggrieved
at the way in which this infanticide
crime is being committed by this
humanist of humanists, at least by
his looks—I mean our friend Mr.
Nanda. Yesterday we expected him
to respond to our calling attention
notice. He was anxious that the
House should be indulgent with him
ang give him the time. We gave it.
‘How has he used this courtesy shown
by the House? He has not used it by
coming straight to this House ang giv-
ing this information on his own res-
ponsibility, but by giving that wrong
advice, according to me, infamous
advice, to the President or—I do not
know, it is a long thing—the Vice
President acting as President, to do
this wrong thing, according to me, and
then coming here angd facing this
House with this fait accompli. That
pary of it at least should really invite
your censure, and your observation.

Mr. Speaker: Is there any power
‘with me? ’

Shri Ranga: There is no power.
Just as you express your views in
regard to decorum in this House, here
is this misbehaviour on the part of the
Home Minister in regard to this Cal-
ling Attention Notice and you can
express your views on that.

The third thing is this. As I said,
this is infanticide. Advisedly I said
so. Sir, it is not within the power,
constitutiona] or moral, of the Gover-
nor or the Home Minister here, or on
their advice or their authority, to
come to their conclusions without
doing violence to the real spirit of the
Constitution, to do what they have
done, by abstaining from convening
the Assembly. from giving the ele-
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mentary opportunity, the very first
opportunity, to the members duly
elected according to the Constitution
by the electorate there in that State
and afterwards coming here in this
way.

Sir, hereafter, how would it .e
possible—kindly consider this—for this
Government, functioning in this House
as a democratic government, to say 1n
all sincerity that they stand loya:.
they keep faith with democratic prin-
ciples ang decencies.

Now they say—I do not want to go
very much in detail about the argu-
ment he has provided—that one party
was called and it was found that it
would not be able to command a
majority, another party was called and
they also made the same discovery.
Did they not make the same discovery
on an earlier occasion when a minority
leader was invited to form the minis-
try? Did it not also then happen that
the Congress Ministry which was at
that time heaten at the polls offered
to support that minority government
just as it has offereq to support a
minority government here also if it
was formed by the Kerala Congress.
In spite of all this, how does it lie in
the mouth of my hon. friend sitting
as he does there, in the name of Indian
democracy and the Indian Constitu-
tion, to come and tell us that he has
given this wrong advice, this bad
advice, this infamous advice, this
shameful advice to the President?

Sir, I need not say anything more.
I am extremely sorry that at the time
we were formulating the Constitution
—you were also one of the members,
1 was there and some of my other
friends here were also there—we
made the mistake of not making any
provision to this kind of, what should
1 say, democratic miscarriage

An hon. Member: Abortion.

Shri Ranga: .purposely car-
ried on or that would be carried on
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by the Home Ministry or by the Gov-
ernment of the day. If we had only
then known or imagined that this
kind of a shameful possibility was
there, we would certainly have made
a provision there so that we would
have strengthened your hands and
you would have been able to associate
with us in condemning this Govern-
ment in the manner in which it
deserves to be condemned.

Mr, Speaker: Should this discusgion
be continueq now? I have no objec-
tion if the Members so desire.

An hon. Member: Let it be held

over to the next day.

Mr. Speaker: All this criticism can

be offered when the opportunity
comes.
Shri Vasudevan  Nair (Ambla-

puzha): We have o ask some ques-
tions.

Mr. Speaker: Question 1 will allow.
For these things that are being said
now, this is not the opportunity.
I¢ the constitutionality or otherwise
has to be challenged, as I have already
stated, the authority concerned will
be the Supreme Court. If any other
criticism has to be dffered, that it was
not constitutionally proper and so on,
it has to be done at the proper time.
Hon. Members cannot offer their
comments in this way.

18.00 hrs.
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(Shri Madhu Limaye then left the
House

Shri Narendra Singh Mahida

(Anand): Will the Government per-

mit the release of the arrested elected
Kerala Assembly members and con-
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vene the Assembly which was elected
more than two weeks ago? Instead
of that, the Congress party is now
adopting the dog in the manger atti-
tude towards the formation of a re-
presentative Government in Kerala.
Will the Government see that all
constitutional possibilities are ex-
plored for the formation of a repre-
sentative government?

Mr. Speaker: The Minister has
replied all these points. His question
is a written one. Probably, he did
not care to hear the statement fully.

Shri Narendra Singh Mahida: Then
I will ask another question. In view
of the peculiar circumstances obtain-
ing in Kerala, Professor Ranga has
suggested the alternative of a Swiss
type of Government. Will the Gov-
ernment consider that proposal?

Shri Nanda: We have a written
Constitution and we have to carry out
the directives of its provisions about
the obligations which are placed on
the Government, the Governor and
the President. We are dealing with
this matter according to the terms of
our Constitution. .

Shri Vasudevan Nair: The hon.
Minister has just now stated that the
leader of the biggest group could not
mobilise the necessary majority to
form a Government. May I know
whether the Government from the
very beginning wanted to defeat the
najor party from mobilising the
necessary strength and so deliberately
detained even the elected members
of the Legislature so that an impres-
sion could be created amongst the
other parties that even if they join
together, there is no use because the
Government will not release the
MLASs, even after their election, and
thus the Government succeeded in
deliberately subverting the formation
of a majority party Government and
they also succeeded in the Kerala
elections in that way and stood in
the way of the major party by delibe-
rately keeping people inside jafl....
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Mr. Speaker: He has made the
question so involved that no answer
would be possible.

Shri Nanda: The reflection con-
tained in the earlier part of the state-
ment of the hon. Member is totally
unjustified. As a matter of fact, that
party was able to secure the support
of some other party, the SSP. There-
fore, that did not come in the way
of supporting the Communist Party
by another party. Then, they have
-claimed that actually the voters have
stood by the Communist Party. That
ig their claim.

Shri Warior (Trichur): If I under-
stood the Home Minister correctly,
he has stated that the Congress Party
is not taking a negative attitude and
it will give responsive support -to
whichever party forms the Govern-
ment. In that case, why could the
‘Rebel Congress not form the Gov-
-ernment? Why did the Government
not wait to see whether that party
could form the Government? They
.could have convened the Assem-
bly and asked that party to try to
form a Government and face the
Assembly with the responsive support
of the Congress Party. Why was that

£xXperiment not tried before . this
decision was taken?
Shri Nanda: The Governor tested

all the possible permutations and
combinations. The Congress Party
"hagq said

Shri Daji (Indore): Your statement
says that Congress will give respon-
sive support.

Shri Nanda: So far as the Commu-
‘nist Party is concerned, the Congress
Party has said that it will not give
-any support or seek any support.
“That was the information that the
Governor received, that the support of
Congress and rebel Congress was not
available to the Communists and these
two parties had a bigger total than
the combined figures of the other par-
ties. Then, the Congress was not at
all prepared to support any other
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in Kerale: (8t)' 5712
party in that way in the formation of
Government.

Mr. Speaker: Shri Ravindra Varma.

Shri Warior: May ] make a sub-
mission? The Minister stateq . that
the rebel Congress Members and the
Muslim League Members together
counted 37 in number and there are
36 Congress Members. Both of them
together will form a majority.

Mr. Speaker: He is arguing. He is
not seeking a clarification. Any other
signatory who want to put g question?

Shri D. C. Sharma rose— v
Mr. Speaker: Mr. Sharma’s name is
not there.

Shri D. C. Shrama (Gurdaspur): I
sent one Calling Attention notice.

Mr. Speaker: On this subject?
Shri D. C. Sharma: Yes, Sir.

Mr. Speaker: I must believe him.
Then, he might put his question.

Shri D. C. Sharma: Sir, I do not
want to enter into any -controversy,
But I want to ask one question. Will
the common man's welfare be secured
better by the arrangements that have
been referred to by the Home Minister
in his statement than by forming a
Ministry singly or in coalition which
apparently does not give any hope of
stability for any time to come?

Shri Daji: Tilal hag given the reply:
Gelf-Government is better than good
Government.

Shri Nanda: This consideratfon was
not directly relevant in the recommen-
dation that the Governor formulated.
This is a very different thing which 1
do not think is quite relevant.

Mr. Speaker: The House gtands
adjourned to meet at 11 a.m. tomor-
row.,

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 25. 1865/Chaitra 4, 1887 (Saka).
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